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-4. Sections. 
AEATBJIENT. 

in respect of houses under repairs, ... cxxxii. 
in respect of premium &c. for Tn- 

surahce, &c., ... cxxxiv. 
N o  -- in respect of such premium 

beyond one-sixth of total profits 
or income, .,. CXXXV. 

on account of diminution how to be  ' 
allowed, 

to be  allowed when persons s 

4 cease to carry on trade &z., 
shall die before the end of t l  

year, 
IADXINISTRATORS GENERAL. 

chargeable with Duties, 
to do all acts under this Act, ... lxxxvib 

AGENTS, Factors, and Receivers. 
of non-residents to be charged, ... Ixxviii. 
to do all acts required to be  done 

by their principals, ... . -  Ixxix. 
may retain Duties charged on them 

out of trust monies, , ... xciii. 

APPEARAXCE. Sections. 

, Persons how to make- ... Ixiv. 

A~SESSMENT. 

of Duties to be for the current year, -J. 

C0,mmencement of year of- ... vi. 
Motle of - by Collector or Com- 

missioners, ... lii. 
' Effect of - by Collector or Com- 

rnissioners according to returns 
furnished, ... liii. 
Revision of - ... Iri. cl. 2. 

Penalty for frivolous or vexatious 
applications for revision of- ... ib. cl. 5. 

A general abstract of - to be 
prepared according to which levy 
of Duties to be made, ... Ivii. 

Mode of - by Collector or 
Special Commissioner, ... lviii 

Papers relating to - not to be in- 
spected by others than Officers 
expressly appointed, ... lxiii, 

Node  of - in subsequent years 
A G E N T S . - ~ ~ ~  Agents, Factors, a n d  Receivers: I upon persons executing contracts 

,, Trustees. of composition, ... Ixx. 
ANNLJ~TIES. Mode of - if two or more Trustees 

See Interest, -, a n d  Dividends. or Agents are liable to be charged 

9 3  ,, -, a n d  other P r o j t s .  for the same person, ... Ixxxii. 
,, Salaries n n d  Pensions. Relief from double - how to be 

APPEALS from assessment by Puhchayets. ol~tained, ... lrxxiii 
Time for appealing, ... cix. Rules for - under Sc!)edule 1, ... xcvii. 
Proceedings upon appeal, .. . CX. Rules for - under Schedule 2, ... xcviii. 

Appellant to do certain acts, ... cxi. Rules for - under Schedule 3, ... ,xcix. 
Collector, if satisfied, shall reduce Rules for - under Schedule 4, ... c. 

the assessment, ... cxii. by Punchayet, ... ci. 
Collector, if dissatisfied, shall dismiss by Collector if any person object 

the appezl and may charge double to be assessed by Punchayet, ... civ. 
assessment, .. . cxiii. Collector may require Punchayet 

to re-consider and revise - ... cv. 
Procedure if Collector is dissatisfied 

n'ith the -- made by tile I'un- 

- - a  cvi. 
ollector if satisfied, sl~all  c ~ n f i r n i  





COLLE~OR. - -  (C'oontinz~ed.) +e$oasc 
Returns by persons desirous of being ,2c-a 

, - 
assessed lly -. how to be ~nade, xliv. 

Form of return ill such case, .., , 5, + %lv. 
Assessor to scnd abstract and lists 

to - ... . li. 
>lode of assessment by -. or 

Commissioners, ..i lii. 
Effect of ass2ssment by - or Cornl 

missioners according to returns 
furnisl~ed, ... , liii. 

Surcharge by-or Commissioners, 
Xotice of surcharge, 
Procedure on appearance of pae 

' 

Mode of assessment by -orSpecialX 
Commissioners, 

c Surcharges by-or Special Coln 

missioner, 

a, Effect of assessment by-or S 
cia1 Commissioner, 

Officers not exercising full- pow 
of a - incapable of making c 
tracts of Composition, . . A Ixxvi. 

in making assessments, to be guided 
by the general provisions of tliis 

... 
Act ,  . . . CIII .  

to make the assessment if any per- 
son object to be  assessed by 
Pu~~chaye t .  ... civ. 

may require Punchayet to reconsi- * 
. der and revise assessment, .. . cv. 

Procedure, if - is dissatisfied with 

the assessment made by the 

Punchayet, . . . cvi, 
if satisfied, shall confirm the as- 

sessment, ... C Y  11. 

Effect of such confirmation of as- 
sessment, ... cviii. 

to determine claims for exemption 
from Duties, ... cxviii. 

to deliver duplicate assessment to 
collecting officer, cxliii, cliv, clvii, clviii, & clix. 

to general notice of Treasu- 
ries and Offices where Iluties 

are to be paid, ..." cxlviii. 
V l l e l e  tile ALt sl~all  not come into 

C O ~ L ~ C T O I I . -  ( Con~i?zz~ecI.) Sections 

fall due, - to adjust such times 
of psymeot, ... clxxxis. 

.See Appeals frona Assessnzenl by A~nchoye t s .  
t - .IZxenzptio?zs, , k- $7 

19 , JurisdictGn, 
> * . , . A-umbers or. letfe~'s, 

C~rd$d~ss~o~sgs  for Presidency TORPIIS alld 

Straits Settlement. 

Appointment of - ... X.  

Number of - ... X I .  

Remuneration of unofficial - ... i6. 
If person not in the service of G O -  

vernment be appointed and re- 
fuse to act, ... XI!. 

Duration of appointment, re-ap- ... 
pointment, and removal of - ... XIII.  

quo run^ ... xiv. 
Meetings of - . . . x V. 

may exercise functions of asses- 
sors, ... XXV. 

Proceetlings of - to be recorded, XXXV. 

to issue geneFal notice to fill in re- 
turn of profits and income, ... xxxrii. 

Assessors to send abstract and lists 
to - . . . li. 

Mode of assessment by - ... lii. 

E r e c t  of assessment by - accord- 
ing to returns furnisl~ed, ... liii. 

Surcharge by - . . . liv. 
Notice of surcharge by . . . I v. 

Procedure on appearance of party, Ivi. 
to determine claims for exemption 

from Duties, ... cxviii. 

to deliver duplicate assessment to 
collecting officer, cxliii, cliv, clvii, clviii,&clix. 

to give general notice of Treasuries a 
and Offices where Duties are to 

be paid, . . . cxlviii, 
Where  t l ~ e  Act  shall not come into 

operation before the time for pay- 
ment of ally instalment shall 
fall due, - to ac1just such times 
of paj-ment, ... clsssix. 

Sec I<R'C)I~~)~~OT~S. 
,, *Ti/? isdictiot~s, 



copdcitated prrsbns. 
COJIPAKIES. s e e  Bodies, -, andSocieties. 

COMPOSITION. Q 

m a y  be for 3, 4, or 5 years, ... Ixvii. 
Parties to execute contracts of- ... Ixviii. 
Terms  of - ... lxix. 
Assessn~ents how to be  made in 

subsequent years upon parties 

executing contracts of - ... Ixx. 

xi. 
Form of contract of - ... Ixxii. 
Effect of contract of - ... Ixxiii. 
to cease on 3 0 t h  April next after 

death or bankruptcy of party 
compounding, ... Ixxiv. 

to be void in case of fraud, ... Ixxv. 
Otficers not  exercising full powers 

of Collector incapable of making 
contracts of - ... lxxvi. 

COSTS. 

to be deposited before revision of 
assessment, ... Isi. cl. 3. 

of suit recoverable besides penalty, ccxxxix. 

... Ixxxv. 

iuer r l ~ i s  Act, ... Ixxxvii. 
'ees, G u a r d i a n s ,  -, 

o r  ~ontmzrcees of incapacitated 
persons. 

' DECLARATION. See B ~ t u r n s .  

on account of houses under repairs, cxxxii. 
on account of payments for insu- 

. cxxxiii. 

t of - as a~sessors,  SY. 

s, 

TRESS.-- See  Jzwlrisdictic 
,, Recovery 

~ D r $ ~ a ~ c ~ s . - S e e  Divisions a n d  - 
DIV~DENDS.-See Interest, An?zuities, a?ld - 
DIVISIONS and Distrizts. 

Constitution of - ... ... VIII. 

Apportionment of district among 

assessors, . . xxxvi. 
DUPLICATES of assesslnent. 

to be  deliveretl to collecting of- 

ficers, ... csliii, cliv, clvii, clviii, and clix. 
. F o r m  of - 

& 
Effect of - 

See iVt:2m16ers o r  Letters. 
DUTIES. 

to colnlnence from and after 3 1 s t  
J u l y  1 8 6 0 ,  .., 

charged under Sc11edu:es 1,2,3,& 4, 
Mode of assesslne~t ,  collection, and 

payment of - - 
..a 

charged on  fractional parts  of 
Rs.  100 ,  ... 

Assessments of - to be  for  t h e  
current year, ... 

to ' b e  under whose direction and 
'management, .. . 

to be paid by applicant pending 

i & iii. 
i6. 

vii. 

revision of aSsc nent, Ivi cl. 4. 
.to be  levied according to a general 

abstract of assessments, .. . Ivii. 
Persons acting in execution of A c t  

to be  charged with - a s  other 
persons, ... Ixv. 

to be  chargedon Trustees and Guar-  

dians of incapacitated persons,. .. Ixxvii. 
to be charged on Agents, Factors, 

and Receivers of non-residents, Ixxviii. 
to be  c l~arged  on IZeceivers or  M a -  

nagers of Trust  property, ... lxxxiv. 
to be  charged on Court of W a r d s  

for property in i ts  control, ... Ixxxv. 

to be  charged on A d n ~ i ~ i s t r a t o r s  
General, . Ixssvi. 

to be charged on Bodies, Compa- 
nies, and Societies, ... - Ixxxviii 

to be charge<! on married women - 
( s~ l l~ jec t  to E!r;lish inn)  having - b. 

sc),nrate pli ' l :?i  L), .*.  X C ~ V .  



I N D E X .  V 

DUTIES.-(Conlitrz~ed.) Xeclions, 

Repayment of - if already paid 
respect of premium &c, for 

Insurance &c., ... CXXXF. 

N o  repayment i n  respect of such 
prenlium beyond one:sixsh -of 
total profits or income, . ,,, cxxxri. 

to be paia by four quar te~ly  ifi. 

stalments, , , , , * -  ... cxlii. 
Payment of - at any Treasury or 

Office appointed by Government, cxlvi. 
On payment of - receipt to b& 

given, ... cxlvii. 
Collector or Commissioners to ,give 

@ general notice of Treasuries or 
Offices where - are to be paid, cxlviii. 

Payment of - under Bclledule 2 
according to numbers or letters, cxlix. to clix. 

to be paid in to the Government 
Treasuries, to an accouut headed 
Income T a x  Account, . .# CXC. 

A separate account to be kept a t  

the Treasury of the 1 per cent- cxci. 
A separate account to be kept of 

the 1 per cent-paitl in Presiden- 

cy Towns and Straits Settlement, cxcii. 
Special appropriation of t!te 1 per 

cent.- ... cxciii. 
Appropriation of residue of the 1 

per cent.-- &* ... csciv. 
See Recowerg of - 

EUPLOYSIENT. 
Profits from - charged with Duties 

(Schedule 2:)  .., I. 
... 

Rules for assessing Duties, . . . XCVIII. 

Mode of payment of Duties accord- 

in? to nuntbers or letters, ... cxlix toclix. 
EXEJIPTION. 

of persons ~ v l ~ o s e  income is less 

than 2 0 0  Rupees yearly, ... cxvi, 
frorn the 1 per cent Duty and froin 

excess above 2 per cent, of per- 
sons whose income is less than 
5 0 0 ,  Rupees yearly, . . . cssii. 

Clairns to - to be determined by 
wxlers ,  ... Collector or Cornmi-:' csriii. 

Pel.solts c!:li~r:i:!.;--..-tr, cleli~er to tl:c 

~ x ~ ~ p ~ ~ o ~ - ( C o n t i t z u e d .  ) 

Assessor a notice of clailn and 
declaration of sources of income, 

Assessor to transmit the same to 
Collect05 or Comlnissioners, ... 

Certificate of exelnption, ... 
Certificate for re-payment of Duties 

by persolls exempted, ... 
Clainls to-ill case of incomes of 

offices, pensions, and salaries to 
be made to Ex-Officio or Special 

Assessor, . . . 
Persons out of Britisll India ]nay 

clain~ by affidavit, ... 
Claims may be made by axents or 

trustees on account of others, ... 
of all Government property, ... 
of Officers and Soltliers of any 

Military or Police Force \vhose 

pay and allowances are less than 
those of a Captain of Illfantry, ... 

of Kaval and Marine Officers below 
the rank of Lieutenant, . . . 

of Public officers in respect of travel- 
ling and other allowances, .. , 

of Ryots &c. paying less than 6 0 0  
Rupees yearly, .. , 

of persons occupying houses at rack 
rent, . . . 

of houses under repairs, . , . 
of property used for charitable pur- 

Sections. 

cxix. 

CXX. 

cxxi. 

cxxii. 

cxxv. 

cxxvi. 

cxxrii. 

cxxviii. 

cxxx. 

cxxxi. 
cxxxii. 

poses or public religious purposes, cxsxiii. 
of payments for i ~ s u r a n c g  kc., ... cxxxiv. 

FACTORS.-See Agents, -, m2d Receice~s.  
P ~ ~ s . - s e e  Iiecovery of Duties. 

FINES- See Jurisdiction. @ 
Ponus .  

Governor-General eml)o~~,ered to 
issug - for returns, &c., 

I ... ccx!vi. 

F o l t l i ~ ~ ~ l J ~ E S . - - ~ e e  Jiivisdictiml. 

G ; ~ ~ ~ : D I A s ~ .  - See ~; .~LSILCS; --: Cz~ru!ors, 
or  Cor71?niflccsof' iuccl~aci fu tcd  



a Seetioon~, J U ~ D I C T I O N .  - ( C0?2 ti~lned.) 

11. certain offences co~nmitted nitllin 
I~OUSES. , &e limits of Supreme Court, 

Cllarged wit11 Duties in respect o f  '.. C ~ ~ v i c t i o n  to be p a s h e d  011 merits 
property and proits  (Schedule 1) 1. only. . . . 

Rulcs for assessing Duties, . . . xcvii. AH other offences committed Fithin 

I. the  limits of Supreme Court 
INDE~INI'IY. ... ccxliv. punishable by such Court, ... 
INFA~TS.-- See Trustees, Guardiafzs,  Cu- Levy of forfeifures and penalties by 

7.ators, o r  Con~rnitlses of inca- distress, ... 
pucitated persons. ., . Procedure until return is  made t o ,  

IXFORNERS. e warrant of distress, -. . 
Reward to - ... ccxxxvii. Imprisonment if distress no t  sufii- 

I ~ s u ~ ~ s c ~ . - - , ? e e  Abatement. cient, . . . 
,, D e d ~ c t i o l i s .  Levy of fines from European Bii- 
,, Duties.  tish subjects, . , 

IXTIEREST, Annuities, and dividends pay - Award of hard labor not to be  
able out  of public Revenues, commuted to the payment of 
c]iarged wit11 Duties(Sc1iedule 3), 1. a fine, . . . 

Rules for assessing Duties, ... xcix. Penalties not exceeding 200 Rupees 
INTEREST, Anlluities, and other profits not and increased assessments reco- 

falling under any other Schedule, - verable before Collector o r  Conl- 
to be charged with Duties missioners, ... 
(Schedule 2) ... 1. Cognizance of offences how to be 

Rules for assessing Duties, ... xci iii. taken b y  Collector or Colnmis- 
&lode of payment of Duties accor- sioners, ... 

ding to numbers or letters, ... cxlix toclix. Adjudication to be in a summary 
INTERPRETATION of Terms. . .. ccxlviii. way, . . . 

J. Penalty to be charged in addition to 

Defining limits of districts k c .  ... ix. Levy of forfeitures or penalties, ... 
Charge for perjury where to be Reward to informers, . . 

preferred, ... cciii. Adjudication of Collector o r  Corn- 
Cognizance of offences, * ... ccxviii. missioners final, . ,. 
District in rvl~ich certain offences Costs  of suit recoverable besitles 

shall be  tried, ... ccxix. penalty, . . . 
fer offences pun- Increased Duty may be  added t~ 

- .  for trial, . .. CCXS. Peilalties to be paid to Incolne 
local G vernment may authorize T a x  Account, ... 

ccxri. 

ccxxii . 
cllargetl \\.it11 Duties in respect 'of 

property ant1 profits (Schedule 1 )  
... ccxxiii, l?ules for a ~ s e s s i ~ l g  Duties, ... 

LI:TTCI:B.--SCLO A\TtolzZiers o r  

Sections. 

ccxxiv. 

ccxsv. 

ccxsvi 

ccxxvii. 

ccxxviii. 

ccxsix. 

ccxsx. 

ccxxxv. 



V @ ; W  3i V i i  

,Yeelioli~ 

LIS'I'S. 
of profits received for ot l~ers,  and . Ixxxii. 

the names of persons for wliom 
. 

they are received, to be deliver- 
ed by persons receiving \he@. .... 

of the same to b e  delivered by per: e Duties a r e  to be  paid, . .; cxl-."' ~ 1 1 1 .  

sons so a c t i n g .  c ~ ~ j o i ~ ~ ~ l l ~ !  .wit]$ 
others, . .... 

of lodgers, jnmates &c., to be d$l 
vered,.to assessors wbeu re 
b y  notice, , cwlix. 

I,os.~~lcs.--.See, T ~ u s t e e s ,  G u a r  ficate of assessmellt to be  de5- ... 
c!. C u ~ a t o r s ,  OT Com.n~ittees.. 

i?!capacitated persons.  .. C . I .  

31. 

. . 
>IANAGERS.-- See Receivers. 

;\IARRIED WOJ~AN (subject to l a w - ~ f  
. .,* ,: jpEcates to be  delivered to CO!- 

land). . 
having separate property, chargeable 

D u t y  when, where, and  how pay- 
with Duties, ... clr., 

Profits of-livi~~g with h e r  hus- 
O n  delivery of ackno\x~ledgment to 

band, how chargeable, Collector or Commissioners, a re- 
Profits of-living in India separate 

from her husband, how charge- . . ... C!PI. 

able, On default, D u t y  may b e  levied in 
See Tjwstees, G u a ~ d i a n s ,  Czwa- 

the ordinary way, ... clvii. 
tors, o r  Comtnittees of incapac i -  

W h e n  parties are not assessecl by- 
ta ted  persons. Collector or Commissioners to 

$ ~ ~ ~ I ~ T E R I A L  and other Officers. 
deliver duplicate to collecting 

Appoir~tment of - in Presidency . . . clviii. 
Towns  and Straits Settlement, ... 

Appointment of - by Collectors, 
pay under - default is made, 

N. Col!ector or Commissioners to  
deliver ~ l ~ ~ p l i c a t e  to collecting 

XOTICE. .*. clis. 
I s sue  b y  Collector and Commis- '8 

sioners of general - to fill in 0: 

returns of profits a ~ ~ d  in 
to be  taken by @cer% rxxiii. 

Special - to b e  served by asses- 
by  ,y~lol l l  to b e  a d n i ~ ~ i s t e r e d ,  ... xsxiv. 

sors, 

to deliver list of lodgers, i~lmates, 
. cl,ar,(l ,,it11 Duties (sc1le(Iule 4), 1. 

k c . ,  
l tu les  for assessing Duties, ... c. ... l v .  
~ l ~ i ~ ~ ~  to esemption, in case of in-  

co:nec of -, to -be  n:atle to 1;s - 
. , . 

Oficio 2nd Special Assecsor~: ... CXX:l!' 
ill. I l i ~ r e  trustees 



viii Ui&&% 

( C o ~ ~ l i n z ~ e d . )  

OFFICERS. false claim to abatement under 
any Schedule or to exemp- 
tion, . . .  

refusal or neglect to appear 
befdre Collector or Corn- 
missioners, .. 

refusal or neglect to deliver list, 
return, or declaration, ... 

,, refusal or neglect to deliver 
returns or to appear before 

nzenL Collector or Commissioners, 
,, Mitziste~iarl a n d  o when required to do SO, ... 

,, violation of secrecy, ... 
N o  person not served with particular 

notice to be liable to - for not 
delivering returns, . . a 

for obstructing Officer in execution 
postpone - in any part of Indin, of duty, ... 
but n o  illegal tax to be leviabie ,, avoiding assessment by fraudu- 

there. lent removal or fraudulent dis- 
Commencement and continuance of position of property, . . . 

, ccxlix. ,, r e m o ~ ~ i n g  froin district after asses- 
ment without leaving sufficient 
property to satisfy Duties, ... 

for frivolous or vexatious applica- 
. . Sarilig of punishment otherwise tlons for revision of assessment, Ivi. cl. 5 

provided by law, . . . ,, fraud in compounding, . Ixxv. & ccviii. 
See Jur i sd ic twn.  

PENSIONS. See  Salaries a n d  -. 
P 1 : o ~ s s s r o ~ .  

:, persons pretending to be em- 
Profits from - c!largcd bvith Duties 

played to  serve notices or 
(Schedule 2), ... 

collect monies, ... cxcvi. 
Rules for assessing Duties, ... ,, unlawful entry, . . cxcvii. 
Mode of payment of Duties accord- 

, ,,. forcibly or clandestinely taking , 

ing to letters or numbers, ... c> 
taKlng away distrained pro- ... PROFITS. 
pert?, . . . CXCJ'LL~. not falling under any  other 

,, forgery, . . . cxcix. Schedule, charged with 
:, assaulting collector or obstruct- Duties (Schedule 2), ... 

ing operation of Act ,  ... CC. of inarried noman (subject to E n g -  
:, intimitlating wit11 the intention lish law) living with her  11us- 

of persons from band, llom chargeable,"'* ... 
making returns, declarations, of married wornan (subject to E n g -  ... cci. lisll.la\v) living in India separ 

ate from her Ilusba~ld, 110s 
charges!~lc, ... 

Iiules for assessing n u t i e s  011- 

, - ~ ~ ~ d c  of  !>alrlnent of Dcties accord- 

ing to 1cttel.s or numbers, . . a  ( 

ccix. 

CCX. 

ccsi. 
*ccsii. 

ccxiii. 

ccxiv. 

ccxvi; 

ccxvii, 

1. 

xcviii, 

to clix. 

XCV. 

xcri. 
xcviii. 

x to clix. 



PROPISRTY. ,5'~rtions:i RIC@VERY 017 m.-( C'a?,ti?i t ip , ! . )  

Profits fiom --- c h a ~ g e d  nltll . , Distress to be proport~onnte to the 
Duties (f5chedule 2), . . . I. arreat; ... 

Rules for assessing Duties, ... xcsiii. - T i m e  for clistress, ... 
Mode of payment of Duties accord- I 

i W h a t  places distrainer may force 
ills to letters or numbers, ... cxlix to clix. ope11, ... 

F~BT.IC W o n ~ s . - S e e  B e - p ~ o d ~ ~ c t i u ~ - -  P o w e r  to distrainer to force open 
PCSCHAYET. doors in presence of a Police 

Assessmentc: may be  made by -... ci. Officer, . . . 
Appointment of- ... cii. . Mode of distraining within zena- 

I f  any prrsou object to be assessed nalis, @' . . . 
by - Collector to make the  A t t a c h ~ n e n t  of imn~oveable p ~ o p c l  t ~ ,  

a' 
assessment, ... Sale  of i ~ n ~ n o r e a b l e  in addliron to  

Collector may require - to re-con- 
e moveable property of tlefa~!'ter, 

s ~ d e r  and rekise assessinetit, ... Proclamation of sale, . . . 
~ ~ o c e d u r e  if Collector is dissatisfied N o  sale of such property to take 

witIi the assessment made by place till after 15 days, ... 
the -- ... Mode of conducting sale, . . . 

Collector, i f  satisfied, shall confirm Property to be paid for befole re-  

the  assessment, ... moval. Resale, , . . 
Effect of such confirmation of as- Payment  of excess of sale proceeds 

sessment, ... to defaulte:, ... 
Local  Governments to make  rules I f  no distress can be fount1 on  

for assessment b y  - and  for 

disposing of appeah  from such 

assessment, . . . CXV. 

See ,-lppe&kfrom ~ s s e s s m e n t  by- 

R. % 

REC~IPT.  
to be  given on payment of Duties ... exlvii & clvi. 

RECEIVERS. 
and Managers of trust property 

chargeable, ... Ixxxiv. 

and Managers to d o  all acts under 

this Act, ... Ixxxvii. 

See  Aqents, T ~ u s t e e s ,  a n d  - 
RECOVERT O F  DUTIES. ' 

Distress or attachment and sale of 

moveable and immoveable pro- 

perty, ... clx. 
Rules  for making seizure and sale 

clxiv. 

clxv. 

clss .  
clxxi. 

land or house cliargeable to Duty 

a t  time of paynlent, ... clxxvi. 

Arrears  to be Iclvietl in tlie d i s t~ ic t  
nl iere the party resides, . . c],,xv;i. 

Alode of levyilig, .. . clxsv~ii .  

F e e s  upon distrainis to be aceold- 

ing tg a scale presc~ibed by lo- 

cal Governments, ... clxxix. 

Instead of proceeding 1 ) ~  tlistress, 

Collector or Con~miss ioner~  may 

issue walrant, ... C ~ X X X .  

Procetlure in Presidency Towns a s  

to claims to nioveable property 

distrained, . .. clxxxi. 

Procedure in Straits Settlement, ... clxxxii. , 
Procedure in  other places, . .. clsxsiii. 

Procedure as to ciaims to immove- 

able property, clxxxiv. 
o f  moveable property. . . . clxi. G o \ ~ e r m i ~ e n t  claims to I ~ a v e  priority 

Consequeuce of defaulter neglect- over all private claims, ... clxxsv. 
i n g  to pay after notice, or absent- 

Goods of defaulters not to be re- 
ing himself, . . . clxii. 

moved under :lny execiriiot~ of  
Oil telltler of arrc-as and eSp?llSeS 

assignment until all n u + '  ~ l e s  are 
I)rior to tlie d:ly of sale, distress 

paid, . . , ... ~ l s s s v i .  to l)e ;vitlitlra~ri~, 

~t claims to I ~ a v e  priority 

I ~ I ; V R ~ A  claims, ... clxxsv. 

elrtul lcra l10t to be re- 
,.,.,lot. ~ > q ! r  exec i l i io l l  of 

,nt untrl all l>u:ies are 
1 .  



I i ~ c o v m ~  01.. D r ~ ~ r i e s . - ( C o w t i ~ t u ~ d . )  

Parents  arid guardiails liable Sor 

1)ersons t l y i ~ ~ g ,  ... 
Prioity of Government claims over 

private claims by representatives 

and assignees, .., 
F.T'llell the Act  sha!l not come illto 

operatio11 before the time for the 

~ J ~ ~ I I I ~ I I ~  of any instal~nents sl~a!l 

fall due, *collector or Commis- 

sioners to adjust such t in~es  of 

pay merit, . . . 
R E - r ~ c o u u c ~ i v l s  Public TVorks. 

Duty  of 1 per ceut for -, ... 
Si~ecial  apl)rol~riatiol~ of the 1 per 

cent. Duty for the execution of-, 

tion of -, ... 

RETURNS. 

F o r ~ n  of - to accompany special 
'W 

notice to be served by assessors, 

and declaratious how to be made, 

by persolis desirous of beRg as- 

sessed by Special Co~nlnissioner 

how to be made, - . . , 
by persons desirous of being assess- 

e d  by Collector l ~ o w  to be matle, 

Form of - b y  persons desirous 

to I ~ a r e  no voice ill the consider- 

tion of their own -, . . . 
alltl tleclarations on behalf of Botlies, 

Compal~ies, and S o c i e t i ~ s  by 

wbo!n to be delivered, ... 
10 be 111ade on a l ~ l ~ u a l  profits and 

illcolne of Bodies, Companies, 
and Societies before a tlividend 

... 

Sections. 

clxxxvii. 

clxxxviii. 

clxxxix. 

ROADS, - See fie-prodlictire P u b l i c  l/t/brh~. 

RULES. 
for assessing Duties under Schedule 1, 

for assessing Dutiesundcr Schedule 2, 
for assessing Duties under Sc l~edule  3, 
for assessing Duties under Schedule 4, 

Local Governments to 111alie - for 

assessment by P u n c l ~ a y e t ,  and 

for tlisl,osillg of appeals from 

s u c l ~  assessmeilt, ... 
Gove~nor-General  in Cou~lci l  to ])re- * 

scribe - for re-payment of tlou- 

ble assessment, . . . 
for ~nalting seizure and  sale of move- 

able property, . . . 
cxciii. I S. 

SAI.AI<IILS. 
Governor-Geueral in Council may 

cxciv. allow - or rernuneratior~ to 

Officers appoiuted under tile Act;  

SALARIICS and PISNSIONS. 
Al~uuities, - clrarged with Duties 

xxxviii. (Scl~edule 4), . . . 
xxxix. Rules for assessing Duties, ... 

Claims to exemption, i l l  case of- to 

be m 8 i e  to Ex-Of ic io  and S p e .  

xliii. I cia1 Assessors, ... 
SALE.--SC~ R e c o w r y  @' Duties. 

xliv. SCIXEDULES. I (1.) Lands  and l ~ o u s e s  charged 

wit11 Duties in respect of proper- 

xlv. 1 ty a n d  profits, . . . 
Ixii. / . (1.) Rilles for assessing Duties, ... 

(2.) Profils from property, pro- 

fessio~~s,  trades, ant1 employ~nents, 

Ixvi. a s  well as  i~~tercst . ,  anuuities, and 

l)rofits not falling under ally other 

Schetlule, chargetl \vitti L)uties,.. 

xci. (2 . )  l iules for assessing Duties, ... 
(2.) P a y l n e ~ ~ t  of D ~ l f i e s  accortling 

to 11un;bel-s or letters. ... ( 
(3.) Interest, al~l~uit ies ,  and tlivi- 

scii,  d e ~ ~ c l s  payable out  of pu!)lic Re- 
vellues, c l ~ a r ~ e t l  n.it11 1)uties in 

respect of ~ ~ l o l i t s ,  . . . 
ccxili. (3,) ,]{uli.s !'or assessing Duties, ... 

xcvii. 

xcrxiii. 

xcix. 

c. 

csxsriii. 

clai. 

cxsiii. 

1. 

xcviii. 
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(4.) Public offices aud l ~ e ~ ~ s i o n s  

charged u 1t1i Duties, . . . 
(4.) Rules for assessing Duties, ... 
Plov~sion applied to any particu- 

lar-map extend to any others,:.. 

S o c l ~ ~ ~ e s .  See Bodies, Companies, and . 
SPI:CIAL Com~nissio~~ers for Presidency 

Tolrns and Straits Settlement. ' 

Apl~ointment of - .. . 

Sections. 1 @k 
iSTectio??s. 

'1' 
I. 

i. 1 .  lrn,iurr. 

c", 1 ties (Scl~edule 2), . . . 
Profits frorr~ - charged nit11 Du- 

1. 

ccxlii. Rules for assessing lluties, --. xcvii. 
- Procedure in case of succession to 

the - of a person charged, . . a  cxli. 

Mode of payment of Duties accord- 

xvi. ! ing to numbers or letters, ... cxlix to clix. 

Returns ho\r to be made by per- TRUSTEES. 
sons desirous of being assessek or agents of incapacitated persons 
by  - ... xliii. resident in India required only to 

Form of return in sucll case, '... xlv. de!irer a list of names and resi- 

Rlode of assessment by - ... dence of pri~lcipals, ... Isxx. 
Snrcharges by - or agents of incapacitated persons 
Effect of assessment by - may be required to furnish state- 
Mode of transmitting papers by-to ments of income and profits, ... I s sx i .  

Comn;issioners, 
T g r r s r ~ ~ s ,  Guardians, Curators, or Colnmit- 

STATEMENTS. 
tees of incapacitated persous may be 

Trustees or Agents of inc charged wit11 Duties, . . . lxsvii. 

persons inay be require 
to do all acts required to be done 

nisl~ - of income and by their pril~cil)als, ... lxxix. 
~ U I ! C H A R G E .  

may retain Duties charged on them @& 
may be nlatle by Collector or Com- i out of trlst monies, ... xciii. 

missio~iers, ... 
I;;. 

, Notice by - ... IIT. 
may be made by Collector or Spe- I 

cia1 Commissioner, . . . See Afa~r ied  CIicnin~~. 
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ACT No. X X X ~ I  or 1860. 

PASSED BY THE LEGISLAT~VE COUN~'& ,OF INDIA. 

(Received the assent of t h  ~ o v &  General on the 24th July 1860.) 

I ,  

An Act f o ~  i?rxposing Duties on, PrOJi& ~& ing  from Property, Professions, BcccZes, 

and o%ftces. 

, pBp@- 3. - 

Imposes Duties of 3 and 1 per Cent. 

I. FROM and after the 31st day of July 1860, there shall be collected and 

~ u t y  of 3 per cent., and 
paid for the service of the Government of India, during 

Schedulesl, 2, 3, and 4. the term herein limited, for and in respect of the pro- 
perty and profits mentioned ih the several Sclzedules contained in this Act, and 
marked 1, 2, 3, and 4 respectively, the yearly Duty of three Rupees for every 
hundred Rupees of the annual value thereof, that is to say, 

SCHEDULE 1. 

For and ill respect of the property in, and profits arising from, all lands 
, and houses in India. 

For and in respect of the annual l,uofits arising to ally person resicling 111 
hidia froill ally 1iiu;i of property \vl~atever, \vhct,l~er situate in India, or elsewhere ; 
and for and in respect of the anilud l~rofits :wising to any person residing 
in India from ally profession, trade, or elnll1~~lllelzt,, ~vhether Jle same sl~all be 
cnrriecl on in India or clse\vl~erc. 

.A All2 







ACTNO. XXXII OF 1860. 

IX. The limits of the Presidency  owns and Stations of the Straits Set- 

Jurisdiction. 

or any Station of the Straits Settlelnent, shall be '  deemed for the purposes 
of this Act to be within such Revenue j~risdiction, as tlze Governor-General 
of India in Council, by order to Be published i11 the Calcutta Gazette, shall 

X. In  the Presidency Towns and Stations of' the 
Commissioners to be ap- Straits Settlement, tlze local Governizlent slzall, froiiz titne 

pointed for the Presidency 
rowns and Straits Set- to time, appoint persons to be Commissioners for the 
t~ement. purposes of this Act. 

XI. In tlie Presidency Towns the number of such Coinlnissioners shall 
be not less than six, of whoin not less tlzail two slzall be 

Nuinbei~ of Com~nissioners 
for the Presidency Towns persoizs iiot in the service of Governizieizt ; and i11 the 
and Straits Settleinent. 

Stations of the Straits Settlement, tlie nunlber of such 
Commissioiiers shall be not less tlzaii three, of whom oiie shall be a person not in 
the ~crvicc of Governmeiit. The local Guvernment may grant to such Commis- 
sioners in 111e Presidency Towns and Stations in the Strait,~ SettJenzent as may iiot 
be in the service ol' Government, such fee or remuneration as inay be approved 
by .the G-overnor-General of India in Council. 

XI. If  any person not in the service of Government, having been so 
~fperson not in the ser- appointed, shdl decline or neglect to act, it sliall be lawful 

\.ice of Government be ap- 
pointed and refuse or neg- for the local Government to al~point any other person, 
lect to act. wliether in the service of Goverizinent or not, to be a 
,Comniissioner i11 lieu of the person so decliiliiig or i~eglectiiig. 

XIII.  The Colnrnissioiiers appointed under tlie last three preceding Sectioiis 
shall hold the a.~)poiiitmcizt for oqe year oonly, but i~ 

shall also be la\vf~~l for the . local Govei:nment, at ally 

XITT. Any two of tlie Cominissioncrs, one of tlie~i~. 
bcilzg 2111 OlXcc~: of Govenliuent, sliall So131n a quorum. 

x V, !I.'l., (> 
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ACT No. XXXII OF 1860. 

. The senior Officer of Govemei l t  in the Cornniissioii shall bc IJre;.i- 

lleetingi; of Commis- dent of the Comission. A t  every &reeling of tllc Corn- 
~ionels. missioners at . > T & G ~  such Officer shall not be present, the 
Senior OKlcer of Governinent prcsmt shall preside. If a difference of opinio:~ 
sllall arise, and the opinions shall bg equally divicIe4 the President of t l ie l leet-  

0 
illg ~ 1 ~ ~ 1 1  have a castil~g vote. 

61 

STTI. For every Presidency Totm nlicl Station in the Straits Settlement, 

Al~l)o;ntment of Special the local Government shall appoiiit a11 Officer in the service 
C~l l l i l l~~ lo l le r  for PI&- 

To,rns of GOT-ernment on such salary as sliall be approved by tllc. 
~ e t t l e n ~ e n t .  Go~~ernor-General of India in Council, to be called t h ~  

Slwci~l  Commissioner, for the purpose of mal&lg assessillcilts in the cases referre11 
ro hini under tlle l)rovisions hereinafter contained. 

XT-TI. I11 each of the Presidency Towns anel Stations of the Straits Settle- 

~~lmintmnent  of k s e s -  ment, the local Government nlay appoint,, on such salaxies 
soys tic. as may be approved by the Governor-General of India in 
Council, such 11mlil;er of Assessors and such Ministerial ancl other Oficers as 
111ay be cleeinecl necessary for carrying out the provisioils of this Act.. 

' I  111. Escept in the Presiclency Towns uilil the Stations of the Straits 
r x c ~ p t  inthe l'residency S~ l~ lemen t ,  the C)ollector of Land Revenue shall be entrust- 

Towns aild Straits Settle- 
mellt, Collector of I,and eil 7 ~ i t h  the execution of t.his Act, and the managing, levy- 
Rc.i-el'lne to lJe entr'utte(i ing, receiving, and accounting for tslle Duties jlnposecl there- with execution of Act and 
nlanagelnent of Duties. by, under the control of the orclinary Revenue Authori- 
ties to ~vhoni such Collector is subject hi imatters rela.ting to the Land 
Revenue. 

XIX. The Collect,or mag', from time to time, whenever he shall think 

Collector may associate 1~-ol~er ,  associate with himself two or more persons, tvllether 
others with himself to as- 
sist l ~ i m  in making assess- in the service of Government or not, to assist him in mak- 

u 

ments. ing assessments under t,his Act or in any proceeding held 
- 

uiicler t.he provisions of this ,4ct. 

S X .  Tlielocal Government may appoint in ally Dibtrict one or n ~ o r e  

apainimel,t of ueaty Deputy Collectors as Assessors, on such salaries as shall 
<:011ectol% as -4ssesols. be al~provecl by tile Governor-General of Illilia in Council, 
fur the perfo~mance of tlie duties that may be l~erforrnecl by Assessors uncles this 
.Act. 



ACT No. XXBII OF 1860. 

surcliarge by such Deputy Collector. 

XXIII.  The Collector may, with, the sanction of the local Govel~iment, cle- 

Delegationof powers and 
dut.ies to Deputy Coke- wlietheT ?~-q?l~ye& as an Assessor or not, snbordinate to 
tors. 

such Collector, apy of the pomers or duties with whicli he 
is eiitrustecl under this Act; but, ill exercising such pomers a,nd duties, such 
Covenanted Officer or Deputy Collector shall be subject to the direction and 
control of such Collector. 

lector to appoint, oil such salaries. as shall be approved by 

and Ministerial and ot%l~er Officers as iiiay be necessary for 
carrying out the provisions of this Act, subject to tlie same coiitrol aiid Rnegu- 
lations as in the other Departments of Revenue. 

CoUector and Co~lmissi- XXV. The Collector aiicl Cominissioliers respec-- 
oners lnay exercise func- tively may at his or their discretion exercise any of tzlie 
tions of Assessom. 

functioiis that nlay be performed by Assessors. 

PART 111. 

Ex- Oficio and Special Assessors for Government Securities n~xd hz Public Dqnrt- 
nzents. 

XXVI. The Accouiitai~t General and the Sub-Treasurer of thc Presiden- 
cies of Dengal, Madras, and Bomba~~ respectir~ely, and . 



ACT No. XXXII  OF 1860. 

Governnient of India, or any annuity payable out of the public revenue of India, 
shall be respectively Er;-Officio Assesdors for executilig this Act fur the purpobe 
of assessing and discharging the duties hereby imposed in respect of interest on 
securities of the Governllzent of India, an& of all annuities payable out of the 
revenues of India to ally person wllatever, at the places at which the said Officers 
resl'ectively hold office ; and in respect of all other  early sums (otlier than the 
salaries or pensions meutfolled in the five next succeeding Sectioils of this Act,) 
payable by the said Goverimlent, or out of the public revenue at the Government 
Treasuries at the said places respectively, and also in respect of all other 13~ofits 
chargeable wit11 ally Duty under this Act, and arising within any office or depart- 
ment under tlie management or control of, or the accounts of xhich are renderecl 
to, or pass through the oEce of the said,;everal Officers respectivclp. 

I 

XXVII. Tlle several Officers entrusted with the duty of auditing the Civl 

for salaiw\ and &w;hnceg~ payable out of the public revenue, 
Civil Salaries. shall be respec&~lY' ~ + a & c i o  + .. Assesgora for executing tliis 

l i -1. ** 
Act for the purpose of assessing afl such salaries and aUo%adces ,_ . . payable to any 
person in the civil einploymeut of the Government, or serving in any Civil De- 
partment, or for tlle.paypent of which the audit of any Civil ~ u d t o r  is required. 
and payable from the public revenue by or upon the audit of such Officers 
respectively. - 

XXVTJII. !Be several Officers charged with the duty of auditing any payr 

EX-Officio A m s o r s  for salaries, or allowances payable to any Officer or person in 
Militmy pay. Her Majesty's Army, or in her Majesty's Indian Military 
Forces, or in the ,MiLitary employment of the Government, or serving in any 
Military Department, or for the payment of which the auclit of any Military 
Auditor is reqyired and payable out of any public revenue, shall be respectively 
Ex-Officio Assessors for executiiig this Act, for the purpose of assessing all pay, 
sdaries, and allowances payable to any person in the Military employmeilt of 
the Governnieizt, or serving in ally Military Departnleiit, or for the payment of 
wllich the audit of a Militaiy -4uditor General is required, alicl payable from the 
public revenue upon t.lle auclit of such Officers respectively. 

XXIX. The several- Officers entrusted with the duty of suditiug any 
ex-omcio :A,,,lx for pay, Sala~ies, and aUo~vanoes to ally Officer or person i11 

blarine Pay. IIcr hfajesty's Kavy, or India11 Naval Forces, or in the 
JIarille Xervicc of, or in ally &,rille 1)epartlllel~t ailcl em~~~oyment  unclcr the 

Govcrnn~cnt 



ACT 1 

Ex-0 fficio 
allon~ances 

Assessors fc 
payable t6 

OP 1860. 

)r executing 
any person 

thi 
in 

s *A( 
Her 

+ or Indian Naval Forces or in the Marine Service of the Government, or serving 

in ally such Marine Department and employment. 

XXX. The several Collectors, Pa~rmasters, and officers chargcd with 
~ ~ - 0 f i c i ~  and Special the audit alld pajrn1ent, or payiuent ~vithout audit, of 

,kssessors for Peiiblons. pensions payable by tlie Government, shall be Ex-OiXcio 
Assessors for executing this Xct in respect of all sucll l3ensions ; and if the local 
Go~-ern~nent shall think fit to appoint any otl1er l3ersons to act in that behalfj the 
persons so appointed shall be Special Assessors for executing this Act in respect 
of any of the pensions pslyable, or auditeil 1 ~ y  such Pa;\-~aaders ~ n d  Of i cc :~  

X S S I .  IVhenever it shall appear to the loc,n! Go~~ernincnt necessary to xp- 

fiovernlnent to have point any special Assessor for the purpose of execnting 
er to appoint Special 
2ssors for other De- any matter in relation to any of thc Duties nleiltioned in 

partinents. Schedule 3 or Schedule 4 of this Act, in respect of ~\-hich 
no provision has been herein made for the appoiiltment of Assessors for the pur- 
pose of executing any matter in relation to the Duties iuentioned in either of the 
said Schedules at any place not herein mentioned, it shall be lav~ful for the said 

%& 
local Government to appoint a Special Assessor for the special purpose of execut- 
ing this Act in respect of such matter, and at such place. 

SXXII. The Assessors appointed under the last six preceding Sections of 

Assessors to have same this *4ct shall have authority to exercise and apply all the 
powers o 
or Comn 

f this Act as 
iissioners are 

fully and E 

: authorized 
Colle 

apply 

ctor 
the 

%s 
same, so far as the sanle relate to the said Duties, to be assessed by the said As- 

*&; 
sdsx sessors, and shall make their assessment of the said Duties subject to the Rules 

ct of such I 
such Duties 

Iuties respe 
are chargea 

:cti7 
ble 

the 

E. 
; XXXIII.  E;ery Cornmissioner, Collector, or other Officer eniployed in %gz ,,;A><$ 

oath of s,,rec to be lllaliing any assessment under this Act, shall, before acting 
*BY ORcels. $g&<~ . in csecution of this Act, take an oath of secrecy in a forin 



ACT x o ,  xxxI1 1860. - 

X X ~ I P .  In' tile Presidency Towns and the Stations of the Straits Settle- 
ment, ally one of the Com~.nissioners, and in other places 
the Collector, is hereby authorizecl t,o aclnlinister. such oath. 

The o&hlnay be administered to the Collector by any other Officer of Govern- 

ment above the rank of a Deputy Collector. 

PART IV. 

Mode of Assesmzent. 

XXX.V.:A record shall be kept of all the pril- 

XXXVI. The Collector and C.ommissioners shall assign to each Assessor 

XXXTTII. The Collectol; ancl Comnlissioners shall issue a general notice, 
Issue by ~ ~ ~ ~ c t ~ ~  :Lncl requiring every person, liable t,o tlle Dulies imposed 1 ~ y .  

Comnliaioners of general 
notice to fill in ret~wn of this Act, to fill in a r e twi~  of his 1~roGLs or income, in the 

" profits R . I I ~  income.. forin t.0 he prescribed by tlle Governor-Generd of I n b a  in 

a date to be spedfiecl in the not,ice. I t  shall be explainecl i11 the notice that 
persoils recluiring forills of returiis canprocure them at the Office of any of the 
Assessors. Copies of such notice shall be affixecl at the Office of the Com- 
missioners in tlle Fresiclency Towns and Straits Settlement at the Collector's 
Office, at every Revenue or Police Office, and at such other conspicuous places 
tllrough the Town, Stations of the Settlement, ailcl Districts, as the Collector 
or Commissione~s, respectiTrely, shall appoint,. 

XXXVIII. The Assessor shall, without delay after lllis Act ahall come 

sPcial l\'otices to be illto opera,tion, aud afterwards, from year to year; serve 
!w.rved by Awesors. a notice, ill tlic for11 to bc presc.rjl~ed by the Governor- 
General of India, in Council as llereil~after provided, on every person ~:itllin 

Act,. Such ilotice sliilll requirt: tile person to ret,~irn' his profits md inco~lle, 
C 

:-.. :!.I 1 (1 



ACT Ho. X S X I I  OF 1860. 

XXXIV, In the Presidency Towns ~2nd the Statiolls of the Stlaits Settle- 

Arlininistration l-ae~lt, a117 one of the Commissioners, ancl i11 otl~cr place< 
0 f 

Oaths. the Collector, is hereby authorized to aclmiiiister such oatll. 

The oathmay be administered to the Collector by any other Officer of Govern- 
ment above the rank of a Deputy Collector. 

PART IV. 

Proceedings of Collector 
XXXV. A record shall be kept of a11 the p r o  

and Cor~missioneln to he ceedings held by the Collector and Commissiol~ers under 
recorded. this Act. 

xXXVI. The Collector and Colvmissioners shall assign to each Assessor 

App,on,,,l,, of ,,- such portion of the District in which- such Assessor shall he 
trict Assessors, einployed, as may appear proper and slzall fix the place or 
places at which the Assessor shall ordinarily hold his office. 

XXXVII ,  The Collecto~ and Cvulillissioners shall issue a general notice, 

Issue hy Collector requiring every person, liable to the Duties iml~osed by 
Coinn~is?ioiiers of gellei a1 
uotice to fill in ret~u'n of this ac t ,  to fill in a retwii of his profits or income, in the 
profits and incoiile. form to be prescribed by the Governor-General of Illdia in 
Council, as hereinafter provided, and to transinit such retu1-n to the Assessor by 
a date to be specifiecl in the notice. I t  shall be explained in the notice that 
persons recluiring forills of returns can procure them at the Office of any of the 
Assessom. Copies of such notice shall be affixed at the Office of the Corn- 
inissioiiers ill the Fresicleizcy To~viis and Straits Settlement at the Collector's 
Ofice, at eveq  Revenue or Police Office, and at such other coiispicuous places 
through the Town, Stations of the Settlement, ancl 'Ilistricts, as the Collector 
or Commissioners, respectiuelj7, shall appoiilt. 

XXXVIII .  The Assessor shall, without delay after this Act shdl come 

specid ~~~i~~ to be into operation, and afterwards, from year to Year, serve 
served by risscczsors. a notice, in tlle for111 to be prescribed by the Governor- 
G enera1 of India in C oullcil as hereinafter provided, on every persoil within 
his jurisdiction, wlioni he 1nay collsider to be liable to the Duties inil~osccl by tliis 
Act. Sucll notice shall recluirc the person to return his profits and inco~i,e, 

c ancl 
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and shall specify the date by wLoh the $i&u$n is to be made and the place 
of the Assessor's Office at which the p&m. i s  to be made; and sl~all be siglled 
by the Assessor. The form of the return shall be prescribed as aforesaid and 
accompany the notice. If the beyson be not found, the notice shall be left at 
his usual place of residence or business, 0-r shall be affixed thereto, and there- 
up11 sucli notice slrall be held to have been served. 

* 
XXXIX. Every person who is liable to the Duties chargeal~le by this 

Return nlld declaration Act, shall transmit to or deliver at the Assessor's Ofice the 

I how to be made. return duly filled in and signed by him. A declaration 
in the form to be prqsc~ibed as . hereinafter provided, shall be addecl at the foot 
of the retrmp, ,-thatsthe, Pr66ts or income stated therein are truly estimated on 

h t h e  several schedules of this Act, after setting against, 

SY *.. , 
prost, or income, such sums as are allowed by this a &h, g z .  The return may be sealed up, and t l ~ e  seal shall be bro- 

ken o d y  by the *A&OF, 
a '<".J - "- "- 

2 1 r,; * .: *!, Fp 

-c~pe%y4$& who is in the receipt of any money or value, or the 

Lists to be delivered by 
profits arising from any o& the sources mentioned in this 

persons char~+blla ac: Act, belonging to any other person, in whatever character 
count of'othem. the same shall be received, for which such other person 
ii &kgeable w d e r  this Act, or would be so cl~argeable if he were resident 
in India, shall, within the period mentioned iu such notice as aforesaid, pre- 
pare and deliver, in the form to be prescribed as aforesaid, a list containing a 
true aud correct stategent of all such money, value, or profits, and the llanle 
and place of abode of the person to whom the same shall belong, together with 
a declaration in the form to be prescribed as aforesaid whether such person is of 
full age, or a married woman, subject to the provisions of the English Law regard- 
ing coverture, living wit11 her husband, or a married xToillan, subject a aforesaid, 
whose husband is not accountable for the payment of the Duty hereby chargeable, 
or whether such person is or is not a resident in India, or an infant, or 
lunatic. B 

,, - XLI. Every person acting in such cl~aracter jointly wit11 ally other person, 

k%ts'i;b be deliyel.ml by shall, in the manner aforesaid, deliver a list of the name 
L9'"i% cmjoi~it- and place of abode of every person so joined wit11 him at, L%%erS.t * 
P*4$t4- e 
@;$=22 * L 

the time, of delivering such list. 
XLII. Every 
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XLII. Eveq  person, ~vhen required so to do by a notice to be prescriljecl as 
- r ...-.. : 4 shall, within t-he period to be inentioned ill such 

A.J.,~II. 11 in any rresluellcy l u w r l  u r  ally obauul l  u l  ule o~l-al~s nebwe- 
nient, anv nerson shall desire that his return be rendered to, 

sirous of beiug assessed by and hls assessment fixed by, the Special Comissioner, he 
Special Commissioner. may, together with the return, transmit, under cover to 

Collector, he may t,ransmit such return sealed and addressed 

. The returns inaile under the last two pr .: ding Sections ,shall be 
in tile for~n \vllicll shall be pr&sk@ecl for returns a.s %fore- 

XLVI. 'I'll e 

Lists of L ~ & S ,  In- aIoresalc 

i - matas, &c. notice, prepare and deliver to the Assessor of the District, 
wherein such person shall reside, a list in writing, containing, to the best of his 
belief, the proper name of:every lodger or innlate resident in his clmelling-house, 
and of any other persons, not being menial seivaats receiving less wages than 
two hundred Rupees per annum, employed in his sei-vice, whether resident in S U C ~  

dwelling-house or not, and the place of residence of such of them as are not 
i resident in such dwelling-house, and also of aiy such lodger or illmate who shall 

have any ordinary place of residence elsewhere, at which he is liable, uncler this 
i Act, to be assessed, who shall be desirous of being so assessecl at such place of 
I 
I ordinary residence. Such lists shall be signed by tlie respective persons deliver- 

ing the same, and &all be made out in the forin to be prescribed as aforesaid. 
No person being required to deliver a list of lodgers: inmates, or other persons 

- aforesaid, shall be liable to the p-enalties hereinafter mentioned or either o$ them, 
for any omission of the name cr residence of any person in his service or m p l ~ y ~  
and not resident in his dwelling-house, if it shall appear that such person is 
entitled to be exempted from the payment of all and every the Duties hereby 

1 imposed. . 

1 XTT TTT ~r . -. -- n ---- :+I --- --- m ----- -- ---- QL-&:---  -L ~ 1 -  - aL--:L- 0 - A ~ l  - 

--- - -- - 
Returns by persons de- ----J 1- --- - 

7 7 .  

the Assessor, an application to that effect, sealed and addressed to the Special 
Commissioner. Such application shall, 011 receipt thereof, be transmitted to the 
Special Commissioi~er. 

XLIV. If in any other place, any person, whose annual profits or income 

Returiis bv wrmns de- 

k to the Collector. 



2% ÿ hall comnpute the Dut ie~  to 

%f&&Brdi~~ to the Rules herein con- 
?,:-,, 

@&respectively ; but h e  shall not 

. 8 ..?% , - The Assessor shall make an ~~~~~ pixscribed as aforesaid, specifying 
-Pien,' the amount of profits or income 7 -- -ZG:.q** 

% >. %> , 
fl.0 aaii.~@tlof-B&y L% -%-. chargeable on such return 

'Zx" * 
< 8 

A .  - . i 
i - 

re$tix-n to be understated, he shall 
%&L* ' a 

7 n 

=,. b&&?&et presc&bed -in the last Section, the 
-%hi611 shall consider the person making such 

P '*-%. *&,* 
,, ,,,%d$d ;+-+ + azid the" amount of Duty chargeable thereon. 

P 

. The Assessor shall malce a list of the persons, if any, .who have 

List of peryons oinittiiig olnittecl to f~~riiish ret~wiis, and shall compute, to the best 
to furnish returns. of his ability, the aniount at which such persons should be 
assessed, and shall enter the Duties chargeable tliereon. 

List of persons appl>-ing 
XLIX. The Assessor shall also make &t a list of 

to be assessed by Spe2lal the persons, if any, who have sent applicatione to be assessed 

1- L. The Assessor shall have full access to any Collectorate or Revenue 
Records tvhicli he niay require to inspect, i11 order to enable 

&sessor to have access 
to  Coilectorate or Revenue 11i1n to compute the Duties on landed property of all kinds, 
Records. 

according to the clirections hereinafter contained. 

LI. The Assessor shall deli~yer or traiisniit the said abstract and lists, signed 
by himself, together witli tlie returns received by him, to 

Abstract aiid Lists to be 
s a l t  by Assessor to Collec- t,he Collector or Commissioners. If die Assessor be em- 
tor or Coilimissioilers. 

power'ed to ma& a.ssessnient~s under Section X X I I  of this 
&:%Act, he shall also deliver or trailelnit to tlie Collector an abstract of the assesss 

so i~iade by him. 

r t,l~e said lists and re- , 
it11 t,lle Duties properly 

argcable ; but they shall not s~ininoii or questioil t,he 
ie proceeclings. 

~.cIII, T:' 

1 .. . 

8 .  
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~111.  1f the Collector or Coininissioi~ers be satisfied with tlle rcturll lllacic 

Asse.ssments made a'1y perso11 cllargeable under &is Act, they shall assess hirll 
collector or Cornmission- 
el%s according t o  retcrns 

in the a inou~t  wit11 wl~icll he is chargeable according to the 
1'; furnished. return. such as~e~slllellt shall be final, subject 0111~ to such 

surcharge in case of fraucl as pro~riclecl ill this Act. 

I .  JT'llei~e-\-cr the Coilcctor or Colllinissioilcrs shall he clissatisfiecl ~ ~ i t l l  
any return, and shall consider that any person sl~oulcl be 

Surcl~al.:~..;. 
cliargecl wit11 I lu ty  in esceFs of the suln chargeablc on i!lrx 

agloullt of tlie profits or illcomc returilecl by  liiin, t,he Collector or Coillillis ,sloners ' 

LV Tl'lrcnerer a112 person sllall have heen surcl~arged or shall h w e  11een 
charged on an aesessmeilt illacle under Section XLVIII  br ;  

3 0 t h  of snrcllarge. 
the Collector or Coniiuissioners, a notice shall be given t,o 

such person, in a, forill to be prescribecl. as aforesaid, s t~ t~ing the arno~ult of such 
surcha.rge or chal-ge, and intiznatiilg that, if he desire to urge any objection there- ' 
to, hc nlay aypear, on a date specified, before the Collector or Coin~llissione~s, and. .  
illalie such representation, ailcl teizder suc.11 proof in support thereof as he may 
wish. But nofperson who shall have been charged on an assessment made under 
Section\ XLVIII,  shall be heard agninst. such charge, if l ~ e  shall ha,ve beell s:rved 
.cvit,h a   lot ice in the manner prescribed by this Act, unless he c m  satisfy the Col- 
lector or ~omldissioners that his failure to ilialie the return within the period 
allowecl in such notice was unavoidable. 

LYI. Cilause 1.-If, on the day appointed, the persoil shall appear, he 

Proccdnre on appear- shall be heard before tlle Collector or Cominissioilers sittillg 
ance of party. with closed doors, and the Assessor sliall also, if required, 

i~ttelld. The Collector or Comulissioners shall hear the statement of*tl~e person 
a.lld may inspect  any b o k s  or papers which he shall voluntarily tender, or ques- 

any witness 1y1101n he shall produce, but they shall not require tlie person 
cllargeable to produce a.ny books or l~roofs besides those ~~11icl1 he may choose to 
t,ender. oath or affirmatjion way be acliniilisterecl to a11j7 wit2iiegjs produced 
b y  t]le person, but the ~erso11 liimself sliall not be sworn unless he sllall dcsire 
it. Afi,er such lieariilg the Collector or Coillmissioners sllall moclifj7, abate, or 
c:ollfLl~n~, tslie surcharge or charge upoil such person, or sl~all post~onc the case for 
fili.ther hearing. M e r  finally llea,riiig the case, he or t6ey sllall decide tllo 
alnouilt in mllicll t'he person ougllt to be cliargecl or 
usscs ,~ hill1 ill ~11~11 ainount, Xuch i1ccisiol~ ancl assessi~leat 

I1 
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only to such surc1la,rge ill case of fraud aud t6  such revisioll as are ~ r o ~ i ~ ~ e d  by 
.,. ~ . .  

this Act. r, 
E 

c 

ClWe 2.-I.'or the purpose of corre$ng any mistake in law, or for 
deciding any point specially refelred by the Collector, 

Revision of assessment. 
such assessment, if made by the Collector, may be revised, 

on the app1icnt:ion of the person assessed, by the to whom the Collec- 
tor in mitters relating to the land Reverne is subordinate, if they think fit SO 

to do, under sucl~ rules as those authorities shall from time to time prescribe. 
w 

clause 3.--Before any revision shall be made, the applicant shall deposit. 

Deposit of &fore with the revising authorities such amou11t as they may re- 
revision. quire to be deposited for the purgose of covering costs as 
hereinafter mehtioned. 

ding the revision, the applicant shall be liable to pay the 
Duty with which he has been cha,rged, as if no such appli- 
cation had been made, subject to a refund of such alnount 

, 
as the revising authorities shall direct. 

. ,  . 

CJ~.use ,,5. If the revising authorities consider the application for the revision 

penalty for frivolow or to have been frivolous or vexatious, they may order the 
vexatious applicant to pay such amount of costs as they may think 
reasonable, and such amount shall be retained out of the amount deposited on 

0 
account of costs. 

EVII. m e n  the assessmeilts for ally place shall have been made, a general 
A gelleral abstract of abstract shall be prepared in the form to be prescribed as 

aforesaid, to which the signature of the Collector or Corn- 
. Duties to be made. missioners shall be attached, and, in accordance with such 
abstract, the Collector or ot'her Officer in that behalf appointed shall proceed' to 
levy the Duties in the manner hereinafter prescribed. 

* 
LVIII. TT"r1ei1 any persou shall have applied t,o be assessed by the Collector 

or Special Comi~lissio~~er under Sect.ions SLIII: and XLIV, 
the Collector or Special Corilnlissioi~er shall consider such 
application, toget.ller with the return a.nd past'iculars accom- 

ollector or SpeciaJ Commissioner shall be 8at.islied. ~j~it.li dlc 
such persoil accorcling tl~erctjo. 

1,IX. If 
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LIX. If t119 Collector or S+pecial Commissioner shall not be satisfied with 
. . : . -  : 

tlie said return, he shall surcllarge the prrsoii in such sum 
- Surcharges. 

as he shall thkk fit. In *case o p l i  surcharge, the Col- 
lector or special Commissioner shdl c%&e . , , ,. - sixc& .~: .... . notice to be given to the person 
in the i~iaiiner prescribed in Section ,LV 9 :.a.i.... a& .. proceed to make his assess- 

. . . . :, .. , 

lllent and surcllarge -in the manner herebb$f-~g~~pres~ribed. 
. ..- . . ,, , , 

Effect of as@ssme~lt by 
CoUector or Special COU- final, subject only in case of 
~llissioner. 

i 

LXI. I11 Presidency 

Presidency T o m ,  &c. o 
'fiansnkion of papers to papers 
Coinmiaioners. 

LXII. The returns and 

Ret.iirns kc. to be kept 
under sad. tile PrcfiidenLy ~ m ~ s  and Stations of the Stfaits Settlement, 
in the Office of the Commissioners. The disposal of such records shall be at the 

di~cret~ion of the Revenue Authorities. 

LXIII. In no case shall any paper 'cvhatsoever, relating to the assessmelzt 

paprs to of the Duties under this Act, be inspected by any one, save 
sesnreut not to beim~ect- $8~11 of the Officers appointed under this Act as are herein ed by others than Officera 
expresdy appointed. expressly autliorized to inspect the same. 

LXIV. Any person ~ 1 1 0  may have occasion to appear before the Collec- 
tor or Commissioners or Special Commisskner under the 

Person how to appear. provisions of this Act, shall attend in person, unless his 
personal attendance be dispensed -with, on sufficient reasoii to be shown, in which 
case a scrva~it, agent, or r~la,t,iolz may be heard on his behalf. Provided that 
no Gotulsel, Advocate, T'leadcr, Attorney, ur person 1zri~i:iir;illg @C law s11al1 be 

-2 

allo~vcd to a p p e ~  or l'leacl on be11df of any 0 t h ~  person. 

LXV. The persolls acting in the er;ecutlion of this Act, shall be charged 

,~,,lls ,allg iIl , , -  and essossed t,o all the Duties imposed by this Act if 
tion of Act. to lfi cl~arged 
\ ~ i t , l ~  D~\ties RS O ~ , ~ L C Y  1x1'- 

liable tllercto, allcl shall. deliver dl. such returns and cl+ 
SOIE. c:larntions, and shall cto all sucli acts ancl t3hings as shall 

.$i: 

.< : " 
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additioli sllall be made by the Collector or Cornnzissione~.~ to the ass,,- 
so niade for the first yea,r of the said term. 

-is; 
LXX. In each subsequent year thereof the a,ssess*ent of t l ~ e  said Dut.ies 

W hsessments how to be under Schedule 2, upon tlie person who shall have enter- 
nlade in subsequent years 
upon persons executing ed illto sucli contract of composition, shall be ~nade by 
eon tracts. Collector or Commissioners in a sun1 equal to the 
aggregat,e amount of the said first pear's assessinent with the said additional rate 
t.heereon, and it  shall not be necessary for sucli person to deliver ally further 
ret~1ru.11 of profits or incoille described in the said Schedule 2 cluring t:he said 
period of composition. 

LXXI. If the person upon whom such assessnlent as aforesaid shall have 

If persons neglect or re- 
been made, shall neglect or refuse to enter into and sign 

flue to execute contract of such contract of composition within the time herein lin~ited 
composition. 

for that purpose, the assessment so made, without the 
said additional rate, shall be collected and recovered in like manner as any 
other assessment under this Act. 

Q 
LXXII. Tlie contract of conlposition shall be made in the form to be pre- 

For1,1 of colltract of scribed as aforesaid. Every sucli contract of composition 
composition. 

Contract to be in t,F,o shall be made in two parts, ~vhicli shall be severally signed 
park. by the Collector or one of the Commissioners, and by the 
I),erson compounding. Oiie of sucli parts shall be delivered to the person com- 
pounding, and the other part shall remain with the Collector or Coinmis- 
sioners. 

LXXIII. Every such contract shall be an authority for the Collector or 
Colnmissioners to make ail assessment on the person com- 

Effect of contract. 
pou~zdi~lg for each year of tlie said period of composition 

in accordaiice witli the terms thereof, and to cause the sum thereby assessed to be - 
collected 2nd paid over in such manlier and by such means as are Ilerein author- 
ized in relation to ally other assessment made under this Act. 

Q 0 

LXXIV. If m y  person ~7110 shall have coinpounded as aforesaid shall die 
Compositioa to cease or become ban lu~~pt  or illsolvellt, before the expiration of the 

on SOtll April next after 
death or 13allkrup~cy of ~'criod of composition, his ~0lltraCt of colnpositio~l sllall 
party compounding. cease and determine on the 30th of April next after ]is 

E death, 
s 



death, bankruptcy, or insolvency, save ;sna e p p t  as to any instalment of DUB 
which, before the said day, ilhl. have become payable and shall then remain 
unpaid. 

LXXV. If any person who shall to compound'for the Duties, 
In case of fraud in chargeable under Schedule 2 of this Act shall I\-ilfully 

]ding, composition 
b~ uc vuid, and penalties make or deliver any false return or declaration of profits 
incurred. or income described in such Scl~edule, or shall ~vilfulljr 
conceal or omit to state any of such his profits or income, or ally part or portion 
thereof, or any other matter or thing required by this Act to be stated in such 
declaration or return ; or if any person shall, by any fraudulent means, procure 
an assessment to be made upon him for a less amount of the said Duties than 
he shall be chargeable with, in order to compound thereon: or if any person 
shall, by any fraudulent meails whatever, cause or procure a contract of coin- 
position to be made or entered into with him for a less alnount of Duties than he 
ought to be charged with, the contract of composition, if any, which shall have 
been made with such person, shall be aoid and of no effect, and such party 
shall be charged and assessed as if no such coiltract had been made, and ally 
sum of money which may have been paid in pursuance of such contract s h q  be 
forfeited. 

9 

- Officers not 'exercising LXXVI. No Officer not exercising the full powers 
~ a p " ~ ~ , ~ f O ~ a & k ' ~ ~ ~  of a collector shall have authority to make any contract of 
tracts. co~npositioa under this Part of the Act. 

lg 

PART VI. 

Prov i s i ons  as t o  Trustees and Special Classes of Pe~sons chargeable. 

LXXVII. The trustee, guardian, curator, or ~ommittee of any pason, 
" .. 

being an infant, or married woman subject t6 the law of 
Trustees and Guardians 

- or incapacitated pem- to England as aforesaid, or a luilatic, and having the direction, 
he ohn~*rrod 

control, or management of the property or concerns of 
wch infant, married woman, or lunatic, whether such iilfwt, maslied ivoman, or 
lunatic shall re lde  in India or not, shall, if such infant, married rvolnan, or luna- && 

ki. tic be chargeable under this Act, be charged to the said Ddties in like manner 
Pi&nd + $9 the same amount as would be charged to such infant if of full age, or to 

%~,b@al~ied woman if she were sole, or to suclr lunatic if 1le were capable of 
XI*1=*- 

;  usel us elf. 
LXBTTIII. Any 
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LXXVIII. Any person not resi&ent in India, whether a subject of Her Majesty 
or not, behglin the receipt, through ally agent, factor, or Agents, Factors, and 

Receivers of non-resi- receiver, of any profits or income chargeable under this 
dents to be charged. 

Act, be chargeeable in the name of such agent, factor, 
or receiver having the receipt id &&a of such or income belollging to 
'such person, in the like ma&& &d 6 'the likk amount as would be charged to 
such person if resident in 1n8ii &a b inthe kwal receipt thereof. 

- .  
Trustees, Guardians, LX-. Every such trustee, guardian, c~irator~ or 

Agents, rqnired to cdmGttee, and every such agent, factor, or recei~er, shill1 
do all acts required 
to be done by their pinci- be answerable fox the doing of all sucli acts and things as 
pals. 

are reiuired to be done by the person chargeable. . , .a&;$.; v - 
LXXX. No trustee, who* ' e d k e  receipt of the profits 

f&t$&Wb$ ,kg&& ~f L X Q ~ &  byTthe person enti- 
ce* ; @wjh=, .*g ; % : - ~ ~ ~ ?  A+*-+, 
remdent, m In*) G~-T&~TS@@, i s u  .ri prodided , hY such 
rq&& to Mywig  &f$* - j&hO2 shdll-<gC&d$ :dCdlvg t h ~ & &  a-h9.T ',&& 
of nama and r&me of 
prkci*.it %l- + a J- :-- " r~tf, an$. lio agent, or factor, or receiver of any person, be- 
'ing bf fhu a&,: and resident in India, and being under no diaabilit); who shall 
return a list &the manner herein required, of the name and residence of such -- 
person, and of the amount of the income liable to be assessed, shall be required to 
do any other act for the purpose of assessing such person, unless the Collector or 
Commissioners; acting in the execution of this Act in respect of the assesslnent 
to be made on such person, shall require the evidence of such trustee, agent, or - 
receiver. The Collector or Coinmissioners shall have power to sunllnou such 
person to attend before them when his evidence is required. 

LXXXI. Eveq  person who shall act in any cliaractes as aforesaid for 

Trustees or Agents of 
any other person, who by reason of any such incapacity as 

incapacitated persons may aforesaid, or by reason of his not being resident in India, 
be required to furnish 
syatements of income and cannot be personally charged by virtue of this Act, shall 
profits. 

also, when required, deliver in the manner hereill directed 
and in the same District in which the person delivering such list ought to be 
' charged on his own account, a true and correct statement, in writing, signed by 

him, of the amount @f the profits and income to be charged on him on ac- - 
count of suclz other person, estimated during tlie period, and according to the 
rules conta,ined in the said ses~)ect.i~re Schedules, together with such decla- 
ration of the t,rut,ll of such statement,.aa required in Section XXXIX of this Act,. 
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z e r v i ~ ,  &.&wi&% 8 &.aW. be liable to be charged 

for <th& sa&e$&ssah; :Oa8;4et~n only shall bc rcquke(1, a ~ i d  
' such  ~ e i u r h  sM41?$ &I& by such persoilsjointly, or by one 
br wore ofdtll&& +-n%&a.lf of himself or themselves; and it 

~.m. to give noiiee, h.mri.ting, to the Collector or Conlmissioners 
where they shall be called upon for sucll statement, in what 
xtively cllargeable by this Act on their ox711 accomlt, and in 
ces they are desirous of being so chargccl 011 the behalf of 
r -ivl~om they so act in any of the characters before-mentioned, 
ssessed accordingly by one assessnlent in such plsce, provi~letl 
rsons shall be liable to be charged on his o\vn account in 11;~. 

.!more thaan one assessment shall be ixacle on such person:7 
or any of them, on the sanle account, relief shall be 2~antcd  
for such double assessnleilt by like applications to the 

.issioners, as are allowed in other cases by this ,4ct. 

'he receiver or manager appointed by any Court in I11&2, 
whether collstituted by Royal Charter a r  not, or having 
the direction and control of ally property in respect 

hnrged by this Act, whether the title to such property ellall 
or sul~ject to any contingency or not, shall be chargeable to 

like nlanner slid to the like extent as the persons enti- 
be chargeable, if in actual possessio~l of the said propertv, 

thereto were certain and not subject to ally cont.iagcncy 

he several Courts of Wards in the Presideilcies of Uengltl, 

2 
Madras, and Bornhay, and in any other parts of India 

s ~vl~erein such Courts are established, slia11, in respect of all 
property, profits, and inconle under the direction mid coa- 

and chargeable with any Duty under this Act, ~vl~ctber  the 
3e bcIlalf the said Courts shall 6kvc su 11 direction or conin)], h ualified or not, so long as t*l~e said Co~ts.slla11 hnvc such &- 
;hall 11e chargeable to the said D L ~  in the like inanncr and to 
he 1)rolIrietors of suc11 propert,g, prof ts, rhld income, if not dis- 
actual l~ossession illereof, would L.e cdial.geal11c. ' - c 



@XXXVI. Tile Aclniinistrators General of Bellgal, Madras, allcl Bofilbay 

Adiriininatratois Gencral shall be chargeable &der this Act ill respect of all proper- 
are to be charged for all 
property in their posses- tS', P refits, and iiiconie in their possession or under their 
sion and control. control by virtue of any letter of administration or ad col- 

lige~ida, or by d u e  of any probate granted to them respectirely as executor 
of any will, or of any appointment as curator, or as official trustee. 

LXXXVII. Every sncll receiver or manager, every such Court of TT'arilq 

ReceiiTers, 3Ianager~, and every such Adniinistrator General, shall be ansn-erable 
Courts of 1 i r ~ r d s ,  and. Ad- for doing a11 such nlatters and things, ancl for delivering 
minist~ators General are 
required to do all acts un- au such returns and cieclarations, as are required to be 
der this Act. 

clone by v i r t ~ ~ c  of this Act, in orcler to the charging of 
t h ~  Duties imposed by this Act in respect of the several properties, profits, 
and income under their care re order to the payment of 
the same. 

LXXXVIII. 

Bodies, Companies, and 
Societies charged with 
Duties. 

-a? with the same Duti 
to the provisions of this Aet, in the mme manner as anS; person and his 
property- are subjeclt thereto, 

LXXXEX. When any such Body, Company, or Society shall be registered 
secretaries, or Ptincipal - under any Act of the Governor-General of India in Council 

Agen& or Managers of re- 
gister& corn- for tile time being in force, the regigtired Oficers of S L I C ~  

panics, Or Societies to Body, Company, or.Society, and where it slid1 not be so re- & all acts required for 
assesfiment. gistered, the Secretary or Principal Agent or Manager in 

hclia, shall be answerable for doing all such acts and things as shall be required 
to be done by virtue of this Act, in order to the assessing such Body, Company, 
or Society, or the officers or servailts thereof, as hereillafter provicied, to tlie 
Duties imposed by this Act and paying the saxlie. 

. % 

XC. The Treasurer, Secretary, or Principal Agelit or Manager in Iiidia * 
Trzanren kc. of noclies, of any such Boclj-, Coliipany, or Society, -vvhether the 

Conlpxiiea, and Societiar, 
an.;l$,crable for payn~ent of salne be registered as aforesaid or not, shall be also 
I)utitls. a~~wverablc for the ~>a jmei~ t  of tlae said Duties, pnyable 
hy ~ u c h  Body, C;o~npany, or Society. 

F X U .  The 



Section XXXIX of tl;is Act. . . .  . 

deduction in respect of the Duty so charged, 

XCIEP. When any trustee, guardian, curator; or committee, agent,, factor, or 
Trustees, Agents, alld receiver of Or for a11~7 person, shall be assessed under this 

Receivers may reta.in Du- 
ties g l l  Act ill respect of such person ; or d e l l  rn~ .  receiver ap- 
of t r ~ a t .  monies, pointed by any Court,, or when any Court of Wsrcls, or a.ny 
Adininistrs~tor General, shall be assessecl t~i1d;e.r this Act in respect of the property, 
profits, or income received by theill ; or when ally Secretary, Agent, Manager, or 
other officer of any Body, Company, or Society shall be su assessed in respect 
of such Body, Company, or Society as aforesaid, it shall be lawful for 
every such person, who shall be so assessed, oat of the money which shall 
come to his hands as such trustee, guardian, curator, committee, ctgent, f;lctor, or 
receiver as aforesaid, or as such receiver, Court of Wards, or such Secretary, 
hlanagw, Agent, or Administrator General, or suc11 other officer as afbresaid; to 
retain so nzucll thereof from time to time m shall be sufficient to  pay such assess- 
ment ; and each of the said persons enumerated in this Section is hereby fhlly 
Rldeiuniiied agaiilst. every person, Body, Company, o r  Society xd~atsoever, for 
all payments wlaicl~ he  shall make uncler this Act.. -* 



Act, in like nlanner, except as hi$+8#a&$&n%i~~ed, as if she mere sole 2nd un- 
. .. ? $  - .. 

married. , , . . 
:', $ ' 2 , .  ;._:.;,:j,i5 & c + 

XCV. The profitsor .imo&e;:of a f i y m w &  $woman subject to tile law of 
Profits of married mo- England as aforesaid, li&g & % h  her husband, shall be 

man (subject to Englih 
law) living witll ller lilts- deemed the profits of the~&*&d; and %he same shall be 

llow chugeab1e. charged in the name of the hasbhd, and not ill her name 
or in the' name of her t'rustee. - P ,  :: , 

XCVb Any nlari-ied woman subject to the law of &$and, or acting as 
committee as aforesaid, liv?ng in In& &piir&e from her 

Profits of m a n i d  
woman (subject to fhe husband, whether such husband slrallBe @3&P@fla1513 absenf 
Englidl law) living in 
India separate fronl hey froin her or from Intha, or other-ivigk, ?pbo six@ receive any 

* *" h*-.%&$- h '~band~ how chargoable- allowance o r  remittance from @o@&p @f&gif &dl ' 
*+<* 

be charged as a feme sole if entitled thereto in her own right, as the agent of 
the husband if she receive the same from or through him, or 'from-%& p.mperty, 
or 011 his creclit. 

PART VII. 

R.ules u n d e ~  Schedule 1. 

XCVII. The Duties hereby irtlposed and coiltailled in Schedule 1 shall be - 

of assessed and charged under tlle following Eules, that k 
ilnposecl under Schedule I. to say :, 

Rule 1. The annual profits of tlie proprietors or holders of lands paying 
Profits of lands paying revenue direct to Government not under any permanelit 

revenue direct to Govern- 
ment ullder settlements settlement, but under any settlement liable to revision or 
subject to revision, to be 
estimated a t  one-third the alteiation, shall be estiinated at one-third of the annual 
Govern~nent Revenue. amount of revenue payable to the Government. The owners 
or holders of such lands sl~all be chargeable with the amount of the annual profits 
so estimated. 

8 

Eule 2. If any owner or holder of lands illcluded ill Rule I shall prove to 

As?wnen t upon snch the satisfaction of the Collector or Commissioners that the 
land5 )nay be reduced. 011 actual allllual profits receiveci by hill1 frolll t!le said lallcls 

roof that the profits rca- 
ised are1c:s than ol~e-third r~l'e less in value ~hall  one-tllkd the ai~iiud alllo~llt of l'c- 
the Govcru~nc~it 1:cvenue. venue pnyaljle in 13cspect of the said lands, tlie Collector 01- 

Conullissiolicra 



nc 

luce 
char 

No. 

:cor& 
able. 

XI1 

the 

Rule 3. If any such owner or holder shall object, either before the Collector 

T:nnn application to re- or the Con~rnissioners, to be charged ~vitli the annual value 
older, if he fails, 

.LL.u.u ." be charged 
at the rate of one-tlkd the annual alnount of reven~le paj-- 

excess profib above One- able 011 said lands, he shall be bo~uld to make all the 
third of the Govenlment 
Revenue. returns and declarations, and be subject to the same lxles 
as thc owners or holders of lands mentioned in the follo~viag rules ; and if it ~hiii1 
appear to the Collector or to the Commissioners that the annual profits arising 
from the said lailds are more in vah~e than one-third of the said annual amount 
of the said Governinellt revenue, the Collector or the Colll~llissiollers shall charge 
such owner or holder with such increased annual value of the profits, and he shall 
be clxirgeci doul~le Duty in respect thereof. 

I Rule 4. All persons in the actual receipt, ~ v l ~ e t l ~ e r  as owners or not, of 

I AH permne inreceipt of rents or profits arising out of any lands or houses not 
~d p~ofit's of lands ,,,,. .A,tl sm not included in included in the said first general rule, whether paying 

Rule 1 to lna,ke revenue to the Government or not, shall return and deliver, 
and to be chargeable wit11 
actual profits. a.s aforesaid, a statement of all the several estates, tenures, 
sub-tenures, 'iands, and houses held by t,hem, and of the nature of such estates, 
tenures, and sub-tenures, and of the amount of the rents and profits whereof they 
shall be in receipt as aforesaid, under any title whatever, and in ~vhatever District 
situated, and of the rents and  profit.^, of whatsoever na,ture or kind, received 
receivable by them on accourit of every such sq1arat.e estate, tenure, sub-tenure, 
lands, and houses as the rent or profits payable for the preceding year, illat is 
to say, the revenue year immediately preceding the year of assessmeat., and 
&ail be cl~argeable upon the annual amount of such rents and profits. Every 
return required by this Section shall be accompanied by a rent-roll con- 
taining the name of every person t'o ~vhoin such lands or houses or any 
part thereof are underlet by the person making such return, a.nd tlie a:moulit 
of rent payable in every such case, every such return and mlt-sol1 shall be 
filed in the Collector's Office, and shall be conclusive evickace a,gninst the persol1 

akillg such return in ally suit fop the recovery' of rent as to the an~o~ul t  pay~ble. 
ally tenant included in such rent-roll for the period to xvllich such return 

&k$ies, and shall also be coiiclusivo evidecce against liim in nil other actions or 
.----.*r~i~~z&i 

@@@U@S;.-~S . ~& ..... *3~5;eg~t.gz;s+ -. . . it sliall be to satisfaction of the C011rt or Officer before \\-horn Qq&$f&& 
s3d:2i2&;9:2. ,;- .:. . and re11 t-1.011 is ofter,~cl. in e~iclence. that ail r1 &t atenlent cont~ai~i P:I 



ACT I$o. ,.E&XJI OF 1860. 
",,d ,y- ,, . I 

tllereiil is erroneous, and that the erya  amge, from acoi$ent and not from any 
, " >  P * - 4 ,  , Y 3 +  *% 

frauclulent intention, in which casg tbc ~ a ~ . d " ~ $ u ~ ~ r  Officer shall not be bound to 
* <  i 

treat the same as conclusive. . <..* 

. . c,- A *a .,:g 
' . - - 2  r3ay l>$t&g?*.@:-.w~"*<- :c*: 

Rule 5. Every suchgpwson a3 itforesai&.w&t 7 F  s$~U~qot receive for his ~ w n  

provision as to cb-shar.. =. a @ ~ l $ ~  and &&@fit tho ~vh&~:r+@.ts r - ..an& ~rofits of ally such 
em. . estag, tenwe, svb-teawe,-: l nn~&~ -pr houses as aforesaid, 
shall state in his said return, *to the iest of hi; knowledge -and belief, the 
name of every other person having a share therein, the extent of the respective 
shares of such persons, and the amount ofren$s and profits received by them for their 
own use andbenefit. Any two or more pemns, being sharers in any estate, ten- 
ure, sub-tenure, lands, or  houses, may renderr'* joiqt re tqn to the above effect, in 
lvhicll they-shall specify their respective shmes, 

*. 

, Rule 6. CEauie.l> , In  returning such rents and profits the gross amount - 4 * ; ..-, . J ~ - - -  ~ ~ ~ n ~ ! ~ f ~ ~ ~ 4 ~ ~ ~ : -  -%eceived and receivable during the preceding year sl~all 
k g  la&rMeicue &rent. ,be fully stated, but if the person receiving or entitled to 
receive tbk same be himself liable to pay, in respect of any land or house, any 
land revenueu% Government or any rent to any superior landlord, he shall state 
in his return the amount of suc11 revenue and rent, and the name of the 
person to whom the rent is payahle, and shall be charged with the said Du- 
ties on his rent and profits, whether received or not, after deducting the 
amount of such land revenue or of the rent so payablc by him to such superior 
landlord.. 

Clause 2. Or at the option of the collector or Commissioners he may be 

Assessment without de- charged with the Duties on the rent and profits without 
duction. making any such deduction on account of 1mld revenue or 
rent. 

Clause 3. W h e n e ~ r  any person shall pay the said Duties on the rent or 

P ~ Q U  m asssed may profits of any land or house without deduction on account 
deduct from mpcrior land- of any land revenue or rent payable by kiln in respect of 
lord. 

such ho~rse or land, hc shall have a right to deduct from 
any revenue OF rent payable by him, as tile case may be, a sunl cqual to the 
anount of the Duty colnputcd upon such revenue or rent. 

G CZazise 4. 



Payment deemed a pay- C h e  4; Aj d d u c t i ~ n  from revenue GI' rent ulld~l' 
ment to Governllient by tile 
pemon from rnllolll deduc- the l~rovisions of. &is Acii shall be deemed a paynellt to 
tion is made. Governinent by the person from whom the deduction is 
made of the anlouilt so deducted. 

Rule 7. All other persons occup+& lands or houses, other than ryots aalid 
AU .pms occupiers as provided in Sections CXXX and C X S X I  

of this 
and del 

Act 
live] 

,nil not 
LI manil 

t,h€ 
resai 

4v11c 
the 

thereof, 
tual anic 

ill re 
of PI 

realised by them fro111 tlle said lallds or houses duriilg the precedillg gear, ancl shall 
be assessed thereon. 

.. . 
1. 

! Rule 8. Ownerp of lands or of houses occupyiilg the same, escept ryots 
, . .~ ... :.,. ,c;6 ;;,.:;<,,:<.. , '  - - . . ,.. , . , , 

and occupiers - as last aforesaid, shall be chargeable in 
. : . ' . n ~ v n . ~  ofilm& or : .&&,jij'&B &;.tGme * ' resect  of the annual value tl~ereof at the rack-rent at 
. . YWge$ealt .I;$&-rent,. ,: . 

at whicll the + i ~ e  .&e. which such lands or houses are worth to be let for the . . worth to be. let,. ' - - , 

. . 
, . 

year. . 
3 , .. 

. . Rule 9. . The said -Duty shall also be asseseecl upon the amount received 
Filles and bolluses on within the year preceding by,or on account of any person 

, as a fine or bonus in co~lsideration of any lease of, or agree- 
ment to let any h11d or house. 

Rule 10. When any mortgagee or credit,or having a lien on any l a d  or house 

Mortgagees in posses- shall be in possession of the land or house mortgaged, such 
sion. mortgagee or creditor, whether in the actual occupation, or 
ill t,he receipt of the rents and profits of such land or house, shall be chargeable 
as the owner of the sanie, according to the Rules hereki contained; and upon any 
settlement of accounts between sucll mortgagee or creditor, and the mort.gagor or 
debtor, ' the Duty chargeable under this Act., in respect of the amount of the 
interest payal3le up011 the mort9age or debt, shall be taken and allowed as 
so lnuch nloney received by such ~nortgagee- or credit,or on account. of such 

4% 
R,ule 11. If the person who is the oTtller of 1~11~1 or house at the time 

dying Lxfore the assessment is ~nade, shall die before pay~nent of t,he 
Duty cllargeable under this Act, the heirs, csmutol~, ad- 

&&&tors, or assiglrs, or otlier 13erson who, on the death of sucll l~erson, shall 
"a:*&-\&. 

!e'?lltitled to the rerlt OY profit of S L I C ~  land GY house, shdl be liallle to tho L*.a-* 



ACT No. XXXII  OF 1860, 

paynentfof all arrears of the saicl Duty due at the time of the death of such 
persolon, and to all subsequent installmeeuts for the same year, without ally new 

- %.;as~,$ss'&&n.t;, Y . - 

Rule 12. When any house shall be divided in to distinct portiolze, and suclz 

. B~~~~~ d i ~ i d d  &&- portions shall be occl~pied by distinct owners or tlwir 
' ' tinct portiods. , 8 respective tenants, such owners shall be liable for their re>- 

pective 'proporhions"of the Duties chargeable under this Act. 

Rule 13. No deduction fsonz the assessizlel~t of any lancl or house 
ess the same shall be 
s an account in writ- 
uch cleductioa, stating 
o the Assessor within 

sor. -Providecl it shall 
dedixtion to,%e . &ade 
which the property is 

1zt.rary to this Act, or 
aforesaid, tlze person 

ng the same shall be eurcha,rged with the amount 

. .. , .  

Rulc 15. When the rent of any land shall depend wholly or in part on 

received in tile price of any kind of grain, or oil the actual procluce of 
or prodyce. tlie+qand, tlze computation for the purpose of charging the 
Duties in Schedule 1 of tlis Act, in respect either of the price or quantity of such 
produce, sllall be made, and the anlouizt to be assessed shall be ascertained, accord- 
ing to the rules and in the nzanner by which such rent has been usually ascertain- 
ed in the sanle District between landlord and tenant, and the Collector or Com- 
lzlissioizers shall in suclz cases determine accordiilg to what rules a.11~1 in tvliat 
nlanner it has been usual, in the said District, to ascert,aiiz the a~lzoullt of such 

Duty t~ LC a s c w x l  011 
Rule 16.  The l lnt j?  sllall be assessed on all lancls 

liulds :lud llouses wlletllcr and houses, whether occupied at the t i n l ~  of nssessIncnt or 
occupiecl 01. not. not. 





ACT No. XXXII OF 1860. 

Commissioners to abate in the assessment made in respect of the saicl lands for 
the same year for which such rent has been abated, ancl to discharge therefrom 
the whole or the like proportion of Duty as the said owner shall be proved to 
have abated from the rent, reserved and made payable to him on such lease. 

nule 21. I t  shall also be lawful for the Collector or Commissioners, in 

A i n  in every such case, to abate in the assessment made in res- 
favor of occupiers. pect of the owupation of the said land for the same year, 
and to discharge therefroru the like prqortion of Duty as shall have been 
abated or discharged from the assessment made in respect of 'a property on the 
said land for the cause aforesaicl. s! 

Rule 22. Whenever, from any of the causes aforesaid, the like loss shall 

A similar provision as be sustained on any land in the occupation of the owner, 
to lauds in occ~ipat.ion and the same shall be proved to the satisfaction of t,he 
of o\Tner. 

Collector or Commissioners, it shall be lawful for the Col- -%- 

lector or Commissioners to abate in the assessment made in respect of the said 
land, and to discharge the whole or any part of the said Duty, in proportion to 
the loss so sustained, and to the amount which the Collector or Commissioners 
shall be of opinion would or ought to have been abated as afbresaid, if the said 
land had been let to a tenant, and a proportionate abatement had been made to 
such tenant under the circumstances of the said loss. 

Rule 23. Whenever any loss of rent shall be sustained by the owner or 

Deductions for loss caus- landlorci of any land occasioned by the insolvency or ab- 
ed by insolvency or ab- sconding of the tenant or occupier by whom such rent was 
sconding of tenants. 

payable, or by the fraudulent assignment or removal of his 
goods, or by reason of such land being left unoccupied or waste, and the same 
sha.11 be established to the satisfaction of the Collector or Commissioners, i t  
shall be lawful for the Collector or Commissiollers to abate in the assessment 
made in respect of the said land, and. to discharge the whole or any part of the 
said Duty in proportion to the loss so sustained. 

PART VIII. 

Rules under Scheclz~le 2. 

XCVIII. The Duties hereby impbed contained in the Schedule * mark- 

,L~~m,ment of Dut.iea ed 2 shall be assessed ancl charged under the f~l'ollo\\rin~ 
under Schedule 2 .  Rules : -- 



I profit* which shal),gqfr bqe,a&$ , - z+ --, 

every descripbiog of:grofeyigg &?2&@ 
4, and riot,spe&dlg ex~q@tq$ 
ally on, a,nd paid by &he p&0$3 

"-$~yyp\z: 

4 sentatives. , b7a4: 3.2 -*c*- z2+-m - 
, . " * < Fyc&$e;! &&<@&&<* 

,,< @-,& 
;'- . .4 ,. - . - ... ~. .... . . . . .,,... .:. 

> .,;:-,g2G*,,>$2 a*,c:.*.-%--:~L , . . . &.&*&7$$.Fi z :i.>+ +;;;.: :.:, ,. 
.. .-... - ..,7. .. 

,&qq%gtion of propertry 01' 
1; 1 , ~ ~ : S c h . e d u l ~  3, ancl to 
no.t.,pptained in Schedule , .- 

q&xzd,gli_al be charged annu- 
&to the smle, and his repre- 

7 .:-I, . ;.., j <  = ~ _ .  l 

Rule 
hmquta,ti< 
be cl2&& 
ing year. 

OW year ending oil the day of the year iminediately preceding tlie year of nssiss- 

8 
lnellt on ~.vl~icli the accoui~ts of the said trade dial1 have been usually lnade up, or 
on the 30th day of April preceding the year of assessment, and shall be assessed 
and paid without otller deduction than is hereinafter allowed. Provided that any 

profits made in respect of any trade or adventure carried on 
Proviso as to profits of 

trade kc. carried on out elltirely out of India, and ~vhic l~  shall be in no way con- 
of India. nected either with the products of India exported there- 
from, or with any manufactures or products ~vhatever purcl~a,scd out of Inclia and 
irnported.'or to be iinported into India, sha.11 be exempted from any charge u~lcler 
this Act, unless such profits be received in India. , 

Rule 2. When the trade shall have been set up and commenced within the 

Colnputation when the 
period of one year, or within the year of assessment, the 

trade has heen commenced computation shall be made according to an average of the 

I 
within the preceding year. 

profits for such period as the Collector or Coinmissioners 
shall, under the circumstances, direct. 

Rule 3. The Duties under Schedule 2 shall extend to every trade, whether 

Description of trades the same be connected with the occupation and use of land 
ellargeable under Sche- 01' not, includil~g anloog others the followirig persons : Rail- 
dule 2. 

&... 
I-: 
%Y=w *- 

way Compaliies, Canal Comnpaaies, Steal11 Navigatioil Corn- 
t ~anies,  Irrigation Conrpailies, Docliing Compailies, Coal Compal~ies, Gas Conl- 
C&k2 >- 

& ~ p i e s ,  lcining Companies, Tea Coqau iaq  ' In*o l3la1lte~s alld Manufacturers, 
K%@gi-offee s%-mwm.z ~--- , , Plal l t~l '~ ,  Sugar ~ ' l i l l t~rs ,  Tcil Planters, Silk &fanofaclurcla, ilolde1-3 of 

A% 

~h*~@@d~p*~~tures, ,13pq1dag - r 2-*.=a and all Colllpaniea and persons holding or usillg land EOY the i***&*@f*Fa ". 
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purpose of manufacturing B e  produce thereof selling: such prodUce whell 
manufactured, or for ally purpose of the nature of trade or manufacture, whether 
such compAeg o~ persons ,are subject to the Bankrupt or Insolvent ' ~ a w s  as 
traders or 4 ; ~  -mei-.&regoing enumeration shall not be construed to e c lhde  
any person .not.. ezps--~ly specified therein, wlio would, but for such enumera- 
tion, have -;&&$ :. d@&dii, t o  .-be included therein Gdev the general words of 
this Ede. . . I .>.. g.. ,,:$il . - . . . . . - .  , 

., . . . . , :. 

Rule 4. in estimating the profits or income chargeable under Scliedule 2, 

Be employed as capital in such trade ; nor for any capital employed in im- 
proveuzent of premises occupied for the purposes of such trade, manufacture, 
or colicern; nor on account of any interest which i igl i t  have been made on 
such sums if laid out at interest ; nor for any debts, except bad debts proved 
to be such to the satisfaction of the Collector or Commissioners. 

Rule 5. In  estimating tlie amount of the profits or inconie arising as 
aforesaid, no deduction shall be made on account of any 

h'o deduction on account 
of annuities payable out annual intC?rcst, or any annuity or other alluual payment 
of profits. 

paid or payable to any person out of such profits. 

SECOND CASE.--T/L~ Buties to be charged in resyect of pofesssio?zs or enzploy- 
me~zts not'contained in any other Schedule of this Act. 

Rule 6. The Duties on professions or einployments shall be coilstrued to 
extend to every profession auld en~ploylnelit ill any character 

noties clmrgeable on all 
e~uployments, whether an- wliatever, for wl~ntever period, and to all profits and eanl- 
nual or not. 

ings, of ~ ~ ~ l i a t e v e ~  value, subject only to sucli exenlptioiis 
as are hereinafter mentioned. 

ltulc 7. 
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Rule 7. The Duties to be charged shall be computed at a sun1 not less 
he profits 
.t (after I 

and in- 
naking -. 

such deductions as by this Act are allowed). within the preceding year, ending: as 
in the first case, to be paid on the actual &om* of snch profits or income, with- 
out any deduction, subject to the like provisions as are made in the first case in 
Rule No. 2, in respect of the period o? computation in the cage of setting up 
or comnlencing such profession or employment within tile yenr prececEng the 
year of assessment, or ~vi th i  the year of assessment. 

- 
than' the full amouiit . ~ f  ;the balance of tl 

Period of computation. 
come of such pxofe$~jon . . . .  or emplopen 

4th and 5th Rules of Rule 8. .  he fourth . ~ and fifth Rule: 
Case 1 applicable to Caee 2. shall also - extend t o  the profits  arising 

not to be allowed in corn- . . 

puting profib Under sche- to be set against or , deducted from such 

Duties to be computed any trade, profession, or employment, 
inclusive of profits arising 
. + o ~  lands connected ~ v i ~ l l  On by ally person sillgly or by a,lly two 

s in the f i ~  
under the 

:st Case 
second 

Case, as far as they are applicable. 

Bules applyi?zg to 60th t l ~ e  preceding Cases. 

Rule 9. In estimating the profits or income to be charged according to 
Disbursements wGchare either of the first or second Cases, no sum shall be allowed 

profits or income 
dule 2. for any disbursements or expenses whatever, not being 

money wholly arid exclusively expended for the purposes of such trade, or of 
such profession or employment, nor for any disb~wsenlents or expenses of main- 
tenance of the parties, their families, or estal~lishments, nor for the rent or value 
of any dwelling-house or domestic offices, or any part of such dwelling-house 
or donlestic offices, except snch part thereof as may be used for the purposes 
of such trade, profession, or employment, not exceeding the proportion of 
the said rent or value hereinafter mentioned, nor for any sum expended in 
any other domestic or private purpose distinct from the purposes of s11c11 trade, 
or of such profession or employment. 

g$q Rule 10. The co~nputation of the Duties to be charged in respect of 
carried 
persons 

trade. 
jointly, or by any Corporatioll, Company, or society, 

e inclusive of the profits or inconle arising fro111 ally land or 
ied for t,he pulpose of sucll t.rade or of ally profesgion or ein- 

Rule 11. 





if any person shall 
ent, within sncll respec- 

computed and ascertained according to the profits. and income of such 
s derived during the respective periods herein mentioned, not,withstanding 

such change therein or succession t,hereto as aforesaid, unless such partllers or 
such persons succeeding to such business as aforemid shall prove, to the satisfaction 
of the Collector or Comnzissioners, .that the profits or income of such business 

Rule 18. Every statement of profits or income to be c-haaged u n d c ~  this 
Schedule shall include every source so chargeable on the 

count of any other person. 

Corporation, Con~pany, or Society, sllall include every 
aygeable as last aforesaid, a i d  s11all be delivered in that DistSrict where 

Rule 20. 



THIRD CASE.--The Duties to.beia& ; 

w - " - 
s f  - p a  g3 j ;<:  , 9 s  value not cha~ged  in ~ched&,~:. k.. - 

R.ule 20. The Duti~s;. 

Rule as to profits of' 
uncertain yearly value. . .:SUIF 

therefrom within :: 

ncerta.in yearly 
computeci a.t a 

the ac.tud- amount of?; 

. , ~ ~ ~ . i ~ o m t  of the profits arising 
$th$w& Case, to be paid on 

r 7 ,  

k&* &a@~@&: .I... 

payable out of the 

~3~:Lv&&&: - . - -  - > _ I .  - j ,  ~ & z < ~ < * w ~  '-$; <& :' ." \- *> x-w<%IPJ%& 2.54 
. : * * 

. . 
i + <;~&&i$&<i;; The Duties to be charged on any person residing;in India, in 

, , . jl respect of any interest or income arising from a.ny property 
~&~u+ation of kincome 

rizc~@om.property out situated out of India, whether in any other part of' HIer 
f British India, to be 

3Hi wcoriling to receipts Majesty's Dominions or not, if such interest or income is - - 
of preceding year. received or int'ended to be receiveci in India, shall be con]- 
puted on a sum not less than the full amount of the actual ssunls which have been 
received in India during the preceding year, without other deduction or abate- 
ment than is herein allowed. 

FIFTH c ~ s ~ . - - T h e  Duties to be charged in reyect  qf any  annebal profits or income not 
falling z6nder any  oj' t f ~ e  foregoing Bz~les,  and not chnrge~ble under any other 
Scheclules. 

Rule 23. The nature of ally profits or income not falling under any of the 
foregoing R,ules, and the principle on bvhich the amount Computation of profits 

not fa law under any of t,hereof sllajl 1mve been computed, and the average t,sken 
%.he foregoing Rules. 

thereon (if any), sliall be stat.eci in the return. nlade by the 
 put.^ in this behalf, ai~ci the colllputat,ion shall be lllade either on t.he amount, of 
the full value of the profits or illconlc ~eceivecl annually, or accorcling to a!] aver- 
gge of ~ ~ 1 . ~ 1 1  PCP~OCI, not c i s c e e d i ~ ~ ~  one year, as t l ~ e  cis,se may require, al:d asellall 
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be direc;ted 113, llle Collector os Coiginissioners, aild such statemellt Wln- 

I'utatiol; shall bc 111al:Ie to the best. of the lmolvleclge ancl Lelicf of the person ill 
~-cc(fil)t of thc sni(j profits or incollie or elltitled thcreto. 

Gene~aZ Rules. 

Ku]e 24. Ally person carrying on h the sallle Presidency Tolvll, Statioll 

)Then olle pelrson, or olle ill the Straits Settlement, or District, ~ J T ~ O  or more clistinct, 
film1 consisting of the same ,,,,, , on t,5,0 dil- 11rofessions, trades, or eni~~loymellts, the profits whereof are 

loss& in ol1e nlade chargeable under the Rules of' Sched~~le  2, ancl in 
trade inay be set off 
agaillst profits in the other. each of which $he is solely .interested ; or ally two or more 
persons c a ~ ~ y i n g  on in the same Presideilcy To:m, Statioil ill the Straits Sett'le- 
nzsnt, -or District,, in pa,rt~ership wit11 eacli other, two or niore clistinct profes- 
sions, trades, ;or -emploj~nents, .in ea& of which the same persons alone are inter- 
ested, rna5,. deduct and. set off against thc profits acqltired ill oiie or more of the 
~aicE-fi~ijfgs~jop1s9 .-krades, - or employments, the excess of the loss sust.ained in any 
othe$lqfr-the. said professions, trades, or employinents, over ancl above the pro- 
fitsthereof, in such manner as may be done under this Act where a loss may he 
deducted 'fr,om tb6 profits of $be same trade. 

Rule 26. Any. person carrying on any profession, trade, or employment, 
Deductionfor two-thtrds either alone or in partnership,, renting a house, part of 

, of reut of 1101~3es occupiod 
for purpose of trade or which shall be used by him for the p ~ q o s e s  of any pro- 
professiou. fession, trade, or employment hereby charged, may decluct, 
ai1c1 set off from the profits of such profession, trade, of employment sucll 
run, not exceeding two-tlzird parts of the rent bon&Ji& paid for suc11 house, with 

and the Collec,tor or Comiilissioners shall have autllority to allow such 
deductions as in other cases, a i d  to assess such person accorclingly. 

R ~ ~ l e  27. Upon all annuit.ies, yearly iut,erest of ilioney, or other annual 

person paying the sanle by vi~t,ue of a~ly deed, or will, 01 

otherwise 



othern-ise, or a3 a reservatioll thereout, OX as a persolla1 clebt or ol~li~atioll  by 
virtue of ally col~tract, or whether the sailze &all be recei~ecl anJ payable half- 
yearly or at ally shorter or wore distant periods, the Duties payable under this Act 
slzall be charged upon the annual anlount thereof witllout clecluction, subject to the 
p~ovisions by which tile Duties in the third 'Case of Schedule 2 may be charged. 

Rule 28. In  every case.in mfbieh such Duties shall be payable out of pro- 

DlitiPs be fits b ~ o & ~ l z t -  into chargeby vvituue of this Act, no assessment 
cha~ged. shall be made upon 'the persozi entitled to such a~muity, 
interest, or other annual payment, bubthe  whole of such profits sllall be clzargecl 

I 

\%-it11 the said Duties 0x1 the p & s ~ , $ & ~ ~ & ~ t ~ c % , & n . n u a l  pa,yment. 
. .  ... . m,.,.:;,: ..,& && :,..., , " - . . -  ,<* i ; 5 . i . ~ ' ~ ' 9 ~ 1  . . < . . T I - * ;  < .  ' . .*-, , .  . ,. . ... : 

meint, \vhe tller out 

ideductiolz shall ' 

-&&dq& :ouii.sf :suclz 

Xule  30. The person to whom such payment, liable to deduction, is to be - - 

At what rate of Duties made, shall allow such dedgtion at the full rate of Duties 
deduction hbeau?ved. hereby directed to be charged upon the receipt of the 
residue of &he moaey. 

Rule 31. The persoil charged to tlie said Duties, having izzacle suclz clecluc- 
tion, shall be acquitted and disclzargecl of so muclz ivoizey 

'XcquittarlCe aWd dis- 
charge of amount of de- as such deduction slzall amount unto, as if the aimount 
duction. A thereof had actubally been paid to the person to whom such 

I payment shall have beell due and payable. 

Rule 32. Wlzeil any anizual payment as aforesaid shall, by reason of the 
a 

AU other how same being charged on any property or security not being 
7 

t o  be charged. . in India or otherwise, be receimd or receivable without 
any such deduction as aforesaicl, aarlcl when any such payn~ent sl~all be made 
froin profits not clzarged by this Bct, or when any interest of nzoney shall not be 
reservecl or clzargecl, or p q a l ~ l e  for the period of one year, tlzeiz and in every 
suclz case there shall be charged flpon suclz illterest, allnuity, or other annual 
~?ayiizeiit as a,foresaicl, the Duties herein meutioned according to, aizcl subject to 
the sexrill provisions by ~i~lzicl~. the Duties in tfie thircl Case of Schedule 2 may 
be chargecl. 

l i  I1nl.c 8 3,  
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Xil.!c 3 8  T5'llenevcr it sllall be proved to the of the Collector 
D?dlmtioli on paplent  or Comlllissioners act&S in the $ice where IJersOn 

of i1lterest, of money alld 
O c ~ i ~ ~  pajnlents irolll pro- 111akillg the application shall reside, thii,t any annuity, inter- 
fits under Schedule 2 to 
be lllade under a certifi- est of money, or o&er 'ann.wal paynient shall be almually . 
cat?. paid out of the ' bond jrle accounted for and charged 
bj7 virtue of this Act,, at the rate a.nd according to the Rules specifiecl in Sclieclulc 
2, ~vithout any decluction on account thereof, it shall be la~vful for the Collector 
or Coinn~issioners to grant n certificate thereof under the hands of any one of 
them, in the form to be prescribed as af&-esaid, ~vhicll ~ert~ificate shall entitle 
the pwsooil so assessed, upon pajmellt of such almuity, interest, or other annual 
payillent, to deduct so much thereof as a like rate on sac11 anlluit~r, interest, or 
other allllual pq;llent~s ~vould amouni?u~to. But no such certificate shall be re- 

quired where such pa .pents  are to be made out of the llrofit,8 

e'with-: arising froin ally land or house as before mentioned, or of 
any office or employment of profit,, or out of ally annuity, 

,.:or any dividend.or share in such public annuities as are herein men- 
such cleductioils in all such ca,ses may be made ~vithont having obtain- 

Eules as to +tricts i.72 whicl~persons m e  cl~a~yeuble. 

ody. Corporate, Company, or Society shall be cha,rged to 

Where Corporations, the Duties in this Act by the Collector or 
Companies, pr sccieties are Comlnissioners act.ing for the place where the heacl Ofice 
ChageabIe. 

in 111dia of suc1: Body Corporate, Company, or  Society 
is situate. B 

Rule 35. Every person being a householder, except perscns engagecl ill any 
trade, profession, or employment,, shall be charged to the said 

Where honseholders, 
otl~er than persons engaged Duties contained in Scheclule 2 by the C-ol!ector ,or Carl,- 

saiollers acting for the place where the dwelling-house 
of such person shall be situate. 

Rule 3G. Every person engaged in a.ny trade, professioll, or ~mp~oylllent 
shall be charged to themid Duties conta.ined ill the saj<j. 

lledule 2, by the Collector or C o m i ~ ~ i s s i ~ l l ~ ~ . ~  acting for 
eacll place where snch ,t,rade sllall be ca.rrie(] 011, or sncll 

or enil~1o3"'ent shall be exercised. 

nule 37'. 

#i 
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3ule 37. TTrll~li ally trade shall be carried 011 in India by the mar~ufacturc 

mhere ma::~,facturers of goods, wares, or merchandize, the assessment thcrcoi; 
are to be as~esserl. shall be at the place of manufacture, although the sale of 

such good?: lTTares, 'or mcrchandGe ahall be 'elsewhere. 

nule 35. Every person not being s. house=holder, nor engaged in any trarle, 

milere persons, professioq 'or employment, who shall have any place of or- 
beilly 'nousel~oldcrs nor en- 
gaged in trade kc., are dinary ~esidence, shall be charged by the Collector or Corn- 
chargeable. niissioners kcting for tlie place where such person shall or- 
cliiiarily reside. 

7T7hcro person. not hcre- 
itbefore described are 
chargable. 

ning of each year. 

Every charge made as 
aforesaid not hffected by 
subsequent removal. 

Rule 39. Every person not liereiiibcfore described 
shall be chhTg~.by %fin the Collector or Con~niissioners acting 
for the place such person shall reside at the begin- - - i x  ..T.s;" 4 - - 

- - *%* 3;; " 
.-C* "A *r_ _ 

Rule-&@ -* 5&44&@&2& $&rgqghal& be valid and effec- 
tual, notwiihs&&i&,:tl~e s&baeq& removal of the person 
so charged from such place. 

Rule 41. Every person not being engaged in any trade, profession, or 
" - 

Persons not engaged in employment, having two or m6re houses at which he shall 
trade, having more than 
one dnelliug-house, where be ordinarily resident, shall be charged by the Collector 
chargeable. or Commissioners acting for each place where such houses 
shall be situat,e. 

Rule 42. Every person having two or more resicleiices, or carrying on ally 
Persons having more 

than one residence, or 
carrying on trade in dif- 
ferent places, shall be 
called on to make ret*~wne 

trade, or exercising ally profession or employment i11 differ- 
eiit places, or in any place clifferent from t.11e place of his 
ordinary residence, shall be served with a. natice in each 

a t  each place. of such places, and shall cleliver in each of such places 
t2he like returns ancl cleclaratious as he is required to cleliver by this Act. Such 
persoil shall in each of his returns stsate all the p1.aces in mllich lie car~ies on any 
t;rade, or exercises any profession or employnient, the place of his orclinary resi- 
clence, alld the place tvliere lie resicled a.t the beginning of the current year. 

X.ule 43. The Duties to be assescd by virtue of this Act, in respect of the 

Profits , froin foreign profits or i1icom.e arising from possessioiis or securit.ies out, 
pcxsessiuns to be charged of British Inclia, whetlier within any otlher of Her i\!a.jestyls " 

in Districts where 1)ersons 
chnrged,le reside or carry doniiiiions or ilot,, sliall be stated to ancl assessecl by thc 
on t,radc. 

Collect,or and Coninlissioiers sespect~ively act.ing for the 
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place where rhe person receivillg or elltitled to the sa,n~e shall reside Ol- cay''! 

o n  ally trade or 

Rule 44. No persoil who shall be liable to be cliar- 
?\To person cl~argeable in 

different places to bcliable g d  in different places under this Act sllall be liable to 
to double payment. 

any double payment in respect of the same property or 
source of income. 

sd 

Rules Jor Teinpo~nmj Resicle?zls iil Intlic!. 

Rule 45. No persoil who shall, on or after the passing of this Bc't, be in 

Temporary residents to India for some temporary pui1)ose on1~-, and not with ally 
be charged in respect of view or intent of residing therein for a period exceecling six 
income and profits out of - 
India aftersix months' re- months in the whole Sroni the coinineiicen~eat of such resi- 
sidence, but not before. deiice, and who shall not actually have resided in India at 
o~lwtime or at several times for a periocl equal in the whole to s i s  months in any 
one year, shall be charged with the Duties meiltioiled in Schedule 2 as a persoil 
residing i~ India in respect of the profits or income received from or out of any 
possessions, property, or securities, not being in India, or from any trade, pm- 
fession,'or employment not carried on in India. 

Rule 46. Every such person, if he shall actually reside or remain in Iilclia 

Duties where and for for such period as aforesaicl, shall be cl~argeable to the saiil 
what year chargeable. Duties in the place in which he shall reside or be, for the 
year comnlencing on the 1st day of August preceding 

Rule 47. Every such person rvho, having quitted Inclia as aforesaid, shall 
Pn-ons quitting return to Inclia aiicl conlplete within the year of assessmei~t 

ing to India and 
:ting withln the year a residence of six months, shall be chargeable to the said 
ssment a rCsidellCe Duties iii the place &llerein lie sl~all reside or be, as a persol1 -- -. . months, liable for 

the \vliole year. residing in India, for tlie whole of the year in which such 
1 > A assessinent shall have been made. 

Genernl Rule. 

%.. 
;>-. . 
v-Tysk -.. , Rule 48. rill returns and ~leclarxt~iolzs, contail-~ing t'he amount, of profits or 

,,, iilconie cliargecl under Schedule 2, may be clelirerecl sealed 
UP, if sul~erscribecl with tlie iinillc aucl 1,ln.c~ oS ahode of; 01, 

placc of escrcisi~lg tlle profession or employiiieut,, or cacry- 
the person by wllolll the snnlc sliall 1iar:e been ~nnde. 

l'~\.l~lrl.' 11. 
;a. 
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PART IX. 

Rz~les  uncle^ Scheclub- 3. 

,ises-ment of Datlies XCIX. The Duties hereby iniposed c~iitained in 
under Schedule 3. the Sclieclule marked 3 shall be assessed and cliargecl 

uncler the followilig Rules, that is to say :- P 

Rule 1. The said last-mentioned Duties shall be assessed by the Ex-Oficio , 
Duties to be paid to and Special Assessors llerehl autliorized to lnalie the assess- 

Office~s entrusted with 
payment of interest or ment on any interest, annuities, dividends, or sliares of an- 
annuities. . nuities charged in the said Scl~edule 3, and shall be clec~uct- 
ed by the officers and persons entrusted with the paybent of such interest, annui- 
ties, dividends, os shares of annuities on behnli of the persons entitled thfreto. 
Sucl~ Duties shall ' extend to all interest, annuities, dividends, or shares of' 
annuities ~vllatever payable in India, out of any public revenue, which shall be- 
come due 011 or after the 1st day of August 1860. 

Rule 2. All Prol~issory Notes of t7he Governmellt of India wliicli shall 

Government Proinissory 
be enfaced for paymeiit of tlie interest tl~ereon out of 

Kotes enfaced fo_r payment India either by Drafts or Bills on Iildia or otherwise, shall in 
of interest out of India. 

a.11 cases be enfaced subject to the condition that tlie amount 
of any Duties which may at any time be chargeable in India in respect of * such 
interest, shall be deducted therefrom at tlie place ~vliere the interest sliall be 
paid, or the Drafts or Bills shall be given. 

Rule 3. The officers and persons entrusted .with the payment of the saicl 

Officws entrusted n-ith 
interest, annuities, dividends, or shares of annuities shall set 

payment of interest to set apart and retain tlie amount of Duties so assessed on the in- 
apart and retain Duties. 

terest, annuities, dividends, and shares for the purposes of 
this k t .  

Rule 4. Every such setting apart and retaining of tlie said Duties shall be 

Such Eett,illg a p r t  and 
cleenie$ a payment thereof by, or on the behalf of, the 

rc-tcntion to he clecmecl_& l3ersons entitled to the said interest, annuities, divicle.iids, 
~:iyrfiellt. 

and sl~areq of' annuities respcct.ively. 
L .  
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Rule 5. All persons are hereby reqtirea, on receiy t of the re~idue of tlir 
S L L C ~  y p ~ ~ t  lo be said interest, annuities, dividends, and shares of amiuitiei 

made on receipt of residue. over and abwe the Duties so assessed, to allow such pay- 
ment in respect of the said assessment. 

Rule 6. The officers and persons entrusted as aforesaicl, ancl the Secretary * * I of State in Council, and all persons responsible for the 
Acquittance and dis- 

charge iu  respect of such due pajmlelzt of interest, annuities, cliviclends, and 
payments. 

shares of annuities, shall be acquitted and discharged of 
and from so much money so set apart and retained as aforesaid, as if the same 

o had actually beell paid to the persons to nrhoizi sucll interest, annuities. divi- 
dends, and shares did, or might belong, or mere by law pagable. 

PART X. 

C. The Duties liereby imposed, contailzed in the Schedule marked 4, 

assmlnent of Duties shall be assessed and charged under the Rules liereina,fter 
under On mentioned; and'tlie said Duties shall be annuaJly clzargecl on salaries,. perquisites, or 
profits offices, annni- t,he persons respectively holding or exercising the offices 
ties, salaries, and pen- 
slons. or employments of profit nlentioiied in Schedule 4, or 
to whom the annuities, pensions, or salaries mentioned in the said Schedule 

, shall be payable. The Duties in respect of every annuity, pension, or salary. shall 
be assessed upon the amount of such ann~ity,  pension, or sala.rjr, a.nd tlle Duties 
in respect of every office or employment shall be assessed upon the amount of 
all salaries, fees, commissions, or otlier profits accruing by reason of such office or 
employment, whether tlze same be paid by Government, or received from any otl~er 
person wliatever, or be deductect by the person holding such office or employ- 
ment from any funds in his possession. 

CASE 1.-Public ofices, and e.nqloyments; and annuities, pensions, a?zsl salaries 
21uyuble by the Govenzment of India. 

Rule 1. Every assessment in respect of every such a~nn~uity, and pension, and 

sse&,eilt ,v,leu to be salary, ant1 every iissess~lient in respect of every salary or 
pajment made by G o v e ~ n i ~ ~ e ~ t  to a.n y , public officer, sllnll 

.requi?.ing audit be mlzcle at the. time of audit, awl in all ot,lier cases at 
of l~nyiuent. 

% 
Rule 2. 
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Rule 2. The said Outies slzall be paid on the profits or illcome arising fro111 

Descriptions ,of offices ally public office or einplopent of the description herein- 
charged. after mentioned, or w i n g  to ally of the officers herein- 
aftei mentioned when serving in India. i )  

* 

(1.) Any office-or employment held under the Governnzelzt, or the salary 
whereof, or emoluments attached ~vlzereto, are payable by tlze Goverizmeizt, or 
out of any public revenue iiz Lndia. 

er belonging to I3er Afajesty's Army or to 

may be established. 

(7.) And every other public office or employment of profit of a public 
nature. 

0 

Rule 3. Every public officer chargeable under Sclzedule 4 of this Act ill 
. - 

respect of ,any fees, comnzissions, perquisites, or profit not 
Fern or perquisites to be 

estimated on profits of pre- being salaries to be assessed under Rule 1, shall be subject 
ceding year. to ancl slzall bg assessed under tlze p~ovisions of tlze 4th 
Part of this Act, and such fees, commissions, perquisites, and profits shall be esti- 
inated 011 tlze receipts ill respect thereof during tlze preceding year ending on the 
30th of April, or on any otlzer clay on wliiclz the accouizts of such fees, coin~nissions, 
perquisites, aizd profits have beem usually made up. 

R ~ C  4. When the salaries, perquisites, or l~rofits of any person charge- 

~ \ s e ~ s n l e u t  by nhon to able wit11 the Duties uizder Sclzed~~le 4 shall arise from any 
? ~ c  made. ofice 01 ch~l~loymcizt of profit under ally Compmy j3~ 



ACT No. X X S I I  OF 1860. 
gr 

Indin, 111 whose emp!oynent the person chageable sllall be, the assessllle3t shall 
llladeby 31 Assessor 1~110 shall be specially ellhusted -nlt11 tllc duty of' nlalc- 

igg such arsessinent by the C o l l e c g  or colnmissioners of the place where J ~ C ~ I  

Company shall P v e  its head office. , * , 

I Rule 5. Every person holding any office or elnployment in or under any 1 
I ~ e r s o n s ~ ~ ~ ~ f ~ ~  offi- Compaiiy in India as aforesaid, shall be cleemecl to have ex- 

Leelned to have 
. .  b e  ,,, ,, + ercised the same at the head office in India of' the Company 

I liead office. under whicll such office or enlploylnent shall be held: aac1 - - 
shall be assessed for such office or employment, as if' exercised at such office, althougl: 
the duties of such office or eml~lojment shall be perforinecl, or any pzrt of the 
profits a 

P 
7 

xising fro& such office or einployment shall be payable elsewhere, ~~rlletller 
Kithin or opt of f i a .  > >< 'A*. >F3S 

: A -s"r 
&@:& < @&& 

R,de?4:- - -- !I%% Assessor appointed to make assessments uncler thebe Rule- 
.*ay -< - i. , 

::ile*e an shall, as soon as such assessineilt is completed, make an all- - a 
Ass-',, 

abk""p$h=$g 
and sh@z$-<- ._?._a 

where &@ $$& 

$;?nb. stract of the saine in the feral to be prescribed as aforesaid, I --- @. 
&q&.such abstract to the Collector or Coinmissioners of the place :-* -- 

g-@ffice is held, and shall deliver a copy of t l ~ c  same at such 
> .F *- f C  *.' 

lead office. . 3E-f- $@e Assessor be not satisfied with the return nlade on behalf 
of sucl~ Company b y  the  treasure^ or other officer ma,king. the sallle uncler 
Sections LXXXIX and X C I  of this Act, he shall cuter liis realarlcs tllereon ill 
the saicl abstract, and shall fwther assess the officers employed by such ColllpiLny 
at sucli rate q he shall tliink right. Thereupon the saine proceedings sllall 
be take11 by the Collector and Colunlissiollers as in the base of indi~~idosl ,  
returns as hereinbefore 1,rovided. 

Ru!e 7. The Duties ' payable on all srich assessments shall be paid at the 

Duties Tvhere alld head office ill India of suclz Company, by the Treaswer or 
payable. other officer of uc l l  Coinpally, whose cluty it is to pay the 
salaries of sucll Company at sucli oflice. 

Rule 8. \\%en any person l~olcling any such ofice or employment, in or 
uilder any Coi111)~11y in India, sllall claim to be exelilpt 

ted+ ~ltlloug11 ex- fro111 S U C ~  assessmel~t, the Assessor shall nevcrt~heless set *> 
clo\~~n in s:~cll aassessment the name of sncli l>el.:son, ancl 

nlnlnal value of his ofilce or c:llplogillle~lt, ;nld tllc clai~ll to such 
11referrcd to ;ind es;l,mined bu the Cnllcr.tm. or Commissioners. 
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and tile merits thereof sllall be heard and determined by the Collector or 
Commissioners under the regrrlations of this Act wit11 resp 
ments. 

Rule 9. The Collector or Comlnissioners s 

Commisioners to deliver be made of the saicl as 
duplicates of assessments to officers mitll like maman 
collecting officers. 

by this Act directed to 
a.np Districts. 

Rule 10. When t,he Duties hereby &arg@gble upon any office or emplog- 
nutie3 on offices whicll inent of profit cannot be :@etahed and stopped according to 

cannot be' stopped, to be 
certified in case of non- the provisiolls of'the,~o&wipg Rule 11, or the amount of 
payment. such Duties shag &avh been paid over to the persoh hold- 
ing or exercising the said office o ~ , m p ~ o y @ ~ n &  a g ! D ~ $  person+shall refuse or 
neglect to pay the sum of money -ch-yged 11p6n_$&1~ $he Assessor fox assesskg 

. 4 ,  , . 
the Duties on ~ the said offices shall certify in' *$Yrii;dg to the Collector or .Gem- 
missioners such neglect or refusal, and the sum payable by virtue & tthis Act. 

~ o l l e c t i h ~  officer to levy The collecting officer thereupon shall levy the ;%id Duties , 
the Duties. by the like mays and means, and under tlie like powers 
as are herein provided in regard to the Duties under Schedules 1 and 2, 
and as if such officer or person vere charged to the saicl Duties in such 
District. 

CASE 8.--Rz6ks applicable to both Cases. 
* 

Eule 11. The snins assessed under the foregoing Sections shall be stopped 

Assessment to ,,be out of any money which shall be payable to the persons 
enforced, assessed in respech of any salaries, perquisites, profits, and 
pensions so assessed or the arrears thereof. 

Rule 12. In estimating the Duties payable for any such ofice or employ- 

No Duties on account of 
ment of profit, or on any annuity, pension, or salary, all 

official deductions from official deductions and payments made upon the receipt of 
salaries, Prc. the salaries, perquisites, and profits thereof, or in passing 
the accounts belollghlg to such oflice, or upon the receipt of such annuity, pen- 
sion, or salTry, shall be cieductec1. 

&I Rule 13. 
++ 



! 
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Rule 13. TIThsn any person, holding ally ofice or einploy~nent of profit ic 

ch he is liable ullder these Rules, shall, a1 
ing oy in respect of any year of assessment, be. 

beyolld the ahount for which ally assessweilt may have 
. . 

been illade upoil him, or beyond ,%mbunt for whicll, at t l ~ c  colllmellcelllellt 

of such year, he lnay have 'been i'iible .,to be assessed, an additional assess- 
ment shall, from tiljle to t h e ,  as often as the casc shall require, be iilacle 
up011 such person for such ad&tional salary, perquisite, or profits, so that 

d for the full alnount of the whole of the 
ich he shall receive or become e~ltitleil to &t 
e,'during or in respect of the said year of 

R d e  13. '& Sii&h'poi'tio,n b? the said Duties under Schedule 4 on offices or 
s of profit, or on annuiti.es, pensioas, or salaries 

9s is ohq~ged upon any sum of money payable to ally other 
deducted out of the sum payable to such 

agent, o r  receiver, shdl  allow such deductions 
esidue of such sums. . , 

of the Duties as shall' be ch,ayge& on ally office 
or employment of profit executed by any deputy or 

Duties paid by the ~rinci-  
pal in an office upbnsahy derk, or . other person employed under t l ~ e  principal 
paid to  a deputy or clerk ' 

to be deducted out of such in S U C ~  Office, and paid by such principal out of the 
salary. salary or profits of such principal, shall be deducted 
out of the salary or profits so payable, and all such deputies, clg-1cs, alld 

employed shall allow to their respective principals such 
deductions and payments upon the receipt of the residue of such salaries or 

Rule 16. 'If any office or employment of profit chargeable by Sclledule 4 
shall be executed by deputy, such deputy shall, .in all cases 

e where he shall be in tlie receipt of the profits thereof, 
be answerable for and shall pay such Duties as shdl be 

hsrged thereon, a,nd deduct the same out of tlle profits of such oftice o r  

.B.ule 17 '  
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e 
Rule 17. when  the sala,ries, fees, or p r ~ f i , % . ~  

Officers receiving salaries 
or fees to be answerable for more of the said officers 
Duties. 

Duties charged thereon, and shall pay and- 
ded for such respective offices or employm 
nnent thereof. 

-Schedule 2 of this Act, in ally part of the territories under 
"such Goveimment, or among any class of inhabitants of &ny part of such terri- 
%tories, or in respect of any one or more of the inhabitants of suc,h territories7 
shall-be made by Punchayet, to coiisist of not less than three persons, or by the 
Collector or by any officer whom such local Government shall specially appoint 
for t,he purpose. 

ClI. \Vhen the assessment is ordered to be made by Punchayet, the 

Appoilltme~lt of Pun- Menlbers of the Punchayet shall be a13pointed by the 
chayet. Collector or by any Deputy Collector specially authorized 
to make assessments under Section X X I I  of this Act. 

CIII. If the assessment is ordered to be lnade by the Collector or other 

When Collector kc. is 
officer aforesaid, such Collector or other officer slid1 be 

adwed to make a=s- guided in making the assessmellt by the general provisions 
men ts'. 

of this Act, and all 1-eturns of profit and income, or other 
leturns required by this Act, shall be lllade to such Collector or ot,her oificeer 
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CIS'. IT an? person ill any place in ~5~hich t l~c  assessment IS or- 

TF allv nplr;on n,ril.c+ +,, d ~ e d  to be made*, by , Puncha~et ~11aII, before ~111; pro- 
- - J - - -  -- " i'~r- Yuncha~et .  ceedblgS are taken by ttle ~ ~ c h a y e t , ,  object to be assess- 

Pulicliayet, such person shall be assessed by the Collector or by m y  
specially appointed as aforesaid tlie orc~nary provisions of this - - - -  

Act, as if no such order for assesment by PimGhayet had been made. 

CT'. If' the Collector shall not be satisfied with the assessment niacle 

CoEector inap ~ q n i r e  by the Punchayet, he may require the Funcha]vet to rc- 
Prmchayet to re-consider- consider and revise the same. 

r 

CVZ. If the Collector ha l l  not be satisfied with the assessment niade by 

If the Collector be dis- the Punchayet after he slid1 have required them to re-con- 
satisfied, :the mm+ment sider t l~e  same, or if the P~l~lcllayet shall r e f ~ ~ s e  or neg- 
ahall be made according to 
the ordin~ry provisions of lert, to revise and alter the same to the'satisfaction of the 
this Act. 9 I 

Collwtor, the Collector sl~all certify that he is dissatisfied 
6 t h  the assessmeilt m d e ,  and thereupon no f~~ r the r  proceedings shall be held 
, under' the said order ; but the several persons in the territories affected by such 
order? and chargeable with tlie said ~ u t i e s ?  shall be assessed to the said Duties 
in the liianner prescribed in and according. to the ord:;;zry previsions of this Act, 
and shall be liable to make all the returns and declarations, and to do the 
several acts a i d  things in order to the said assessment and shall be subject 
to the saine l~roceediugs as in this Act provided, as if no such order hall 
been made. 

CVII. IC the Cnllcctor shall be satisfied with thc assessmelzt made by the 
Punchayet as aforesaid, lie shall confilm the sanle, and 

Collector. if baiisiied, 
&hall coufilSm the assess- shall cause proclan~ation to be made in the part of the 
meat. 

District ~vllere the persons affected thereby reside, that he 
has c,onfil.nlecl the said assessment. 

c. - 
%;i I Tile as.:essment so collfirlned shall be final and conclusive, unless 

&- SUCIL ~~~,fi,,,,~,i,,,.,,,~ the same sliall be disallox-ed or varied upon ally S U C ~ ~  
ke-f inal  and C O I I ~ ~ ~ I - , : ~ ~ ,  

.in case3 of ap,leRl appeal or f~li~ther as hereafter mentioued, and 
-wx frau&? , 
aT-53tdk-: - tllc assesslllent shall also be subject to be surdlargcd in 

);e~k~ofkfratid, i +- ~,,,,id~d ill ~ h i ~  ~ ~ t .  
PART SII. 
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PART XII. * 

.I r r r  

e 

. .~ .. . 
C X I  The person so appealing s@@~.&ake all such returns and declarations, 

. .  . .. ,. > .. . 

rq*ea-.b and shall db all && acts a i d  t M g s  an are required by 
Part IV of ' this Act, and shall be subject to the several 

the said Part IV 'of this -Act. 

PCTSOU, ancl shall settle in ~vllat sum the person so appealing 

if it shall appear to the Collector that the appeal is frivolous 

CXV. It; 



ACT So.  SXSII OF 1860. 

CXJT T.t shall beqa\vful for the local Government, from timc l o  tl!fle, to  

Local Governlno~lt to make Rules not incollsistent with the pmvisions of tllis Act 
make Regulrtio~ls for tile for carryillg out the provisions of this Act, for asses.lllel1t 
execution of this Act. by Phncllajet, and rxsposing of appeals fro111 s ~ c h  ascis- 
inent. 

PART XIII. 

CXT'I. No persoil shall be chargeable to ally Duty under this Act, \rho 

E~cmption of persons 
shall prove toz the satisfaction of the Collector or Colu- 

whose incolne i le,= than lwssio ers, in the manner hereinafter mentioned, that the 
t\r~ohundredRnpees yearly. & aggregate amount of his annual inconle or profits, from 
\vl~atever source derived, estimated under the Rules of this Act, is less than two 

- . . 
hundred Rupees. Aiis person so satisfj~ing the Collector or Comrniss~oncrs as 

aforesaid shall be entitled to be repaid the aillount of any deduction or payment on 
account thereof, in the manner hereinafter directed, except so much of such Dnty -*, 
as the person claimhg such exemption shall be entitled to charge againat any other 
person, or to retaih from any payment to which such clBimant may be liable. 

E ~ ~ l ~ ~ ~ t i i n  of pemons' Commissioners that the aggregate ainomt of his profits or 
f@rn the Duty of 1 pel* cent 
alld from excess above income, from whatever source derived, estimated as afore- 

per is less cent. theu fixye hundred said, though amounting to two huilclred Rupees a year, is less 
Rupees yearly. than five hundred Rupees, shall be charged \\-it11 inore than 
t a o  Rupees of every hundred Rupees of tile annual value of his profit or income, 
or shall be charged \it11 any part of the Duty of one Rupee per centtun chargeable . 
under Section I11 of this Act for roads, canals, and other reprociuctive public ~~-0r1is. 
Any person so satisfying the Collector or Coinn~issioners, as aforesaid, shal! Le en- 
titled to be repaid the amount of ally deciuction or payment on account of the said 
Dut,y of one per cent, ol'of t,he excess of the said Duty of three per cent., f1.0111 which 
h e  shall be so exenlpted as aforesaid, except as in the last preceding Section of 
this Act is excepted. 

CXTTIII. 'I'lie exemption 3110med by the foregoi~ig Sections shall be 
ciaillled and ,- proved, all ljroceedings -. t<hereupon 
sl~all  l ~ e  had, before the Collector or Col~~lmiseioners of 
the place \vl~ere the claiillant is charged, ~r11etlie.r sucll 
c1;iilnnilt sliall be ~~crsonally cliasgecl in such place or not'. 

C S I S .  ICverY 



F@eAas $h@ Collector or ~ o l l l ~ ~ i l ~ ~ l o n e r s  respective- --" -= *-. + E *,&,*=+ -A 

JEJJ?L?P--- -XX &?*ksigned allqw, ideliver or cause to be delivered to the' 
& 2  P the place where such claimaxit shall reside, a notice of his claim to 

%%Y&> 
pGaxemption, together with a declaration signed by such clainiant and in such 
?,? 

, @A- -,,&k as shall prescribed as aforesaid, declnrin~ and setting forth thcrcill all tlie 
&T- -T~-~  =.G%.$3-&ticdar n 

sources from \vl;eiice the income of such claimant shall arise, the 
L$$&g2*;"iq* 

..wfiicula~ aino~mt arising froin each sowce, and also every stun of anlzual interest or 
i-" 

er anliual payinelit reserved or charged thereon, whereby the itlconle sha!l or 
y be diminished, and also every sunz wilicli such claii~iant iiiay have charged, 

or inay be eiltit.led to charge aagiilst any other person, on account of t,lx Duties iliade 
I 

Assessor to transmit 
CXX. The Assessor shall trallsillit sucli return and 

such statenwilt to Collec- declaration to the Collector or Coniiliissioners. 
tor or Commissioners. 

I CI;XZ If it , - sliall appear to the said Coiiector or Coniiiiissioiiers that 

Prol~erty of Ilcrsons property or profits of sue11 l>ersoil is or are assessecl, or liable 
'lainling s:Lch exenlpiion to be a,ssessed in any other place, the Collector or Coiqpis- 
11 any other District, shall 
)e exempted on the ccrti- siollers sliall cert,ify to the Cliief K.evenueAutliority of tliePre- 
h a t e  of the Collector, or 
by the Chief Rerellne sidellcy, Lieutenant-Go~erilorship, or Pro~;il?ce, in sucli form 
tlloritg of the District. 

as shall be prescribed as aforesaid, tlie allowance of exenip- 
ti011 ill respect of such property or profits ; and the Chief Revenue Authority shall 

. . direct the assessment made upon any profits or income of such claimant, in  ally 
other place, to be discharged either wholly or to the extent of sncll excess, as 

aforesaid, as the case may require, and the same shall be discharged accordingly. 

! - -  . 
3 CXXII.  If it sliall be proved to the satisfaction of tlre Collector or Corn- 
[ 

wj3; 
0. proof t11at pemnn lnissioners, that any person, whose clailu to exemptioll has 

z:-:. gFx$$: entitled to exelnption 
*,.,,.. hare ,,,,ell allal.gc, ,iith bei-il allowed in manner aforesaid, has been cllmged $0 

?E"= the deallciioll and has ally Doty ullder this Act iy way of deiiuction irom ally a.nnuity, divi- 
and. rcnt, Commis- froill ally rent, a,lllluity, interest,, or other annual payment 

sicnel~ to grant certificate 
illweof, ,r~~icll  s11nll an- t o  which he lnay be entitle& aud froi? \vhicli a deductioii is 
;hwize the Collector to 
,.,-,,, ,,lo,,l, or :auti~orizcd to bc l m d e  . ijy&s,Act; or that soch person 
sl~ch 1jntii.s. .; .:::has bneli,. assessecl.::ii~cl. !!:is paid .such Dut.y in respect of a11y 

interest,? 
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be wholly exempted from the said Duties in respect of any pay or allolvallcc 
they may receive from Her N,?jestfi or froin the Government, or fiOll1 ally 

public Revenue. 

CXXVIII. Oficers of Her Majesty's Navy or of the Iildlian Naval forces, or 
ill the elllploynlent of Government in t l ~ e  Marine Depart- 

Kaval and Narine Of- 
ficers not above the rank of men t ilot above the rank of Lieutenant, alld all JJTamant 
Lieutenant, exempted. and Petty Officers ancl Seainen shall in like manner be 
exemptecl froin the said Duties. 

> 

CXXIX. Public Oficers, Civil, Ililitary, or Naval, shall be wholly exelnp. 
ted from the ~ a i r l  Duties i11 respect of any allowznce received 

Public Oflicers exempted 
in respect of travelliug and by any such Officer for travelling expenses, contract allor'- 
other allowances. ances, tent or horse allowance, or any allowance in lieu of 
house-rent, or to meet-any disburselnellt for the public service. 

CXXX. Ryots and persons in the occupation of lands -for agricultural pur- 
poses and actually engaged in the cultivation and depastur- 

Ryots &c. paying less 
than 600 Rupees yearly, ing of the same, shall not be cllargeable with the said Duty 
exempted. in respect only of the occupation of such lands, unless the 
rent paid by such ryots or persons ill respect of such occul~ation, whether under 
direct engagement for the same with Governinent or not, slzall alnount at least - - 

to six hundred Rupees per afinum, or unless the full annudl wlue ol  such lailcl at 
a rack rent shall cxccccl tha,t arnount. v 

CXXXI. Persons occupying houses for the purpose of habitatCiorl uuly, and 

Persons occupying hous- holding the same at a rack rent, shall not be chargeable 
w at  arackrent, exenlpted. with the saicl Duties ill respect of their occupation only of 
such houses. 

CXXXII. The Assessor in his assessment of l~ouscs actually occupied shall 

Deductioli on account of cleduct such arnouilt for repairs as the owners thereof shall 
~epa,irs of house. prove to his satisfact,ion b 11a,ve heel1 expended, not exceed- 
ills ;I, sUl i l  i : i j l ld to the rent of such honoca for six molzths in every tlhree years. 

CXXXTTT. I t  slzall be lawful for the local G~overiment, subjcct to the ap- 
P ~ I T ~ T  to exenlpt pro- proval of the Governor-General of Inclia in Council, to 

perky used for charitable 
I,urpmes or religi- order that any property, moveable or~immnove;ll~lc, solely all- 

oils pu~lJo=s. ~ ~ l o y c d  for o~ dedicntcd to religious or cllnritnl,lc ~ u l , l i ~  
0 

s 
pur~poscs, 
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purpm~e, sliall l ~ e  wvholly or partially exempted from the Duties chargeable uncler 
this Act, ali(1 to illalre such orders as may&-necgss&ry for securing and c a w l l g  
iiit,o effect such exetiil~t,ioli. 

" . .  . . 
! .- . . .& 

CXXXIV. Any person w~ho shah have made insurance on his life, or oil 
the life of his wife, orshall have contracted for any cleferred 

Persons wllo have l n d e  
insurance or cootractea aniluity 011 his o m  life, or on the life of his wife, in or with 
for a deferred annnity on 
the lives of themselves or ally Insurallce Company duly registerecl under any Act of the 
wives, to be allowed an 
abatemeut of Duties in res- iillperial Parliament or mder any -4ct of the Governor-Gene- 
peck of the anllml 1 ~ ~ ~ ~ -  ral of Iildia ill Council, or. autliorizecl by law tto carry 011 
11111s orsums paid. 

business without rkgistration, and any person who shall be 
1ia.ble to the payment of ally sun1 or to have any sum periodically decluc,t,- 
ecl fromhis salary, in order to secure a deferred annuity to himself or to his 
widow, or -a  provision to his chil&eii after his death, shall be elititlecl to clecluct 
the amount so paid by hill1 for such insur;tnce or contract or decluctecl from his 
salary gg;&'&said, from ally profits or income in respect of whicli he shall be 
liab16 td lie assessed under ally of ttle Schedules of this Act,, excepting Schedule 
3 ; or-to ha& agy assessment which niay be made upon him under any of the 
said SckedaBa, except Scliedule 3, reduced or abated by the deduction of the 
amount df-.tbe said 'annual premium or sum from the amouiit of the profits or in- 
come on which sucli assessment has been made. 

CXXXV. If SLIC~I person shall be asskssed to Duties under any of the 

~e-payment  of such Xched~~les coiltailled in this Act and shall have paid such 
Duties if aheady paid. assessment, or shall have paicl or been charged with 
any of the saicl Duties by deduction or otherwise, such. person, on claim 
made to the Collector or Conirnissioners .and on production to them of the 
receipt for such annual payment or sums, and on proof of the fact to the satis- 
faction of the said Collector or Commissioners, shall be entitled to have reCaid 
to him such proportion of the said Duties paid as the amount of the said pre- 
mium or sum bears to the wvhole amount of liis profits on wl~icli he shall be 
cliargeal~le ~uider a11 or ally of the Schedules of tliis Act. 

e, or repaymellt as aforesaid, shall 
such l~remiun. or suili beyond 

one-sist,l~ part of t,he whole an~o~ul t  of the profits: and income 
able as ai'oresni~l, nor shall any 

Duties, 
r '  

. - 
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Duties, on the ground of his aliliual profits or inconie being tl~erebg reciuced 
below two hunched Rupees, or five l~undred Rupees, as the case nlay be. 

PART XIV. 

Abatenzsnt and Relief fi-om double A~ssessnzents. 

CXXXVII.  Whenever any person shall have been assesseci to any of the - - 
Collector or Commis- Duties imposed by this Act, whether charged on hiill 011 

sioners to grant relief from his own account, or in any of the characters hereinbefore 
I 

double assemnents. 
described on the behalf of any other person, and shall, by 

any error or mistake, be again assess4 for the same cause and on the same 
account and for the same year, it shall be laHul for him to apply to the Collector 

.1E 
or Commissioners acting for the place h whi& -he shall have been so assessecl, 
for the pulpose of being relieved from such dou~e&s@sment, , -,. and the  Collector 
or Commissioners, on proof thexiof t o O ~ h . e ~ - s a t i ~ f ~ f ~ ~ ~ ~ a I 1 ~ c ~ s e  such assess- 
ment or such part thereof as shall be a dbyi?le c32;1@ as aforesaid to be 
remitted. ; -. . % - ,dye .,.! 3 

- 
CXXXVIII. Whenever any double assessment shall-have been so remitted, 

G o v e r n o r - ~ ~ n ~ r ~ l  in i t  ahall be lawful for the Collqctor or Commissioners to 
Council to prescribe rula 
for re-payment of double direct the repayment thereof in such manner and under 
assessment. such rules as the Governor-General of India in Council 
shall prescribe, 

CXXXIX. If within or at the end of t l ~ e  year for ~v l~ ich  any assessment 
shall bc made under this Act, any person chargeci to tlzc 

Abatement on account 
of diminution of income, Duties contained in Schedule 2 shall prove to the satisfac- 
how to be allowed. tion of the Collector or Comn~issioners that interest or pro- 
fits during the year for which the assess~nent w~~ macle, fell short of the sum on 
which the assessment (not being a Composition) was inacle, it shall be lawful for the 
Collector or Cornmissioners to cause the assessment for such current year to be 
amendecl in respect of such source of profit as the case shall require ; and in case 
the Duties charged on such assessment shall have been paid, to order the repay- 
ment of the same in such ~naililer ullder sucll rules as the Governor-General 
of India in Council shall prescribe. 
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CXL. If ally person chmge;d to,..& Duties under Scl~edule 2 shall 

Al~~to i i~en t  to be allom. cease to exercise the profession or employrnellt or to carry 
ed when persoils shall cease On the trade in wspect; to, which the assess~neilt lliade, 
to exercise ally trade, or 

' . shall die before t l ~ e  end of or shall die, or .become .bankrupt,, or insolvent, before the 
the year. 

elld of such year, or shall from any other cause be deprivecl 
of, or lose the profits on which the, assessment was made, such person or his 
representative may make application to the Collector or Coinmissioners within 
ally period not exceeding tllree calendar montlls after the end of such year, ancl 
on proof thereof to their satisfaction, the Collector or Comrrlissiollers shall cause 
the assessment to be amended as the case ma,y require, ancl re-paynient of ally 
Duties ordered to be remitted shall be made in such manner and under such 
rules as the Governor-General of India in Council lnay prescribc. 

CXLT. TV11en any person shi1.l have succeeded to the trade of the person 

P~.ocedn~o .ill- cases of 
charged, no such amendment shall be made, uqess it shall 

successioil to the trade of a be provecl to the satisfactioil of the Collector or Commis- 
person charged. 

sioners that the prdfits of such trade have fallen short from 
soiiie cause, since such clzaiige took place, and by reason thereof, but such person 
shall be liable to the payment of the full Duty without ally new assessment. 

PART XV. 

Mode of Puyrn.ent and Collection of the Duties. 

CXLII. The Duties assessed under this Act, except where the same shall 
be detained and stopped as the pensions, salaries, allow- 

Duties to be payable 
by four quarterly illstal- anccs, interest, and annuities chargeable therewith become 
inents. 

due at the respective offices, shall be payable in each year 
by instalments at the times following, that is to say, on or before the 1st day of 
Novenlber for the first quarterly instalment, on or before the 1st day of February 
for the second quarterly instalment, on or before the 1st day of &lay for the 
third quarterly iiistalment, and on or before the 1st day of Augwst for tlic last quar- 
terly instalmelit in each yeaT. Provided that it shall be lawful for the local 

Government to prescribe such other perioclicaJ instalrnents 
%nil such other periods of pzynent as it shall think proper; 

overnlnent shall be notified by proclamation in 
~vllicl~ such o~ders  relate, in the manner usual in ssucll Districts. 

CSLIII. The 
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f ~ ~ ~ 1 1 1 ,  Tile Collector or Conilllissiollers autllorizcd to asscss~nellts 
collector or Cornmi?- ill respect of the asscssnlellts illaclc theln sllall, :~s 

siollels to deli\ el dupllcnic 
as-5ment to  collecting sooil as possible after the assessments sllall have beell deter- 
ofticer, 11hich sllall mined, issue out and deliver to the resl~ective collectillg sufficient authority to him 
to levy. officers, duplicates of the assessments of the Duties chargccl 
in the respective Schedules, clistingnishing the ninounts charged mlder encll of 
the said Schedules. 

cXLITT. Such duplicatcs shall, .cscept iu the cases provided for in Part 
X V I  ol  this Act, coiltail1 tlle names and cleacriptions of' the 

Form of duplicates. persons assessed and charged. 

CXLV. Such duplicates shall be a suficient ~varrant allcl autlioritv to tile - 

collecting officers for the levying and collectiiig of tllc said 
Effect ~Muplicates. 

I Duties specified in the dul~licates, as the same shall become 
pa5i~ble %y such imtahents  as aforesaid, and such collecting officers shall proceed 

,&* 
forthwith to levy and collect the same. 

CXLTT'I. Whenever any Treasury ar office shall be ai~pointed 'bv the local 

I Governn~ent 
P a x m ~ n t  of Duties a t  

I 
.-- . . - - - .- - - - -- - . - - - - --- - - - - r ----A- -A."U-" U" LLA.., " w l r l b  ',LC . 

sucll Treasury or Ofice. 

L L  - ---- 

for the receipt of llloiley under this Act, the - .- J ------ 
ally Treasilrj7 or ~ffice ap- pziyliient of the Duties z1largeal;le under t,his Act iilay be 
pointed under this Act. 

made hv or on accoiint of t , h ~  n ~ i - s m i  l i a l ? l ~  t.n t l , ~  ,-91,,0 .,+ 

CXLT-11. TVhenever any payment shall be made at such Treasury or office, 

o n  payment, receipt to or to any collectiag officer, to ~-1loin a duplicate of the as- 
be given. sessnlent as aforesaid shall have beell delivered by the 
Collector, of any installl~ent of Duties assessed under this Act, the officer receiv- 
illg the alllount shall give a receipt, under his hand to the person who shall pay 
the sallle, and such receipt shall be a full and coilllslete discharge for the llloiley 
so paid. 

1 CXLVIII. The Collector or Comalissioilers shall cause general notice to * 
Collector or Commis- be given in their resl~ective jurisdictions, by proclaillation - . - -  

siolleis to g i ~ ~ e  general no- 
tice of of in the nlailner usual therein, of the Treasuries or oEces 
Treasuries, and of Officers 
to whom Duties are to be a11pointed by t,he Governmel~t for the receipt of the saicl 
paid. Dutics, ancl of the officers or pa+ons toW-i~rhom the said 
Duties map be paid. 

1' J'AL3T X T'T. t: 
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iflode $ Paymerbt of Duties under Sclt.edule 8, when 2~a~t ies  desita to pay according 
to Nunzbers or Letters. 

CXLIX. The assessments upon profits or income under Schedule 2 made 

ts under Sche- by the Collector or Commissioners, shall be entered in 
---- - I- .Je entered in books wit11 the names and descriptions of the persons to 
books. 

be charged therewith, and theh respective places of abode 
set ol~nosite thereto. wllich entries shall hp rlistineuished bF7 nmbers  or  letter^, 

as the Collector or Commissioners shall think proper. 

CL. When the person charged with any Duties under Schedule 2, and 
Certificate of 11S9essment whose name and description shall have been entered as 

to be delivered to persons, aforesaid. shall have declared his intent,ion to nav tlPk ~ u t i e s  
at the proper 'I'reasuiy or office or to the proper officer within the time limited 
by this Act for payment thereof, if the 'Collector or Commissioners shall be 
satisfied with such declaration, they shall deliver to such person, or to any other 
person attending on his behalf, a certificate under the signature of the Collector 
or of two or more of-the Commissioners, specifying the ainount to be paid by 
such person for one year upon such -assessm,en,t,. 

CLI. Eve17 such certificate shall be numbered or lettered with the same 

Certificate to be num- number or letter as the entry in the book to which the 
bered and lettered. certificate shall relate, without naming or othenvise de- 

scribing the person charged. 

CLII. Such certificate slzall, on production thereof, be a suficient authority 
to the officer in clia,rge of such Treasury or office or to such 

Effect of certificate. 
collecting officer to receive from the person producing such 

certificate, the alnow~t therein mentioned in such proportions thereof as by this 
Act are made payable by iiistalments, and at the times by this Act appointed for 

CLIII. 011 the paymcilt of the suills coilta~ined in such ccrtificate, pr my 
proportion tl~ereof, the said oficer in cllargc of such Tren- 

*dins to cer- s~11.y or ofice or the collcct.i~lg oficer shall give an ac-. 
bnowlcd~~nent for the snille as p:li~i 011 a2ccountS of t l l ~  

ccrt.iGcntcr: 



. I t  sha.11 be lawful for tht Collector,or Commissioners 

Duplicates to be deli- 
ver& to collecting ofi- of the assessnlen;~ made by them, containing the sums as- cel-s, and when assess- 
ments are made under sessed on every ;)erson to whom a certificate hat,I~ been de- 
a number or letter, a \Tar- 
rallt for receiving the livered by letter 2r number, together with the number or 
Duties to be letter set oppositk: dlereto in t,l~eh respective books before - 
mentioned, ~ v i t h o ~ t  llamillg such perso.- s, all such sums shall be paid to 
collecting oflicers : a id  such part then of as shall not be so paid to them, may 
be .levied and collected as herein is prc ~ided. 

CLTT. The Duties payable on su :h last-mentioned assessments under &he- 
F8 

Duties on such assw- 
dule 2 shall be raid at the proper Treas~wy or office, or io 

ments, where, how, and the proper office. for receipt, by such instalinents as by 
when payable. 

this Act is directed, on or before the respective days ap- 
pointed for the pajmeilt of the same. 

CLVI. The acl~nowledgmeni ll( reby recpired to be given on such pay- 

Delivery of acknow- 
inent, shall be del cvered to the Collector or Com~nissioners, 

ledgment to Collector or before t,he tiille n hen the amount is hereby made payable, 
Commissioners. 

and the Collect01 or Conlmissioilers shall grant receipt for 
the same. Such receipt shall be a suff cient discharge for the money so paid, in 

Effect of reeeipt. 
satisfaction of so tnuch of the assessment as shall be men- 

L t i o n e d  in such ce: tificate to be so paid. 

CLVII. If any person shall neglect to pay the Duties at the time and in 

On default, Duties may the manner herel ~y directed for paynleilt thereof, or h 
b~ levied in the ordinary paid the sarhe, -hall neglect to deliver the ackno 
way. 

ment required to be given 011 such payment as 
directed, the Collector or Commissioners shall deliver a duplicate 
form of the assessment on any persoil ~ h o  shall have made de 
accounting for the payment of the same. with his name and 
collecting officer, in order that he m:iy lev 
2nd such sums shall tl~ereupon be' levic it ac 
containecl. 

. , 



CLVI~. When the Collector or Commissioners shall not have receiv,J 

When ~ a r t i e s  are not a declara 
messed b$ a number or 
letter, Colnmissioners to 
deliver duplicate to collec- 
ting officerfor collection. 

tlie name and description of the parties charged therewith as provided in Secti 
CXLIII of this Act. 4 

CLIX. If after the receipt of any such declaration, the Duties shall not 4 
If after declaration of paid, the C O ~ ~ J  

intenti& to pay under 
number or letter default 
is made, Collector or Com- 
missioners to deliver du- 
~ l ica te to  collecting officer. and such duplicate shall be of the like force a 
effect for collecting the sum, and such sum shall be levied as if such name 
sum bad been inserted therein at the time of issuing such duplicate. ? 

CLX. Whenever the amount of any instalment of the said Duties shall not 

I n  default of payment, 
collecting officer may pro- 
ceed to recover arrears by 
distress or attachment and 
sale of moveable and im- 
moveable property. ment by distress and sale of the moveable property, 01 

by the attachment and sale of the irnmoveable property of the person sa 

malring default as hereinafter provided. 

Seizure and sale of 
moveable property to be 
made according to follow- 
ing Rilles. 

1st.-The Collector or Comlnissioners shall en~ljlov a Person, hereinaftex 
Collector or Conlinis- 

sioners to furnish person 
distrainine with a demand 
in  writing by -the Collector . or ' Commissioners or by soli~e o 
6oipowwed by hiin in that be'lialf, specifying the a ~ n d u ~ ~ t  of the -airearXor w 
the distress shall be issued, and the date on which tllc atTTG.arfell due. 
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end.-The Distraining Officer shall produce the writing as authority for 
making the distress, and on the day on which tIlc property 

Defanl*r to be served 
with a copy. shall he &strained, shall deliver a copy of such writing to the 
defaulter, endorsing thereon a list or inventory of the property distrined, ancl the 
name of the place where the property may be lodged or kept. 

3rd.-The writing shall finther set forth that the &strained property will be 
qrl&ing to s.te thst biought to public sale within three days, unless the amount 

the &strained pr0pPrtY and the expense of the distress be previously discharged. 
will be sold. 

4th-When a defaulter shall be absent, a copy of the writing, with the en- 
>[ode of service when dorsement, shall forthwith be fixed or left at his usual place 

defaulter is absent. 

CLXII. - neglect to pay the 
Consequence of de r shall have ab'sconded or be 

ter neglgting to pay after 
notice, or absenting him- otherwise not forthcoming, so that the notice cannot be serv- 
self. ed upon him, the Distraining Officer shall transmit an inven- 
tory of the property distrained to the Collector or Commissioners. 

CLXI-II. If a defaulter, wllose property has been distrained, shall before the 

On tender of arrear and day of sale tender payment of the arrear demanded together 
e v ~ n a c s  prior to the day with payment of the necessary expenses attending the clis- of sale, distress to be with- 
drawn. tress, the Distraining Officer shall receive the amount of the 
arrear and expenses, and shall fo r th~ l th  release the property. 

CLXDr. The distpress levied slia,ll not be excessive, and the value of the pro- 

Di~t~resstobe proportion- perty distrained shall be as nearly as possible proportionate 
ate to the arrear. to the amouilt of the arrear. 

- Time for distress. CLXV. The distress sha.11 he made after sunrise and 

before w s e t ,  and not atany other time. 

CLXVI. The Distraining Officer shall have 11ower.to force open any stable, 
distrainel, ~ ~ ~ v - h o ~ s e ,  golall, grilnilyy, godown, out-house, or ot-her 

iiiay force oper;. building, as also to enier any dwelling-housc, the outer 
door of which may be open, (exccptilly?: tllc apartnienie in such cl\~~elling llouse 

Q npprolwint ed 
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appropriated the zenno,211 o r  residence of women, which, by the usa; oe o l  the 
(:(?ulltrJ., are con.sidereJ private,) wd to bre& open the cloor of. any rooln in 
iili-:li dmelliilg-house br t,he purpose o l  attacking property belanging to a de- 
f jd ter  and lodged therein. 

CLSTII. TTrherc a Distraininp 0ffif;cc.r s h n l l  he.i7e refison t'n S I I I > I ~ ~ ~ . ~ P  tlls t 

the ~roperty 
Pon-ers of clistrainer to  

force ol3131 c1ool.s in t l ~c  
presence of a Police Oficcr. 

"- -- ---- - --- --  --.L,Lz"-" LLLL.," 

of xdefaulter is loclged withia a clmelhlg-house, 
thc outer cloor of \vlGch may be shut, or witllill ailj- apart- 
~lleiits approlxiated to \ramen, ~ v l ~ i c l ~  by the usage of the 

colllltr~ arc considc~.ccl private, such officer shall represent the same to the 
I:ead ufli(.cr of tile Police ~vitlliu ~r-hose juisclictioil the 1ionse may bc Gtuated, 
xllcl 011 such representation t11~ head officer of the Police shall bc-ucl it Pulicc: 
Oficer to the spot, in the presence of ~vl-hom the Distraininy Oficer may force 
(3pe11 the outer door of such dv-elling-house. 

CI,XT7IIT. The Distmining (JtEcer ma)- a130 i11 the presence of the Police 

~ ~ o , ~ c  of d i ~ t r a i ~ ~ n g  
Oflicer, after clue notice given for the remo.i.ai of women ~ t~ i th -  

i571thlll zenanalis. in a zel~anah, aiicl after funlishing mems for their remo~7al ill 
il suitable filanncr, if they be molnen of raids: ~ ~ 1 1 0 ,  accortling to the cueton1 of 

:Ile coulltrg, caniiot appear in public, enter the z~nanah  apartlncllts for the 
p ~ q o s e '  of &straining the clefaulter's 11rope1-tv tllerein ; but such propertj-, if 
found, shall be imrnediate1y rcmovecl from such apartments, after which they 

be left free to the former occ~~pallts. 

CLXIX. On tl 

Real property iuay be 
att*.cl~ed, bnt previo~~s 
Eal~ctioll of tlie Chief Re- 
~-ennc Anthority ofntlic Di- 
visiorr Llacesary lo? the 
sale of mnxno.ieab1e propcr - 

~e occllrrcilce of ail arrear, or at ally subseque~lt periocl, the 
Collector or Commissioners shall have authority to attach 
at their discreti011 the whole or such portion of a clef'aulter's 
immoveable property as they iuay (lee~n sufficient to an- 
Fwer tlie a;11101111t in arl'ear ; but the previous sanction of 

t y .  the Chiel Ee\  enue Autlioritp of the Division shall, in a11 
cases, be necessary for the sale of illlmos7eable property. 

c iminoveable proierty 
addit,ion to the rnor7eabli: 

rty of the defaulter. 

a defaulter shdl  not hare any mo~eable psopert~; of ~vhich 
7 .  

de, or ivh%!n, after tlre moveal~le property 
of such defaulter shall I;a-\-e been clistraiiled and sold, the 
arrear due, n-ith all expezlses of the distress ancl sale is not 
-oceecls of such sale, the Coliector Or Com~nissionel~~' lIlaJ, 
~forcsaicl; proceed to sell the immoveal~le properly of tllc 



, ACT No. XXXII. os  1860. 

warrant, or make such arrangement for tlze payment of the sanle as shail 1 x 2  

satisfactorJ~ to the Collector or Comlnissioliers, or satisfy the Collector or C.J:IL- 
, . 

missioners that he bas no 17rewn.t Ineails of payillg the arrears ancl that he  ha^ ;I, 

reas'onable excuse for not l~aving paid, such Collector or Comnlissioilcrs nlay se;iri 
hiin to the Civil Jail, there to remain for sucl~ time as shall be directecl 1): a 

warrant addressed to tlx lweper of the Jail, unless he shall in the meantii~ze ;:n? 
i z i C  - 

the full amount of the said mreirs. provided that the time for which a debtor ~13:.- 
I 

be confined in Jail under such' marrant &all not exceed three calendar lnontlls ~~7;:ell 

the amount of such arrears shall not exceed fifty Rupees, or six c3lenclar monjll~ 
when such amo~ulf, does not exceed five hundred Rupees, or two years in any other 
case. Provideel also that such imprisonlnent sllall not extinguish the liability ' c ( -  

pay such arrears, but all property then belollging to the clefi~~dter or afierw,:~i 1 
acquired shall he lia%le to Be c~strdned or &ached ~ ~ i i d e r  the prorisioiln of this 
Act, in satisfaction of such arrears, or of so much thereof as ~11x11 remain ~ulpaicl 
as if 110 impl-isonment had beell ordered. 

C L S X S I .  If any clainz sliall be made in any Presidency Town to or in 
P r o c e b e  ill  id^^^^ respect of any moveable property distrained finder this Act, 

Town3 as t o  clnilns to 
property dia. or in respect of the proceeds thereof, by any persou not 

Drained. being the party chargeable wit11 the Duties in respect of 
~vliicl~ such clistress or attach!nent is made, such claim shall be ccrtifiecl by thc 
Colvnlissiollers of such Presidency To~vn to tile Small. CZLI~S~: Coyirt, a i d  there- 
upon sucll l~roccedings sl1all be taken for (deciding the same as if the property 
]lac1 been taken in executioli uncler process 01 such Court and such propcrty had 
then beell ciain~ecl by sollze pe-- 011 not beillg the party a3ainst who111 the pro- 
cess issued. 

8 

C L S S X I I .  If in 2117 Station of the Straits Settleivent a like clainl shall 

Proceclure in Straits be lvacle ni respect of ail): such moveable property clis- 
Rcttlemeut. trained as aforesaid, such clainz slid1 be certifiecl hy t,he 
Coinmissioners of such Station to tlze Court of Juclic'ature thereof, ancl such 
claim slzall thereupon be hearel and deternliliecl in a sununary way by sncll 
Court or by a1137 Divieioll of suclz Cowt at their General and Quarter Sessions 
or otll~ertvise. 

CLSXXIII .  If in ally district or place other tllall a Presidency T O T T ~  or 3 

procedure other pin- Station in tlle Straits Settleulellt SIIC~I claiin as aforesaid dial1 
CE. be made to such luoveable property +iitraillcd as at'olesaid, 
sac711 clxiw sl~all be llearrl and cleterlnillcd in a su lp$(?~~ Tay by tlic Collcctol.. .- - i 

1: C I J X ~  ST'\'. If miy 
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43 
l!i:n, or the rel~resentative of the~.~-ou so clj ilng shall be l i b  to tl:c ionom:t 
6:" tllc assets received, for the i ; ~ ~ e u t s  ~ ~ l l i c h  thc; said infant ougl:t 10 11;n.e 

%: 

made, or the 11erson so d@&gtSw&.chargeable with, aild if L U C ~  parelit or 
~ U B L . ~ ~ ~ L I I ,  vI. 8 1 1 ~ ~ 1  rel~~esentative, &afl neglect or to 13ay aforesaicl, it shall 
be l a ~ v f ~ d  to proceed agaillst them in like mauller as against ally oiller persol1 
ixaking default of paymellt of the said Duties ; and the parent or guarclixn mal;iizg 
payil~ents as aforessicl shall be every sum paid for such infant in hi? . 
acco~ults, and all representatives shall be allowed to deduct all such payments 
oi1.t of the assets of the person so dyiilg. 

+ 

CLXXXVIIT. The claim of the Goverilinent for all sums payable for tl:c 
i 

d 
iJl,urity ox said Duties shall hi\-e priority over all private claillls in ? 

c!aiil;s. acimii~isterin~ the assfets of any deceaseci persoiz l ~ y  his t! 
d 

representative, or of any bankrupt or illsolvent by his assignee, provided 
f; 

that the said Duties shall not be claimeci under this Section for more than 
one year. * 

Where the Act shall not 
come into operation before 
the time for payinsilt of 
ally instalmei~ts shall fall 
clue, Conimissioners to ad- 

If this Act shall not comc into operation in ally illstl-ict 
bPB 

d 

previous to the tinze al~pointed for the paylnent of the first, j 

or any subsequent iilstalillent of the said Duties, or within : 
the year of assesslllcnt, it slnall be la~\-f~ll for thc Coliector 

just t i m e  of I,a;yl~ie~~t. or Comi~~iseioi~ers executing this Act, who shail ila7.e nlade 
or a ' l lo~~ml any assessinent aft,er .the periocl appointed for ally such pagimelzt, 
( ~ ~ ~ h i c l l  t,lzey we here'by d.eclared to be competent to do,) from time to time, 
.c\-l-h.en the saine shall be neces$ssl.y,"to settle and ailjust at what tillle any install~lel~t 1 

of rnhicli the time for payment shall then have elapsed, shall be paid, in sucli, 
" d 

4 mxi~ner as to thein shall appear just and reaso~lable. ..< 
3 
'1 

rl_22dicatio~z of h e  Duties. 
* 

CXC. All monies arising from the Duties hereby iillposed shall be paid 

All the Duties to be paid into suCll of the Treasuries of Her Majesty's Governineilt 
ill the first instance into in India as the local G overilnlcilt shall from time to time 
the Govern~nent Treasury 
to an account to be headed ciirect, to all accept to be IleaC~c~i lllc0me Tax A cC0mli. 
111collie Tax Accoiunt. ' P 

CXCI. A sepnratc 
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, . * . *' 
~eparate account to be CXCI. A separate +ccourit rllall be lrept at the said 

re!* at the Treasury of ihe Treasllr:es of all 'S&q& paid ill' 011 account of the said one 
1 per-cent. Duty. 

per cent. Duty, - - , 

CXCII. A sgpsrate account shall also be kept of such sunls paid in on 

separate account to 
account of the said one per-cent Duty, as shall have been 

I be kept of the 1 per-cent assessed upon Eersons residing in, or carrying on business 
Duty paid in Presidency 
T o ~ ~ n s  and Straits Settle- in or upon ally house or land i11 ally Presideizcy Tomii or 
meni, kc. 

any Station in the Straits Settlement or ill ally clistrict: 
B ib 

CXCIII. A separate account sllall be kept of the Dv-ty lmicl ill respect to 

Spwial appropriation of the said one per-cent ~ u t y  which sliall accruc ii.clll the di- 
- the 1 per-cent Duty. ~7iclends or interest paicl ~ ~ p o i i  the Govenlment tlebt and 

from the salaries of p ~ ~ b l i c  officers, and froin the profits of ally Eailn-ay or otlier 
public Company whose profits shall be derived from different parts of Iilclia or 
of ~viihicli any part of the profits is derived from a, place other t l~an  that at ~vl~icli  
its head Office is situate. The ainount comprised in sucli accouilt of the one per- 
cent l h t y  shall be appropriated to tlie diKereilt Governments in India, to bc 
applied according to their cliscretion for the esecutioii of roacls, canals, or other 
reproductive public worlcs whicli have been duly saiictionecl. Such appropria- 
tion shall be made to each local Government in the proportioil in ,wlzicli each 
Presidency or Lieutenant-Govenzorslzip or Province under a Chief Coilzizzissioner 
shall contribute to the whole a~liount of the DLL~JT raised uncler this Act. 

CXCIV. The whole of the residue of the sums deriveci frsni the said one 
per cent Duty shall be ap to each Presiclenc;7, 

Appropriation of resi- 
due of the 1 per-cent Lieutenant-Goverizorslii~. to the extent c ~ n -  

L I 

Duty. tributed by such Presidency, Lieutenant-Govei~zorsl~il~, and 
Province, and shall be expended by tlie local Goverilnieilt and Chief Con~nlis- 
sioilers thereof in roads, canals, or otlier reproductive public works duly sanction- 
ed as aforemid, in tlie various Districts under them, as nearly as 111a3~ be in pro- 
portioiz to the respective contributioiis of such Districts thereto. 

PART S I X .  
Penalties. 

-s. 

h - - CXCTT. If any cfficer cml3loyed to receive or collect any Duties n n d e ~  
;:M'~Y on collectiilg. this Act :-lstly-shall fraudulently collect or atteinpt to 

~ l ~ i s c o ~ ~ d u c t  in 
%'r%T-C... k9yig;;:L 
%&&,;?>? ::::;:.:,<: collect. any ilzolley .oil account of Duties under this. Act 

Sfill. ;$-: . not . cllarged or cliaygeable therewith ; or . , 

,*.,. . . 
,.,A,,.+. ~ ~ y + - ~ . ~ z  . . 27zclZ,y.--.Shi1!1 
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2nilly.-Shall fraudalontly or collect, or attonpt to receive or 

collect, fru111 any person lllore lnolley tllall is actually charged agaillrt such person 
upoil his assessmeilt ; or 

31.clIy.-Shall receive or collect any nloney whatsoever uilder color of this 
Act, alld not pay over and account for the whole of such rnoileg ; or 

4tJtly.-If ally such officer employed or autl~orized to sqve  any notice, or to 
make ally distress, attachment, or sale under this Act, shall extort or obtain or at- 
teillpt to extort or obtain, ally sum of nloiley 01- valiiable thing other than such 
illoiiey as lie shall have bee11 aut1lorizecl to receive or collect uncler this Act, from 
nng pcrsoii wllatever, under color of his euq~loylllent or autliorily, vr as a bribe . 

for forbearing to exercise ally employment or authority under this Act, such offi- 
cer shall be cleelned guilty of amisdemeanor, and shall be liable to impri- 
sonilleiit with or without hard labor for a period not exceeding six months, and 
shall, for every such offence, forfeit a sum not exceeding one t110~1sand Rul~ees, 
and ill default, and until such payment be made, shall be liable to further 
imprisolunent with or without hard labor for a period not exceecling six 
months, 

CSCVI. , If  ally person, not being einployed or a:uthorized to serve any notaice 

Pcnnlty on IICr30113 l,re- r e q ~ u r e ~ l  to he given under this Act, or to receil-c or collect 
to be elnl'lO~ed ally money under this Act, shall falsely pretend that he is serve notices or collect 

monies. emploped or authorized to serve any notice, or to receive or * 
collect any money under this Act, and shall, by such false pretence, obtcl' 111 or 
attempt to obtain ally moiiey or valuable thing ~vllatsoever from ally person ~ v l ~ a t -  
soever, the person so offending shall be deemecl guilty of a rnisdemcanor, aild 
shall be liable to the punishment and peilalties ill the last preceding Section 
ruentioaed. 

CXCVII. Any person emplored or pretending to be employed-to make 

Punishment for un,a,m- any distress under this Act, who shall knowingly enter 
~ U I  ent,ry. llic apl-i:rl,uente of any IIillcIoo or ~ l ~ ~ l o m e c l a i i  wowltu~, 
~v l? i cd~ ,  1-97 the nsage of the coiii~t~~-y, arc cl.eemcd private, or shall fhrce open tho 
out,er door of' a dwelling house contrary to tile provisioils of the 1-7th Part of 
this Act,, sllall l ~ e  lial~le to be i ~ i ~ ~ ~ i s o i ~ c c l  wit11 or +thout 11arc.l labor for any 
period not excoccling tlirce 1110iiti1s. 

s CX.CT7111, If m y  

, ' ,  . . ,~ 
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any person s 
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take away anJ . - 

Penaity for forcibly or distrained &der this Act., knowing it to be distrained 
clallclestinely taking away ~irllile subject td such distxess, such person shall, 011 convic- 
distrained property. 

tion, be liable to be imprisoned for a period not exceecling - 
three months, or until he sooner restores the property, or makes good the value 
of it to tlie Distraining Officer, and shall also be liable to a fine not cxceecling 
the value of such property. 

CXCIX. If any person ,shall forge, counterfeitj or alter, or cause or procure - 
to be forged, counterfeited, or altered, or shall kiio~i~ingly or 

Penalty for forgery. 
~ d f u l l y  aid or assist in forging, counterfeiting, or altering 

my certificate of the Cnl l~ctor  or the Commissioners or of any Ex-Officio or 

Special Assessor, or of any Deputy Collector acting in the execution of this 
Act, or any certificate or any acknowledgment, or any receipt which ally 
Officer is, by this Act, authorized to give on the receipt of any money payable 
under this Act, or sllall utter any sucli forged, counterfeited, or altered certifi- 
cate or acl<no~ledgment, or receipt as aforesaid, with intent to defraud Her 
Majesty, or the Secretary of Statc in Council, or tlie Government, or any 

whomsoever, 
shall be adju 

every perso 
.aged guilty o 

n so 
S fel 

offending and 
.oily, and slla,ll 

ng 
lia 

ict 
11)C 

or American, to be sentenced to penal servitude for any period not exceeding 
ten years, or to imprisonment with or without hard labor for any term not ex- 
ceeding two years, and, if not a European or American, to be sentenced to 
tra~~sportation for any period not exceeding fourteen years, or to imprisonment 

without hard labor for any ' tern i not exceeding year 

I CC. Every person who, vith tlie intention of inducing any Collector, or 

pen&y fol assaulting any other Officer employed to carry out the pxovisions of 
Collector, kc. this Act, to refrain from exercising any of tlie lawful powers 
vested in sucll Collector or other Officer uiider the authority of this Act, or 

lh:, -vvit,h ttio intention of inducing any person 1 i w1)le I,(, oay any Duties under this 
Act, 
malt 

refrain froin 
any p aynl en t 

- 
nl a.king any 
req tuired by 

" - 
r e t ~  

this 
Lrn or declarati 
Act, shall ass: 

Lon, 
aul t 



break the public peace or otherwise to obstruct the .operatioli df this Act; 
.hall be 1.iabl.e to a aeiit~;ice of imp~.isonment mi 

hundred Rul)ees, or to both, sucli fine bein 
f~lrther period of ilnpriso~lment not exceeding 

Penalty for intimidating 
mit,h the intention of pre- Duties 
venting persons froin mak- 
ing returns, declarations, person 
or payments, kc. 

out; hard labor for a 

relating to this Act, states to sucli public servant or other person as aforesaid, 
t,0lj.ching that subject,, as true, that ~vliicl~ he knows to be false, or does not 
believe to be trne, he shall be punislied m7itll imprisonmevt wit11 or tvithout 
lmd labor for a term which may extend to three years, arid sl~all nlsu be liable 
to a fine not exceeding five thousand Rupees. 

.@ 

CCIII. Any charge to be preferred under the last preceding Section for 

Charge to be preferred any of the offences therein mentioned, in regard to nny 
where perjury committed. affidavit, del~osition, or affirmation, sliall and may be tried 
and determined in the place where sucli affidavit, deposition, or affirmation shall 
be exhibited to tlie Collector or Colnnlissioilers in pursuance of this Act ; but if 
sucli offence sliall have been coinrnitted by any European British subject, the 
charge sllall be tried and deterlninecl by one of Her Majesty's Supreme Courts 
of Judicature. 

CCSV. If any lqson  ~ 1 ~ 1 1  knu\v; t l g l  y and. wilf~~lly nlczlic or cielivcr false 
or frauclulent account, statement, or declaration in a.ny return 

l-'enalty for iuaking false 
ret2u,ls of profite.or of the ~~l l ic l1  be is required to makc under the ]?revisions of this Act, 
value of la.r~ds. 

. . .  such 13ers011 sllal.la for every. such offemce, if not ot,ller~vise 
pro~ided 



g! 
*- CCV. Every person who shall knowingly allcl wilfully aid, abet, or assist, 

Penalty for ~ C C C S S O ~ ~ W  
or incite or illcluce any other person to make or deliver ally 

before the fact. such false or fraudulent acco~ult, statemenr, or declaration 
as aforesaid, shall, for every such offence, forfcit the sum of five hundred Rupees. 

CCVI. If ally person sl~all lci~oryinglj~ malce my  false claim for ally 

. Fake claim to abatement abateilleilt uncler the first Scllecl~zle of this Act, or shall 
under Schedule 1. be guilty of any fraud or misrepre~elltatioll in making 
sucll claim, or in obtaiilillg or endeavoring to obtain any sucll abatemelzt, or 
kuo~vingly shall uiltruly cleclare the a~nount or value of ally loss uilcler the rules 
relatiag to Schedule 1, or tlle aiuount or value of ally al3atement made or agree& 
to be illacle in tile rent of the lancl or house iii liis occupation on accomll of suclz 
loss, with intent fraudulently to obtaili ally sucll abatement, he shall forfeit treble 

house, in aclditioil to a fxlrtller sum not exceecling five huildrecl Rupees ; end if tlle 
occul~ier of ally such laild or house, or any otller person wl~atever, shall aid, abet, 
or assist ally persol1 cllarged to the said Duties in making such false or fraudulent 
claim, or sllall fraudulently or untruly declare the amount or value of any abate, 
nleilt made or agreed to be lliacle in the rent of the said lancl or house, or the 
aiuount of such loss, with illtent fraudulently to obtain for the person so charged 
any abatement as aforesaid, el-ery such 13ersoi1 shall forfeit a sum not cuceeding'* 
Gve huilclred Eu1,ees. 

CCVII. If any persoil sllall kizo~vingly make any false c,lairn to any abate- 

False clniln t o  abatement ment under ally Schedule of this h t ,  or to any exemption 
OP exeml~tion. or clccluctioll uncler the 13th or 14th Parts of this Act, or 
slia.11 lcnowi~lgly be guilty of ally fmud or contrivailce in nlakillg any claim ullde,r 
illy of the said Sclzedules, 01. uuder the said 13th or 14th Parts of this Act, or in 
obtaining any al~atement, or ally eseml~tion or deduction, or ally certificate as 
aforesaicl, uncler ally of the saicl Sclledules, or the saicl 13th or 14th Part, or -.-- . 

'$1 *- v f~auclulently coilceal or untruly declare any incolilg or amount of income, 
&Y Sum llThicl~ he may 11 a-ce cllarged, or 1lave bcc11 entitled, uncler the a~~tllori- 

&:Act, to cllarge against any other person, or wllich he may h a ~ e  clecluct- 
g@B-2gdJ;:3 llavo been or+ lie entitled as afol.peaic1, to cleclurt or rei;iin fur 
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p ~ y ~ 1 ~ e n t  to 1~11i.cii such person claiilliiig exelliption a,s afuresa,id ma,!. :,e liable ; 
" .  

or if ally person shall iiaauiiulei~tly 111alce a second claiin for 5alyLe cause 
-evelay such persoll so offi.ncling shall forfeit,:& s u n  not escecdii~g fivc llLmdreil 
Rupees and treble tlie Duties cl~argeable ia respect of a11 the s o u ~ e s  of liis i i ~ c & ~ ~ ~ ~ ,  
as if such clairil had not been inacle or allowed ; ancl if any l~crson shall knowingly 
alld wilfully aid, abet., or axist any such person in coillnlitting any suc:l fraud as 

aforesa,icl, the person so aicling, -abett,ing, or assisting, sl~all  forfeit 3 smn not 
csceecling five hu~~drecl Rupccs. + 

CCVIII. A1137 person who shall Be guilty of any oRei~ce niention::cl ill Sec- 

Penalty nnder Section 
tioil LXXV of this Act, in regarcl to the Composition 

LXST re!ating to corn- therein mentioned, shall forfeit a s ~ u n  not excc ccling five 
position. huilclred Rupees and  treble tlie Duties justly c11:l~rgeable in 
respect of all the sources of Ili's income, o 

CCXX. If any person, bei-n'g duly sumin'oned to appeas before the Collec- 

Refusal to appear before tor or Cornmissioilers as aforesaid, for any of the p&&dses 
Commissioners. mentioned ill this Act, shall refuse or neglect to appear 
before the Collector or Commissioners at the time and place appointed for that  
purpose,&r if any such person, being suminoned, shall stljpear before the Collector 
or Colnmissioners, but shall refuse to be s ~ ~ ~ o n l  or to subscribe suc.11 oath as 
aforesaia, or ilaving take11 aiid subscribed the same, shall rcfase to ,:ns;;-er any 
question touching the mattcrs del~ending before the Collector or Commissioilers, 
every persol1 so offencling shall forfeit a s~um not exceecling two l~ui~clrecl Rupees 

BP 
for every sucll offence. 

CCX. If any person I V ~ O  ought by this Act to cleliver a1137 list, return, or J 
declaration, shall refuse or wilfully neglect. so tc, clo witlin 

Pc~lalty for refnsal or 
neglect to de l i~er  liat, re- the time lllliitcd in ally notice given under this Act, or shall 
turn, or declaration. under any pretence wilfully clelay the delivery thereof, every 
such person so offending shall forfeit any suill not exceecling two 11uncll.ecl Rupees, 

9 

wild shall be liable to be assessed in tr2blc the a~nount  with which he is justly 4 
chargeable. 9 

j 
CCST. If any person required by the Collector or Corninissic,i~ers mlder 9 

this Act, to i n a l ~  out., verify, or cleliver :illy rel.unl requir- 

. rcquirei.1 to do so. verify! or cleliver such return, or to appear bef 

k 
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merit w]licll ougllt to have been on lliul, he shall be assessed and cllargeJ 
in treble the amount of the difference lsetween the sum with wllicll sucll persol1 
shall have beell charged and the suin wit11 ivhich he ought to have been charged, 
to be aclded to such assessment, and shall also be liable to be iinprisoilerl or 
~vithout hard labor for a period not exceeding two years, a:ld to a fille llot 
exceeding one thousand Rupees. 

CCXTTI. I f  any person, l?eing assessed to the said Duties, shall remove out 
of the District where he shall have been assessed to the 

Penalty for remo~ing 
from District after assess- said Duties, without first paying or discharging d l  the haid 
merit without leaving Sufi- 
ciellt property to satisfy Duties cl~arged upon hhll wl~ich shall then be due ancl 
Dutieu. pa.yaS~le, and without leaving in such District suffic.iellt pro- 
p e r ~ ~  \hereon the saicl Duties in arrear niay be raised agd levied, ancl the sallle 
shall reiliain ill arrear and unpaid for the space of twenty days after the time ap- 
poirlted by this Act for payment thereof, every such person shall forfeit (over 

;" ' 
and above  he said Duties 210 left unpald as aforesaid,) a spm ndt exceediag two 
hundred ~ u ~ e e s .  - 

CCSVII. Nothing in this Act contained shall prevent any person being 

Saving of punishn~ent punished for any offence in any manner otlierwise provided 
otherwise provided by law. by law. Provided tliat if any proceedings be taken uilcler 
t,llis Act for the punishment of any person for an offence, a.conviction or acq~~itt,al 
shall be a bar to any other proceeclings for the same offence. 

PARrI XXX. 

lliocle of e7z forcing Penalties. 

A CCT'XIII. Except as otlicr~vireprovided, all offences ~lnrl nr this Act may he 
tried by any Magistrate, Joint Magistrate, or person lawfully 

Cogni.~ance of offences. 
exercising the powers of a Magistrate, ullless thc period of 

imprisonment to ~vhicll the offender may be liable, exceed that which t l ~ c  Magis- 
trate; Joint Magistrate, or other Officer as aforesaid is competent to award under 
the lams for the time being in force in the Prcsidelzcp or place in which such Ma- 
gistrate, Joint Magistrate, or otller Oficer as aforesaid is employed. TVBell the 
peiiocl of imprisoament pro~icled by this Act exceeds the period that may be 
a~~rarclecl by such Magistrate, Joint Jlagistrate, or other Oflicctr as aforesaid, the 
oflen~ler sllall comn~ittcd ?or t ~ i a l  before the Sessi~ns Judge, if the eviclcncc 

ci\?en 
'2 
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given before such Magistrate, Joill$ &f~$~tra,b, or other Officer as afore5aid shall 
appear t>o SUC~I Magistmte, >$agistr%te, 0~ other Officer s~ificient for ~011- 

VLCLIUII UI L l l e  accuseu. - * '  :- 

aforesaid, 
Act with 

all offences decla 
fine b r  forfeit~ire, 

,red to 
or fin 

~iishable uiider 
imprisonment, 

tail1 offences sllall be tried. nlay be tl-ieiJ ill the District or place in 117hich the oEe11ce 
was conzrnittecl, or in which the person charged wi?h the snine is apprehenclecl. * 

9 
CCXX. A &iagist,rate inay refer for trial and decisioil any charge of all 

I\isgistrate niay refel. offence hereby nlade punisllable by fine billy, to m y  of his 
offences punishable with - 
finp tn ,,is Assist2ntc +,,. A~sistailts, and in such case every such Assistaut inay eser- 
tnal. cise all the powers vested in a 31agistrate by any l a~v  for 
the t h e  being in force, subject to all the rules applicable to Crilninal cases d ~ p u t -  
cd to such Assistant acting judicially, 

CCSXI.  The local Goverizlzlent inay give general autl-rolity to ally such 

Local Government may 
Assistant to exercise, without reference by a Magistrate, 

x~thorize Assistants to ex- any of the powers which such Assistaut is hereby rendered 
ercise such powers with- 
out reference by Magis- competent to exercise up011 reference by a Magistrate, sub- 
irate. ject to appeal to the Magistrate froin any conviction hy 
m ~ c h  Assfstmt ~vit!;in slle month from the date of conviction. 

I Magktrate may tall for 
CCXSII. A Magistrate may at any time call fioln 

any case pending b-fore any of his Assistants, ally case pencling before such Assist- 
ntch Assistant. 

ants. 

CCXXIII. If any offence wwhh by this Act is declared to be l)~m?shczble 
Jurisdiction o v c ~  British ~ i t l l  fine and iillpris~nment, Or impI"~0lllllellt only, shall be 

subjects committing cer- 
tain offences beyond the com111it~t;e.d by a Ruropean British sulject beyond the loca,l 
liillits Sxl~prelne Court- liillits of the jurisdiction of Her M?j esty's Supreme Courts 
.of Jndicature, the offender shall be lia,ble., upon conviction before one of the said 
Supreme Courts of Judicature;to the punishment to wllich by this Act the offend- 

is declared to be liable upon conviction. 

& i c C X X ~ ~ .  If any oEence w11icl1 by this Act is declared-to be punisl~nble 
& ~ ~ j l l r i a c l i o t , ~ ~  i ,  ~r-it11 finc or forfeiture, or  wit11 fine and inlpiisonlnent not 

.tab, offences 
&%+ th, li- exceeding six ~nonths, shall be conlnlitted by all~r person 
~ % ~ - C O I L ~ L .  
&T*&% ~rithin the 1oc::l linlits of the jurisdiction of any Court of 

Judicature 
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I 
i Judicature establislzed by Royal Charter, such (iffence shall be punishable upon 

su-ary convicj,ion by any Magistrate of Police of the Presidency Town or 
Station in which sucli Court is held. 

1 
CCXXV. No conviction, order, or judgment under the last preceding 

0 Section shall be quashed for enor of form or procedure, 
i. 

Coln~iction to be quash- 
3d on merits only. but only 011 the merits, and it shall not be necessary to state 

I rn? thppf~cp nf t;hp ~ , ~ ~ v i c t i o n .  orcley, or iudgment the el<- 

1 " dence 011 whicl~ it proceeds, but the depositions taken, or a. copy of them, sl~all he 

I returned wit11 th2 conviction, order, or judgment in obedieace to any writ of cer- 

t tiomri, a n a f  110 jurisChction appears on the face of the conviction, order, or 

I judgnlent, but the depositions taken supply that clerect, the conviction, order, or 
judginent shall be aided by what so appears in such depositions. 

AU other offences conl- CC XXVJ. All other offences' punishable under this 
mitted withinthelirnitsOf Act, which shall be committed w i t h  the local limits of any Supreme Court, punkha- 
ble by such Court. Court of Judicature esta#shed by Royal Charter, shall 
be punishable by suclz Court. 

1. - C C ~ ~ V I I .  All fines, fo~feitures, or penalties inlposed under the autho- 
. 

i.;ty of $his Act. for offences punhhable by ally Magistrat,e? 
Levy of forfeitures and 

penalties by distress. or person lawfully exercising the powers of a Magistrate, 
or Assistant Magistrate, may, in case of non-l?aymeat thereof, be levied by clis- 
trws sale of the goods and chattels of the offender by warrant under the 
lzan'i of any of the above-named Officers. 

CCXXVIXI. In case any such fines, forfeitures, or penalties shall not 
be fortll~vith paid, any such Otficer may order the offender 

Procecl~~re until return 
is made to warrant of dis- to be apprehended arld detained in sslfc custody until the 
tress. return can be convellielltly made to such warrant of 
distress, uilless the offender shall give security to t l ~ e  satisfaction or such Officer 
for his appearance at sucli place and. time as shall be appointed for the return of 
the warrait of distress. 

CCS-XIX. :If upon tlie retl,rn of sucll warrant it s l ~ d l  appear that 110 

Iml~rison~llcnt, if dist.res; suilicicllt distress c;LIZ. be had whereon to levy such fine., 
not enflirient. f~rfciture, or l,ej2.dt~l, a'ilci the sa.iile slinll not b~ forth~vitli 

paid,  
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Rupees, and for ally term not exceeding four ca,len&r months when the alnot~nt 
sha'Ll not exceed one hundred Rupees, and for any term not exceeding six calen- 
dar months in any ot,her case, the commit~l-~lent to be determinable in each of the 
cases aforesaid on pajment of the amount.. d 

CCXXX. If the offender shall be a Europea,~i British sul~ject, the hilagie- 

Le-,ry of fines from Eu- trate shall record the facts and transmit sucll record to the 
ropeau Sritisl~ s t lbjec~.  District Court of the District wherein the offender is con- 
victed, and h e  ai~oulzt of the fine, forfeiture, or peiialty and tlie costs (if any) shall 
be levied in the iuanner for the execution of decrees of the Civil Court. 

Award of hard labor ]lot 
CCXXXI. Whenever ail award of hard labor is 

to be cou~muted to the pay- made under this Act, the Court shall not commute such 
ment of a fine. labbr to the p a p e n t  of a fine mder  Xegdtlti~li 11. 1834 of 
the Bengal Code. 

CCXXXII. All forfeitures or penalties not exceeding two hundred Rupees, 

Peualties not exceeding 
imposed by this Act, exclusive of any increased Duties 

200 &., and increased as- cl~argeable under this Act, may be recovered before the 
sessments recoverable be- 
fpre Collector or C O ~ I &  Collector or before two or more Cornlnissioners in and for 
s1olle1s. the place wherein the offence shall have been .committed 
or the oRender shall have been assessed. 

offence of which he or they shall have cognizance tulder 
Cognizance of offences 

how to be taken by Collec- t,Ilc last Section, upon iilformatioll or cokplaint in writing 
tor or Comni&,onera. 

made to them, and t1pon a sumilzoils to the pa.rty acccusecl 
appear before the Collector or Commissioners at sucli time and place as they shall 

t h o ~ t  sucll euiilmons, ill case the persoil s h ~ l l  be guilty of the offence in 

CCXXSIJT. The 

4' 
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CCXXXIV, The Collector or Con~missioners shall examine into the mat- 

Adj ndication to be h~ a ter of fact ancl proceed to hear and determine the same 
summary way. in a summary way, and upon proof made tliereof, either 
by voluntary confessiOp of the party accused, or by evidence of one or 11101.e 
credible witness or Gtnesses, or otliermise, as the case may require, to give 
judgment for the pengalt~,, or if the Collector or Conimissioners shall think pro- 
per, to mitigate the sane for such part of the penalty as he or they shall 
direct. 

@ 

CCXXXV. In such case the Collector or Comuzi~sioners shall assess the 

Penalty to be cha@d 
penalty upon the party, and charge the same in the assess- 

ill addition to Dutiesassess- ment to which the penalty adjudged shall particularly 
ed. 

relate, and in addition to the Duties in case the party 
shall be charged tlzere~vith. 

~ e v y  of forfeitures or CCXXXVI. The fo~eitures or penalties so adjudged 
penalties. shill be levied in like manne~b as the Duties under this 

Act. 

CCXXXVII. The infornier shall, in all cases, upon the collector or 
s ~o~nmissioiiers certifying that he has conducted himself 

Reward to informers. 
properly in regard to his hforriiition, be entitled to rz- - 

ceive one moiety of the amount of the penalty awarded exclusive of any increased 
assessment ; and when more informers than one are concerned, they shall be en- 
titled to such moiety in such sllares as the ~ollgctor or Commissioners shall 
award. @& 

CCXXXVTII. The adjudication of the Collector or Commissioners shall in 

Adjudication of Collec- a11 cases cognizable by them be final and conclusive to all 
tor Colmissiollers intents and purposes, 1vitll0~~1 pu wer of appeal fro111 the 
same, and the proceedings of the Collector or Colnn~issioners shall not be re- 
moveable by any process whatever into any Court of Law or Equity, or be sub- 
ject to revision. 

CCXXXIX. In ally proceeding for the recovery of any such Duties or 
Ca5ts of snit recoveradle penalties respectively granted or imp0 secl by this Act, 

b~sides'~~ena1ty. such Duties xncl penalties req:, ec,ti~-ely shall be reco. 

T-erab!~ 
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verable with f d l  ,costs , ~ f  .-g@S9 qd,all.jcharges and exp enses attellding the 
F8111e. - ,  " - 3  z, r f  i. 

.'C % > . + b  * + -  
1 

ths Act my kcrebed rate 
,'* 1.- 

i ,  or as part of, o r  in addition 
ed rate bf Duty shall be a 

of Duty is imposed as a 
6 ,  any penalty, such 

~dded to the assessment, 
and be collected and levied in like manner as any Duties included in sucli assess- 
ment may be collected and levied. 

i. 

CCXLI. All penalties, forfeitures, ancl fines levied under this Act, after 

Illcollie Tax Account, in Se,ction CXC of this Act mentioned, and shall he held 
available for tlie purposes of this Act. 

i 
CCXL. . . w&&, . i' 

1acremed:Dnty : m y  & 
added to assessment. 

Penalties to be paid to 
Income Tax Account. 

Provision applied to any 
pa,rticdar Schedules may 
extend to any other Sclle- 

; Council may postpone 
operation of Act in any 

deducti 
paid as 

ng any portion thereof he 
aforesaid, shall be paid to tl 

treby nuthorizecl to be 
ie ac%uiit to be headed 

PART XXI.  

Jfiscelluneows. 

CCXLII. Every provision in this Act contained and applied to t.lie 
Duties 
cable tc 

in any particular Schedule, n 
I the Duties in any other Scl 

rl~ich shall also be appli- 
ledule, and not r e p s -  

d ~ l c .  . nailt to the provisions for asccrtablir~g or charging the Duties 
in sucll other Scliedule, shall, in ascertaining and charging the same, be appliecl 
as fully and effectually as if the applic&tion thereof had been so expressly 
ancl particularly directed. 

I 

CCXLIII. I t  shall be lawful for the Governor-General of Illdin in 

G ~ ~ ~ ~ ~ ~ ~ - G ~ ~ ~ ~ ~ ~ ~  in Council to postpone, for such period as he shall deem ne- 
the period for tliis Act to come illto operation in 

pir t  of India. ally part of Iiiclia. But 110 other tax or duly shall c l ~ v h l ~  
Eg 

% 
sucli period be leviable in tliat part of India except such 

G- 
? i v  

Proviso. 
3bq> 

@+> 
as coulcl be lawfully levied in addition to the Iluties 

provided by this Act. 

c.- 
CCXLIV. No actioii or other proceecling shall be had or taken against 

SZ& 
siiv Oflicer for ally thing done by hini iii.or relstiilg to the 
jinposition or levying of' m y  tax or duty heretofore iinposecl 

ni- 1 o ~ ~ ; o J  
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or levied wit11 the sailctioii of tile ~ ~ ~ ~ ~ 1 l o r - G e n c r a l  of Inclia in Council or of' the 
local Government; and every tax or dut.y heretofore assessed or iinposecl by any 
such Officer with such sarlctioll as aforesaid, so f a  only as concerns such assess- 
inent or tax or duty for the cwrent year, n-ay be levied or collected-in t31ie man- 
ner lleretofore sailctioned by tile Governor-General of India in Council or by 
the local Government. 

CCSLV. No suit, actio5 or other proceecling shall be commenced or 

xotice and lilnitation prosecuted against any person for any thing dolie ill p ~ w -  
of suits. suaiice of this Act without giving to such person a montli's 
lxet-ious noti= in writing of the intended action and of the cause thereof, nor 
aher the expiration of three mollths from the accrLlal of the cause of action or 
other 1)roceecling. 

@@ 
CCXLT'I. Clause 1. I t  shall be lawful for the Governor-General of India 

Power to Governor-Ge- in Council, from time to time, to prescribe and issue the 
neral in Council to issue forms. of returns, de~lara~tions, acknowledgments, certi- 
forms. 

ficates, oaths, a h a t i o n s ,  contracts of composition, and 
the fonns of all other documents and proceedings required by this Act, and t'o 

P 
vary or alter the same from time tb time. 

* 

Clause 2. Such forms shall be published at least three times in the Govern- 
ment Gazette of the several Presidency Towils and of all the places where any 
Government Gazette shall be published. 

Clause 3. \Then they shall have been so published, a i d  until they shall be 
altered, varied, or annulled by any subsequent order of the Government, the 
said forms shall be observed by dl persons required by this Act to do the 
matters referred to in such forms, and all iiotices given, and all ret,urns or 
declarations made, and all oaths or affirmations taken or made, and a11 proceecl- 
ings ]lad according to sucli forms respectively, shall, if otherwise valid, be deemed 
valid and effectual. 

CC SLVII.  I t  shall be lawful for the Governor-General of India in Council, 
from time to time, to allon- from the Duties collected uilcler 

p0,~el. to Governor- Ge- 
n:.yal ill Coullcil to allow this r'ct, ally salaries or any remuneration, whet,ller by way 
w1a1 i ? ~ .  of' fixecl fees 01. of l~ercentage on sullts realised or otJie1.- 



irnportirig the singula.r number shall include the plural 
and words importing the plural nunlber shall include 
singular number; words importing the masculine gen 

shall include femdes. ., 
* 

2 .  ~h~ mTord India" shall mean the Territories ~vhicll are or nlay become 
- .. 

vested in Her Majesty bydlle Statute 2 1  and 22 Tic. 
c. 106, entitled an Act for the better Government o l  India. 

3. The expression Governor-G eneral in Council" shall include tlze Psesi- 

'! G O V ~ ~ ~ O Y - ~ e n e r a i  in dent of the Council of the Gover11or:General of India in 
Council." Council. 

4 The words L L  Local Government" shall mean the persons immediateiy 
administering the Executive Government in each Presi- 

L L  Local Government." 
dency, Lieutenant-Governorship, or Province in India. 

5.  Tile expression " Lieutenant-Governorship" shall mean any part of In~Iia 

a Lieutenant-Governor- for the time being under the Government or administration 
ship." of any Lieutenaut-Governor appointed under, or by virtue 
of any Act of the Imperial Parliament relating to India. 

6. The word " Division" shall mean any Di~~ision of, 
",Division." 

. . or for the purposes of, Revenue. 

7. Tho expression " Chief Revenue Authority" shall mean the person or 
ief Revenue Au- . Board exercising the chief autl~ority for the time being in 

matters of revenue alone in any ~ r e s i d e n c ~ ,  Lieutenant- 
hmorship, or Province, thougll subject to the ofder of the local Government 
kg$$*' 

&all not include the local Governmen!. When in any Presidency, 
&t-Governorship, or Province, there shall be no person exercising such 

$e eh- authority throughout such Province, other tlian tlle person acl~lli- 
!~&@cutixe Goverrnneat, the expiession shall mcan the person or 
r ~r-:.~ 



y ~ i n  matters of revenue in ally Division of such 
vernorship, or Province. ; 

ollector" shall include any Officer exercising, by authority 
of Government, the duties of a Collector of Land Reve-- 
nue, by whatever name his office may be designat,ecl. 

g. The word " Magistrate" shall include an Assistant Magistrate exercising 
or ally person duly invested with,. the powers of a Ma- 
gistrate. I t  shall not include Justice of the Peace. 

10. The word " Land'' shall include and extend to all immoveable proper- 
ty, aiid all hereditaments and tenenlents whatsoever, ~711e- 

4 L  Land." ther corporeal or incorporeal, of the nature of inlmoveable 
propwty, escept houses, and all estates or interests therein, whether freehold 
or chattel, or held by lease, o@howsoever otherwise, or whether partial or deri- 
vative or otherwise, and whether in divided or undivided shares. 

11. The word ~ o u s < '  shall include and extend to all messuages and 
buildings used for the purpose of habitation ; and all 

r c  House." warehouses, counting houses, factories, and shops,, and to 
all out-houses, offices, godowns, and buildings attached to, or used with, or for 
LI- bile -- - -. . - of, such messuzges, buildings, warehouses, factories, or shops. 

. 12. The word " Rack-rent " shall nleaii the full rent 
'' Rack-rent.:' or value at which lands or houses are worth to be let for 

13. The word Owner," as applied to land or houses, shall include any 
person beneficially entitled in possessio~ to an absolute 
estate, or to any lesser est,a.te, whether freehold or chattel, 

or derivative, or otherwise, 'at law or ill eyitily ; or any persol1 erllillec'l 
;&~h sstate in trast for another person. 

er," as applied to land or houses, shall include any 
in possession or in the receipt of the rents a.nd 
of land or houses under any claim to be entitled to 

d or cliattel, partial or derivative, or otllerwise, at law 
$her person. 
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16, The word " BePresentativeW shall estend to any 
represeiltative of a persoil deceased, and shall in&&:, 

a Representative." tile case of a deceased person subject to the Law of Englass- %- .,* 
i-*" 

the heirs or devisees of such a person in regard to real estate, and the executors p'? 

I 
or adnlinistrators of such person in regard to persolla1 estate ; and in the of a 
deceased Mallomedail or Hindoo, the heirs and persoils legally entitled to succeed 
to tile property of such person. I t  shall also inclr~cle the successors of a Car- 

poratiolz. 

17. Tlie word " Coiilpaiiy" sl~all extend to ally Society, Association, Frater- 
nity, or Partnership of any kind wllatever, of or carried on 

'' Company." by more t l~an six persons. 

18. The word 'L Trade" shall iilciude any manlufac- 
" Trade." ture, and any bushzess, ai&enture, or concern in the na- 

ture of a trade. 

19. The word "Profession" shall extend to any em- 
L L  Profession." ~luyment, vocation, or calling, other than a trade. 

20. The word " P~ofits" shall include gains of every 
. .  . 

" Lunatic." 
21. The word Lunatic" sllall include every person 

of uiisouizcl mind, and every persoil being an idiot., 

22. The word " Oath" sl~all include ail affir~llatioil in the case of any per- 

t &  Oitth.I1 @ 
on entitled by law to inake any affirmation in lieu of 
any oath or affidavit. 

CCXLlX. This Act shall coinmeizce and take effect from and after the 31st 

Colnmence~nent alld day of July 1860, a i d  togetller with the Duties therein 
continuailce of A C ~ .  contained, slzall coil tinue in force until the 1st day of August 
1865, ailcl no longer. 

Pro14dedthat t l ~ i s  Act and the said Duties shall not tlieil cease wit11 yespect. 
to. any assessrneilt which ought to have been made before the said last-rnentibnecl 
day, but which shall not t.llen have been made and coi~~ple%ecl; nor ~ i t l l  respect 
to. ally of the said Duties which shall have been assessed and shall .t,llen remain 

aid . nor with respect to any penalty before then incurred; nor .xlth respect 
ce of \$~\.hicli ally 1)erson shall haxe been guilty before tll:lt clay ; nor 

any decluct.ioll of tile said. Duties, or ally portion t.llereof, ztutllorizecl 
acle out of any sent, inte~:e.st, or other aililual ]?ayllent mhich 



ACT No. XXXII OF 1860. 

sliall becoine due or payable before the said last-mentioned clay ; nor with rcspect 
to any peiialty for refusing t;o allow, any such deduction, although such refusal 
may be after the said last-m(entioned day ; nor shall the said Duties cease in 
any case where the assess&m for the preceding year shall not have been 
coinpletecl before the said l$,&.., of August 1865. 

s ,  
. *  

And that all the a 4  proyisions, of this Act shall coiitiiue in force 
for making and completing all such assessments as aforesaid, and for levying and 
recovering the Duties so assessed or to be assessed, and all arrears ofsuch Duties, 
and also for re-assessing the same in default of payment in the manner hereill 
directed, and for making and allowing meh deduction as aforesaid, and for the 
suing for, adjudging, and recovering any penalty which shall have been or may 
be incurred, and for the punishment of any offence of which any person shall 
have been guilty before that day. + ,: ,* 


